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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 108/2023

IN THE MATTER OF:

LOKESH KUMAR KHURANA

..APPLICANT
VERSUS
STATE OF U.P. & ORS.
...RESPONDENT (s)
INDEX
S. NO. PARTICULARS PAGE NO.

AFFIDAVIT BY MUNICIPAL COMMISSIONER,
MUNICIPAL CORPORATION, MEERUT, STATE OF
U.P. IN COMPLIANCE OF ORDER DATED 18.08.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

A COPY OF THE RECEIPTS OF DISPOSAL OF RDF,
BIO SOIL AND INERTS ALONG WITH THE LOG
BOOKS ARE ANNEXED HEREWITH AND MARKED
ANNEXURE-1

A COPY OF THE DPR SENT TO THE STATE
GOVERNMENT ALONG WITH CONTOUR MAPPING
REPORT IS ANNEXED HEREWITH AND MARKED
AS ANNEXURE-2

A COPY OF LETTER DATED 01.04.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-3

A COPY OF WORK ORDER AND AGREEMENT
DATED 03.11.2025 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-4

THE PHOTOGRAPHS DATED 12/11/2025 OF
INSTALLED  MACHINERY  AND  BALLISTIC
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SEPARATOR AT LOHIYA NAGAR SITE IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-5

A COPY OF THE WORK PLAN DATED 28/10/2025
SUBMITTED BY WORKING AGENCY IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-6

THE PHOTOGRAPHS OF 72 MLD STP PLANT
SITUATED AT KAMALPUR, MEERUT ARE BEING
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-7

A COPY OF THE SOLID WASTE MANAGEMENT
MANUAL IS ANNEXED HEREWITH AND MARKED
AS ANNEXURE-8

10.

THE PHOTOGRAPHS OF DOOR-TO-DOOR
COLLECTION IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-9

11.

THE PHOTOGRAPHS OF THE TRANSFER STATION
IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE-10

12.

A COPY OF PROPOSAL SENT TO DIRECTOR, SBM-
URBAN, LUCKNOW IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-11

13.

THE PHOTOGRAPHS OF THE MRF CENTRES ARE
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-12

14.

A COPY OF LOGBOOK IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-13

15.

THE PHOTOGRAPHS DATED 07/11/2025 OF THE
ONGOING WORK BY THE NHAI AND THE MAP OF
THE LOHIYA NAGAR SITE IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-14

16.

A COPY OF LETTERS DATED 22.08.2025, 02.09.2025
AND 20.10.2025 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-15

17.

A COPY OF LOGBOOK OF GAWRI PLANT IS
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ANNEXED HEREWITH AND MARKED AS
ANNEXURE-16

18.

THE COPY OF WORK ORDER AND CERTIFICATE
FOR RESPONSIBILITY OF DRY WASTE DISPOSAL IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-17

19.

A COPY OF THE AUTHORIZATION LETTER IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-18

20.

A COPY OF THE CERTIFICATE BY THE NAGAR
NIGAM CERTIFYING THAT THE INERTS ARE USED
IN THE LOW LYING AREAS IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-19

21.

A COPY OF THE AGREEMENT DATED 19/07/2024
EXECUTED WITH NTPC IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-20

22.

A COPY OF LETTER DATED 24.10.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-21

23.

THE PHOTOGRAPHS OF THE CAMPAIGNS RAISING
AWARENESS FOR HOME COMPOSTING IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-22

24,

A COPY OF THE SWM RULES, 2016 MANDATING IN-
PREMISES COMPOSTING IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-23

THROUGH COUNSEL

BHANWAR P

o

NGH JADON

COUNSEL FOR THE STATE OF U.P. (NGT)
bhanwar09jadon@gmail.com | 6375115224

DATE: 12/11/2025
PLACE: NOIDA
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BEFORE THE HON’BLE NATIOI\Q\L GREEN FRIBUNAL ' ““"”;{’;‘1;’3?
PRINCIPAL BENCH, NEW DELHI (Boore «

ORIGINAL APPLICATION NO.108/2023

IN THE MATTER OF:
LOKESH KUMAR KHURANA

-.APPLICANT

VERSUS

STATE OF U.P. & ORS.
.RESPONDENT(s)

AFFIDAVIT BY MUNICIPAL COMMISSIONER, MUNICIPAL

CORPORATION, MEERUT, STATE OF U.P. IN COMPLIANCE _OF

ORDER DATED 18.08.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

[, SAURABH GANGWAR, aged about 39 years, S/O Mr. JAGDISH PRASAD
GANGWAR, posted as Municipal Commissioner, Municipal Corporation,

Meerut, U.P., do hereby solemnly affirm and state as under:

gl. 1, Saurabh Gangwar, am fully conversant with the facts of the case and

am competent and authorized to swear the present Affidavit.

2. That in the present Original Application the Hon’ble Tribunal is
examining the issue of management of solid waste within the limits of

Municipal Corporation Meerut.

e
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3. That the Hon’ble Tribunal vide order dated 18.08.2025 directed the
respondent to explain the factual position in respect of existing gap in
generation and treatment of solid waste and the details of the legacy
waste which is existing. The operative part of the order is as stated below:

“...3. In such circumstances, we require the Commissioner,
Municipal Corporation, Meerut to appear virtually and explain the
Jactual position in respect of existing gap in generation and
treatment of solid waste, the legacy waste which is existing and
also the treatment facility which is available with full details of the
utilization of the treatment facility and the disposal of treated
waste and also the facility which is planned along with the source
of fund, the accountable Authority, the time frame within which it
\g wzl/ be completed and also the quantity of leachate generated and
the treatment facility available. The Commissioner of Municipal
Corporation, Meerut is also directed to file an affidavit disclosing

the above details within six weeks..."
4. That in compliance of the above-mentioned directions passed by the

Hon’ble Tribunal, the humble submissions and compliances made by the

Deponent are stated below:

el
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HISTORICAL BACKGROUND OF MUNICIPAL

CORPORATION, MEERUT

. That Meerut’s municipal administration traces its organized origin to the

Municipal Board constituted in 1892, the Town Hall (constructed circa
1886) having served as the historic seat of municipal deliberations; the
local body was upgraded to a Municipal Council on 15 June, 1982and
later constituted as Meerut Municipal Corporation (Nagar Nigam)
on 31 May 1994, under the applicable provisions of Uttar Pradesh

municipal law.

The Corporation, established under the State Municipal Legislation, is
responsible for urban services, revenue collection and planning for the

municipal area.

That as per the Census of India 2011, the population of the Meerut
Municipal Corporation area stood at 13,05,429. The urban agglomeration
figure for the same year was 1,420,902. Recent estimates place the city’s
population at approximately 19,07,000 in 2025. The Corporation is
divided into ninety (90) electoral wards (one councillor per ward) for
local governance and service delivery. The ward division aligns with
statutory requirements of the Uttar Pradesh Municipal Corporation Act

1959 and the 74th Constitutional Amendment
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ACTION TAKEN/ COMPLIANCES/ SUBMISSIONS

LEGACY WASTE:

8. That it is most humbly submitted that Municipal Corporation within its
jurisdictions continuously working for Disposal of Legacy Waste at
Lohiya Nagar. From December, 2024 to March, 2025 Municipal
Corporation had processed 50,160 MT of Legacy Waste with a trommel
of 300 x 2 = 600 TPD already set up. Out of the processed legacy waste,

3077 MT of RDF; 37,252 MT of bio soil; and 1,981 MT of inerts

generated have been disposed of as per the environmental norms and

SWM Rules, 2016.
S Total
s ~ A Viar-
\\(\ No. Component Dec-24 Jan-25 Feb-25 Mar-25 (MT) Remarks
| TemlWaste | g0 | g5sin | [3080 | 13380 | sesso
Processed
2 RDF 438 621 963 1055 | 3077 e 18
Recyelers
3 Bio-Soil 9227 9387 9272 9366 | 37252 | Usedin filling
low-land areas
4 Inerts 436 502 518 525 1981 | Usedin filling
low-land areas

A copy of the receipts of disposal of RDF, Bio Soil and Inerts along with

the log books are annexed herewith and marked ANNEXURE-1.

9. That the contour mapping of the legacy waste site at Lohiya Nagar was
carried out on 24.03.2025 during the preparation DPR by the MNN for

the scientific processing of the existing legacy waste. Through contour

Kh
Aot
e T
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mapping it was discovered that the total legacy waste present at the
Lohiya Nagar site is 6.86 Lakh MT.

A copy of the contour mapping report is annexed herewith and marked as

ANNEXURE-2.

10.That for the scientific processing of 6.86 Lakh MT of legacy waste at
the 15 acres Lohiya Nagar site, the DPR was sent to State of U.P. on
01.04.2025 for remediation of the Legacy waste by bio-mining for a total
project cost of Rs. 28.69 Cr. including RDF transportation charges and

the fund is yet to be sanctioned.
W A copy of letter dated 01.04.2025 is annexed herewith and marked as

ANNEXURE-3.

11.That, however, due to the importance of Disposal of Legacy waste in
adherence to environmental norms, Meerut Municipal Corporation called
tender on 28.08.2025 for “Treatment of Legacy Waste through Bio-
Remediation, Resource Recovery and Scientific Rejects Disposal at

Lohiya Nagar dumpsites”™.

12.That, subsequent to tendering, the work has been awarded to M/s Daya
Charan & Company, New Delhi (hereinafter referred to as “DCC”) by

Meerut Municipal Corporation vide Work Order No. 334 on
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03.11.2025and the project cost decided as per the financial rates of the
bidder 1s Rs. 16,02,00,000/- (Sixteen Crores Two Lakhs Only) out of
which MNN has reserving partial funds of 02 Cr. under Solid Waste
Management head and the remaining funds of Rs. 14.02 Cr. will be
allocated from the funds received to MNN under Solid Waste
Management head of 15™ Finance Commission vide GO. No.
F.N.9(2)/FCD)2025-26 dated 15.10.2025. Further, the agreement
between the working agency and Meerut Municipal Corporation has been
executed on 03.11.2025.The working agency is obligated for the
reclamation of the project area within 18 Months as per agreement.

A copy of Work order and agreement dated 03.11.2025 is annexed

-y herewith and marked as ANNEXURE-4,

13.That as per the work order issued to the working agency, DCC is

currently installing
e one (01) Ballistic Separator,
e two (2) sets of 65 TPH Trommels,
e two (2) Air Density systems.

The installed machinery will be made functional within 02 weeks.

14.Furthermore, it is submitted that the working agency will process Legacy

‘\,{f:mﬂ.

Waste as follows:

-
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Legacy Waste Processing Capacity through 02 Set of Trommel
having capacity:

65 TPH x 16 hours (2 shifts of 8 hours= 16 hours) = 1,040 TPD

65 TPH x 16 hours (2 shifts of 8 hours= 16 hours) = 1,040 TPD

TOTAL PROCESSING/ DAY= 2,080 TPD

The photographs of Installation of Machinery at Lohiya Nagar site is

annexed herewith and marked as ANNEXURE-S.

15.That as per the Work Plan submitted by the working agency (DCC) for
Treatment of Legacy Waste at Lohiya Nagar, DCC is obligated to
dispose of all the components segregated during the processing i.e.
RDF, C&D Waste, Bio-Soil/Good-Earth, Recyclable Items, Leachate,

W ete. in compliance of the Solid Waste Management Rules, 2016.
A copy of the work plan submitted by working agency is annexed

herewith and marked as ANNEXURE-6.

LECHATE;:

16.That DCC, as mentioned in their detailed work plan, for the proper
treatment of the leachate will set up ‘leachate collection pits’ at the
required places for collection of leachate at a single place and prevent it
from contaminating the ground water. Subsequent to the collection, the

leachate will be transported to the functional72 MLD STP situated at

X
Gt
;@"’Qg e
7
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Kamalpur, Meerut. It is submitted that the leachate collection pits will be

made within 1 month.

Legacy Waste

i ) L]

RDE C&D Waste R Recyclable ftems S
[10-15%) (25-25%) Wi (2-5%)
y ) J J

Low line Area/Civil .

Collection through
Contractors/C&Iy

Filling low laying

W ) Lechate Collection
Waste to Energy/ > areas, Givil Sell fo Authorized E ’
Cement Plants pgicé;g:g q Construction, Recyclers Pits st requived

places and treatment

Foundation, etc. through ST Plant
o

o

Construction

The photographs of 72 MLD STP Plant situated at Kamalpur, Meerut are

being annexed herewith and marked as ANNEXURE-7.

FRESH WASTE:

W 7.That as per the current census projection data, the population of Meerut
city is approximately 19,07,000 and as per the guidelines in Municipal
Solid Waste Management Manual, 2016 the per capita waste generation
rate is estimated at 0.475 kg per person per day, resulting in a total waste
generation of approximately 900 Tonnes Per Day (TPD), which is
given as follows:

® Total Population as per census projection for 2025 = 1907000

= Per capita waste as per Solid Waste Manual (city with population

Pz

T

above 10 lakhs)=475 gm/capita/day
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A copy of the solid waste management manual is annexed herewith
and marked as ANNEXURE-S.

®* Waste Generation = 1907000%0.475 kg/1000 = 900 TPD

" Segregated Dry Waste =110 TPD

= Fresh 'Wet Waste =790 TPD

18.That the Municipal Corporation limit is divided into 90 wards
whereDoor-to-Door Collection of Municipal Solid Waste is being
carried out systematically to ensure 100% coverage of all residential,
commercial, and institutional premises. The work is undertaken through
an outsourcing agency M/s BVG India Ltd. in 73 wards and through
Meerut Municipal Corporation’s own resources in 17 wards. The
objective is to achieve efficient, hygienic, and timely collection of fresh

\}\/Wct and dry waste from every household and establishment across all 90
wards of the city.
The photographs of Door-to-Door Collection is annexed herewith and

marked as ANNEXURE-9,

19.PRIMARY COLLECTION:

1. Door to door segregated collection is encouraged at source using

two-bin system — green bin for wet waste and blue bin for dry

waste.
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Collection is done using auto tippers, tricycles, and handcarts
equipped with GPS tracking to ensure route monitoring and
complete coverage.

That a total no. of 261 vehicles (209 tippers and 52 rickshaw)
have been deployed by the Municipal Corporation. Out of these
227 vehicles, including tippers and rickshaw, have been provided
to private company to carry out door to door collection in 73 wards
and the remaining are used by the Corporation in 17 wards for the

same.

20. TRANSPORTATION TO SECONDARY COLLECTION POINTS/

TRANSFER STATIONS

I,

\ W

il.

The collected waste is transported to nearest 37 existing
secondary collection point and then to 4 existing transfer
stations located strategically within the city to minimize travel
time and fuel consumption.

At the transfer stations, waste from multiple primary vehicles is
consolidated into larger compactors or hook-load vehicles for
efficient bulk transportation.

The photographs of the transfer station is annexed herewith and

marked as ANNEXURE-10.



653

iii.  That furthermore, 4 transfer stations are also proposed to be set up
within the corporation’s jurisdictional limits to ensure proper and
smooth transfer of waste to the processing site.

A copy of proposal sent to Director, SBM-Urban, Lucknow is

annexed herewith and marked as ANNEXURE-11.

PROCESSING OF FRESH WASTE

DRY WASTE (THROUGH 11 MRF CENTERS OF 5 TPD EACH

WORKING IN TWO SHIFTS= 110 TPD):

21.The segregated Dry Waste is transported to the Material Recovery
Facilities (MRFs) — 11 Centres across Meerut with a combined capacity
. of 55 TPD — where it is further segregated into recyclable components
i.e. Paper, Card Board, Glass, Metals, Rubber, Plastic, ctc for further
PJ/recycling or sale. The 11 MRF centres are currently operated in two
shifts by M/s Bijendra Energy, thereby, enabling the MRF centres to
process 110 TPD of dry waste.
The photographs of the MRF Centres are annexed herewith and marked

as ANNEXURE-12.
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WET WASTE:
S. Installed Operational
Description Shifts
N. Capacity Capacity
1| Processing Plant at Lohiya Nagar 300 TPD 2 600 TPD
2 | Processing Plant at Gawri 150 TPD 2 300 TPD
TOTAL 450 TPD 900 TPD

22.That the fresh wet waste (bio-degradable fraction)of MNN was being
transported to 02 Location i.e. Lohiya Nagar & Gawri. It is submitted that
MNN was using the 600 TPD Plant installed at Lohiya Nagar site to
process the fresh waste from April, 2025 till 20 July, 2025 and has
processed 49,075 MT of Fresh Waste.

A copy of logbook is annexed herewith and marked as ANNEXURE-13.

23.That it is humbly submitted before the Hon’ble Tribunal that due to the
\\“)\/ ongoing work of construction of outer ring road (Hapur road) by the
NHALI since July, 2025, the Municipal Corporation was unable to access
the machinery setup at the Lohiya Nagar site for processing of fresh

waste.
The photographs of the ongoing work by the NHAI and the map of the

Lohiya Nagar site is annexed herewith and marked as ANNEXURE-14.

Rz
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@gﬁ"\-
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That the Municipal Corporation, vide letters dated 22.08.2025,
02.09.2025, and 20.10.2025, has repeatedly requested the NHAI to
expedite the completion of the ring road construction to enable smooth
operation of the waste processing plant. Owing to the on-going road
construction and heavy monsoon conditions, the plant remained
functional but non-operational from 20th J uly, 2025. The Corporation is
relocating the 600 TPD waste processing plant from Lohiya Nagar to
Gawri to bridge the gap between waste generation and disposal. This
relocation will be completed within one (01) month.

A copy of letters dated 22.08.2025, 02.09.2025 and 20.10.2025 is

annexed herewith and marked as ANNEXURE-15,

The remaining wet waste that was being transported to the Fresh Waste
Processing Plant of 300 TPD capacity located at Gawri, where it was
being processed to separate compostable waste using the Trommel
Screen, Ballistic Separator, Conveyor Belt, etc. till July, 2025. The
processing plant at Gawri was halted due to heavy rainfall till 15
September, 2025. From 16™ September, 2025 MNN is processing 300
TPD of Fresh Waste at Gawri.

A copy of logbook of Gawri Plant is annexed herewith and marked as

ANNEXURE-16.



656

26.That due the inaccessibility of Vehicles to Lohiya Nagar Plant, the total
fresh waste generated within the limit of Municipal Corporation was
diverted to Gawri Site. As, both of the Waste Processing Plants installed
at Lohiya Nagar and Gawri were functional but non-operational due to
reasons mentioned above, there is currently around 50,200 MT of Fresh

Waste accumulated at Gawri Site.

27.That Municipal Corporation is currently processing 300 TPD of
Fresh Waste at Gawri. After relocation of 600 TPD Processing Plant
from Lohiya Nagar to Gawri, making its arrangement for 900 TPD
Waste Processing, MMC will process the currently accumulated
Fresh Waste.

whs

. DISPOSAL OF RDF, COMPOST AND INERTS

28.Processing Site at Lohiya Nagar: The components obtained after
disposal of Waste from Lohiya Nagar site are accumulated at Lohiya
Nagar site itself due to inaccessibility of Vehicle to the Plant, which will

be disposed of after completion of road construction work by NHALI

29.That the RDF generated from the processing of fresh waste is disposed of

qﬂqﬂn‘ﬁ,

as follows:
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.. MRF Centres: The private company, M/s Bijendra Energy,
operating the MRF Centres disposes the generated RDF in house at
their WTE Plant of about 1 megawatts situated at Modi Nagar
Road, Meerut.

The copy of work order and certificate for responsibility of Dry
Waste disposal is annexed herewith and marked as ANNEXURE-
17.

ii. Processing Site at Gawri: The Municipal Corporation has
authorized private companies to transport the generated RDF to
their plants to ensure timely and proper disposal of the RDF.

A copy of the authorization letter is annexed herewith and marked

?\\U‘ ~as ANNEXURE-18.

30.COMPOST: That the compost generated from the processing of the fresh
waste is regularly ftransported by the farmers for their agricultural

purposes from the processing site situated at Gawri.

31.INERTS/C&D Waste: That the inerts/C&D Waste generated from the

processing of the fresh waste at the MRF Centres and processing site at

Gawri are utilized by the Municipal Corporation at the low lying areas.

=
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A copy of the certificate by the Nagar Nigam certifying that the inerts are

used in the low lying arcas is annexed herewith and marked as

ANNEXURE-19.

FUTURE ACTION PLAN TO PROCESS THE FRESH WASTE

WITH NTPC LTD. AND M/S GAIL INDIA LTD.

32.That for enhanced and proper scientific disposal of fresh waste, MNN
(Meerut Nagar Nigam) has executed agreement dated 03.10.2024 with
NTPC. The project involves the conversion of municipal waste into green
charcoal through a 900 TPD Plant, ensuring the environmentally
sustainable disposal of the city’s daily Municipal Solid Waste.

A copy of the agreement executed with NTPC is annexed herewith and

'E\Nx/marked as ANNEXURE-20.

33.That furthermore, the Meerut Nagar Nigam, vide its letter dated
24.10.2025, has requested GAIL (India) Limited to submit a detailed
proposal for:
¢ The Operation and Maintenance of the existing 300 TPD Waste
Processing Plant established at Gawri by the MNN,

e For the Operation and Maintenance of a proposed 600 TPD Waste

Processing Plant. b
”‘”:";;3.

e

el e
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¢ The same is intended to ensure efficient and cluster-based
processing of fresh municipal waste in accordance with the
requirements of the MNN, particularly in view of the proposed
inclusion of the Meerut Cantonment area within the jurisdiction of

the Municipal Corporation.
A copy of letter dated 24.10.2025 is annexed herewith and marked as

ANNEXURE-21.

AWARENESS PROGRAMMES AND CAMPAIGNS

34.That the Municipal Corporation, Meerut has mobilized various residents
through IEC Activities, Behavioural Changes Campaigns, Community
Awareness Programs, ctc to practice Home Composting, Pit Composting

at their residence or parks in their area. Community Composters are also
Minstalled in public parks to encourage practice of Community
» _
~Composting.

The photographs of the campaigns raising awareness for home

composting is annexed herewith and marked as ANNEXURE-22.

35.That additionally, bulk waste generators such as hotels, restaurants,
marriage halls, and community centers are mandated to manage their
fresh wet waste on-site by converting it into compostable material for in-
e T

premises use.
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A copy of the SWM Rules, 2016 mandating in-premises composting is

annexed herewith and marked as ANNEXURE-23.

36.That it is respectfully submitted before the Hon’ble Tribunal that the
Deponent is undertaking all necessary measures and actions to ensure the
proper and scientific disposal of both fresh and legacy waste within the
Jurisdiction of the Municipal Corporation, Meerut. Furthermore, the
Deponent undertakes to ensure that the management and disposal of solid
waste in MNN shall be carried out strictly in accordance with the

provisions of the Solid Waste Management Rules, 2016.

37.Hence, the present affidavit is being filed for the kind consideration and

N -_perusal of this Hon’ble Tribunal.

38.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and 1 state that nothing
material has been concealed therefrom. That the present affidavit is being

filed for the kind consideration and perusal of this Hon’ble Tribunal.

R

DEPONENT
TR ﬁmf, ﬁﬁa
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VERIFICATION

Verified at Meerut on this the 12" day of November, 2025 that the
contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

\_ N”“ ?\BWW |

DEPONENT
REILY TGS,
TR e, WR)s
135 28193
B hosanfd S»tm({r\ Ledom,
rovigall Commpimaton .
12 vijaeas
218
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6672 Annexure-1
“""“NAGAR NIGAM, MEERUT
BILLED TO b Invoice No.
e [413... Ghoce.balid - Faders... oui. 01 0V 00
paaress.... 64,804 ... CLUIT )-m“ﬁq sate-.... 1P
—— M‘t k..M ) “25 IOO resseisamssians’ | RN G s MGy essssmemrsrsanisnsan
GSTIN NO(Fim"’c"-‘"tmmor)""Q"“'q" %8 P VEXE.T. R{L . 1 Reverse Charge..............coeveuruenees
GHALE.....rremseens oo i D T — SEECHER. .M
Transportation Mode... s SO N i Ko AR BTN HOSN
Yate Of SUPPIY.....-veswssseess f’&’@“"“ ................................... Place of Supply.. N . L?—Q(!r( aL... MA‘W
Jso Description of Goods / Services g :(: Qty. Rate Rs. AMOUNT P.

Lg

| Vew Recycable Plag e wagtel3p8lugzis188] joo 31528

KD 7 Nmez( Decemberaodt

o ToTAL 3953% |54
lotal Value (In Words). /;t-?qd' J:]( }}h Wd &l X.... ::;?'::::::f::Tu
LM‘\&CA F’(f{:f LiX.. We@? GWU‘( Add:COST@. T le% |3CCX |16
3ank Add : SGST @....... ?/. ...... %» Rocrce |44
A/C No. Add : IGST @..oovvererrnssreenes %
FSC Code TAX AMOUNT OF GST 16,656 }-

TERMS & CONDITONS :

1. Subject to Meerut Jurisdiction Only.

2. Goods once sold will not be taken back.
3. E.&0.E,

Original - White, Duplicate - Pink, Tripicate - Yellow

Certified that the particulars given above are true and correct

For Nagay|Nigam, Meerut

PropMuth. Signatory )
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663

\v AW L ~\

[ GSTIN : 09AAALN0074H2Z3

NAGAR NIGAM MEERUT

"BILLED TO Invoice No. r.
o111, Shiela Chamdhausy.. own 03 012
s LRAE. ﬂ»gw Cculan Road. Muz%maa T -

-

...................................................................................................................................... State CodeOCI
Bl i ) T, State Code.........C.?f?. ................................
Transportation Mode_hfv@\!ehicle MO e
DYt OF SUPDY ... x2x00revmssemrmsronmsmiabeims iU T TR SRS PIaceofSupply,...m. W—‘u'd/
NS c;. Description of Goods / Services _ : :dNe Qty. Rate Rs. AMOUNE P.
Nom Recyable. wagte RDF 13251 |HoTo| |60 /—|F206
Momth of Decembed” 2064 :,/
TOTAL 30 /H
Total Value (In Words). L’A&Jﬂ k. fflﬂﬂtfﬂ/“dg"/e ....... Froight & O =XP:
Total Amount before Tax
 hasoties ot B MY . st @t [C 4
3ank ; Add : SGST @...voveeFoverrrren % |c4d-¢1
A/C No. . Add : IGST @......ccenvreennnns %
FSC Code TAX AMOUNT OF GST QCoY [-
| Certified that the particulars given above are true and cormect
{Egﬂ:,;cﬂmgmm Only. For Nagar Nigam, Meerut
. Goods once sold will not be taken back. LQ
. E.&O.E. T&
Auth. SIgnatory

Jriginal - White, Duplicate - Pink, Tripicate - Yellow

msa P RAEBI P A B TEE B S s en e et e ol



SSTIN : 09AAALNO074H2Z3
NAGAR NIGA#M, MEERUT
ILLED TO Invoice No. 1584

Klo*q Savieue LUt LD . DateOF- Q)25 .
AV V.CI-7N MMOM&& RM& State .. U?

Crwwg-ﬂ« NosaY. Meens k.. e | BiatoiCos, B ot
STIN No (Fim/Contractor)... QA AR L.C.. B2 q fsq (adﬂ' e | Reverse Charge..........ooweeenees
atenn P State Code.. O ...

-ansportation Mode'i"é"ougv.ehncle O ies e eeseseee s sssss s s s sesesssnss s
PlaoeofSupply..,.m.l.L rﬁtrmﬁ,ﬂg(ﬂu/

At OF SUPPIY. ..ottt cerssms s a e es s
f Description of Goods / Services gos:: Qty. Rate R,_MOUNT P.
§| Nom - Rec Y cable Plagiee wayte pgRolong).nel joo/~| 281472

ROV ﬁwom\’ﬂ@i De cemmbey
al Value (In Words). /5’7!?' J Hace lhouiad. ::T':: On::-:xp.T

oun ore lax

hel. W&&ed 3B i Aleh, P‘eﬁ_ggj{_mg Add : CGST @.oer v « |2c27 |2¥F
nk Add : SGST @l |1 E 2F 2D
> No. Add : IGST @...coovererescn ‘
;C Code TAX AMOUNT OF GST Z23.4F /]
RMS & CONDITONS : Certified that the particulars given above are true and correct
Subject to Meerut Jurisdiction Only. For Nagar , Meerut
go:d;o;u sold will not be taken back. ~

3inal - White, Duplicate - Pink, Tripicate - Yellow Prop./Auth. Signatory
/




\

TEUNAGAR NIGAM, MEERUT

BILLED TO Invoice No. 4

Name... /Af/j .gid’fﬂ Pa Y. j""ﬁ!ﬁﬁﬁd’/ {f,f Dateo-llm%logg .............

Address. 50/..4?5 A oudh. /Ko, Muzaﬁama%d” state:.... 0
State Code ... OCI ......................

GSTIN No (Firm/Contractor).. quﬂ\\/@ P.S f é L‘Z 'B,/L Z )/ Reverse Charge............................

State e M s Stte Code.... 2.3

Transportation Mode... ...Vehicle No...

Date of Supply...... 'f?'-D/ !,j ...Place of Supply... f\i 4. laﬁ AX.. NO—%L@.{I’

S. HSN AMOUNT

jo. Description of Goods / Services Code Qty. Rs. P.

: = 04 — ) 5o
DNO'” QC(J&M’[‘{" }Q/CLJ’;Z,'/C RDF_&S&EM 545§ bo/ J/l 545

M@mkh&;( De cembes”

TOTAL 1645 |59

stal Value (In Words), 2 1 €. [h0ULaang] . 41y, | Frelont & Other Exp.
Total Amount before Tax

ank Add : SGST @...... Lo |®39 /6

/C No. Add : IGST @..vvonrrrerernnenerense

SC Code TAX AMOUNT OF GST }2,L P, ¥ A
Certified that the particulars given above are true and cormect

ERMS & CONDITONS : g
~ Subject to Meerut Jurisdiction Only. For Nagar igam, Meerut
" Goods once sold will not be taken back.

E.&O0.E.
riginal - White, Duplicate - Pink, Tripicate - Yellow Prop/Ruth. Signatory i)




Iadad Aq

STIN : 09AAALNO074H2Z3 000 D
NAGAR NIGAM, MEERUT
LLED TO Invoice No. 1 :3 8 6
MIS. Maree Ra\ad P Teadesd.... pate. 0} D)l od G
dress.. "?'él‘f .:‘é&‘—tth LRl l..l‘Mf.’/g KQUJ M%of%mm W P
e | State Code:...... 0. °{
'I'INNo(an‘Contractor) O‘fﬂ@rﬂ P V é?'x? 3‘ /'21 1 .l_ ................ RTS8, 050
P et T |
INSPOMAION MOGE.............ccoeveerirereernisisncssesissisnenssnssssnsssnsbssasnssssasansanaess VORIBIBNG. ....visisinmisimsnmsaammmsvismsmis
te of Supply.... hO\\%PIawofSupplyMQ%ﬁ{mﬂ%w
. Description of Goods / Services g:d’: Qty.- Rate R,'AMOUNT P.
| Nom Recyable Plagkte RDIF  [384Sled a8k foo7—| 41146 50
Momkh e Decembey
TOTAL (1496 [So
21 Value (In Words). Jouk L 131“” theusand... ::;?'::::::::’m
ﬂwMa—edé x’rL(/SlXMtefM o R KEAI IS
Add : SGST @..vvreilowwn % | 2F3Y |6
, No. Add : IGST @.....cccnvusnrearnrense %
e Code : TAX AMOUNT OF GST l{(f 946 /
- Certified that the particulars given above are true and cormect
B o Mot Aischclion OVl For mrﬁf@n:m
Goods once sold will not be taken back. A
£.&0.E.
Prop/Auth. Signatory 3

jinal - Whits, Duplicate - Pink, Tripicate - Yellow




1

667 ,

‘_n

{

BILLED TO

rssnn 09AAALNO074H2Z

NAGAR NIGAM, MEERUT

ame.

g Bhakat Hadedk....
dress.. ,L‘f Wf{k Load. Khaglonl. gﬁ\dkw State:... LI2P o

Invoice No. 1 5 Q 7
pate.. 02 D) : 2035 ..

State Code........ Dq ....................

B T R ———
TIN No (Firm/Contractor).. 094.8Mc. FH.% T4 0428 s Reverse Charge.............cccoovvuene
N 51818 0000, 0. cirirsiissiais
NSPOMAION MOGE. .....covviieviniririsisisssm s Vehicle NO.........coocviiimrmenciesniiens s
te Of SUPPIY....eervrreves 7ch’0”3 .................................... PlaoeofSuppIy...ﬂ.‘l.LL.%ij.aK.NW ......................

- HSN AMOUNT
Qty Rate | Re P.

Description of Goods / Services

Code

Nem ﬂecamblf Plugd

385 |oop|¥ 38-110| |00/ —|X 38T H

TOTAL X8 ¥+
| Value (In Words)... 7Lw emrt [- Lk H"Maﬂ ::;T:: O::mExp.T
ou re iax
ne. bundred. devemy. ?5.345..1.@4';141.01( TR T
k <JI[ add:sesT@. S | 214F |97
No. Add : IGST @.ruvvennrsenmsssnnnnent " -
Code : TAX AMOUNT OF GST Jd&, 13 C /4
8 8 CONDITONS : Certified that the particulars given above are true and correct
For i

ubject to Meerut Jurisdiction Only.
oods once sold will not be taken back.
.&0.E.

nal - White, Duplicate - Pink, Tripicate - Yellow

Prop/Auth. Signatory




. AR
STIN : 09AAALNO074H2Z3 b

NAGAR NIGAM, MEERUT

Kesar Ganj Road, Meerut

_LED TO . TS 5 .
LmeM/XMIZéﬂ L. 2L Date. DL 01: N9 5

dress%[U(M\%%M%WPQIFK"\Q}QIF StateU‘p

STIN NO (FITTIVCONTACION. 1 vusesssnesseersssssssssssassisssssssssssssssssssssssussssismsassssosssssissssssasis Reverse Charge
. J: P ..................................... TR T A——

aNSPOMtAON MOE...........ccooiiiirieiirieie s Vehicle NO.........ccoiieecerecrrece et
(8 OF SUBBN .o TR B B Y ciamsisissnansiais MAMNL...

teotsppl....... 1211 A Place of Supply... AU 2264 O AT .
, Description of Goods / Services gosd': Qty Rate Rs AMOUNT P

New Recycoble Plagh R (SSIodit3%) 199/ 31455
Mot ¢ Deceombed”

] &

TOTAL 343 €

Freight & Other Exp.
Total Amount before Tax
Add : CGST @-.voeee ocerreree % |99 s
Add : SGST @..oovrr forrmen ¥ | )24 1S
PN 1R (1) - J— %
"SC Code - TAX AMOUNT OF GST 3 }o q 2 e
ERMS & CONDITONS : Certified that the particulars given above are.true and co
. Subject to Meerut Jurisdiction Only. For Nagar m, Meerut
 Goods once sold will not be taken back.
. E.&O.E.
riginal - White, Duplicate - Pink, Tripicate - Yellow PropJ/Auth. Signatory
J

—



— AT Al
| : 09AAALNO074H2Z3 UuU )

NAGAR NIGAM, MEERUT
Kesar Ganj Road, Meerut

DTO ~ & nvoiceNo. 1589
...... MZ.S“'CL(.L’”\"’CA//PH :;ateot}o:{b.lgtn?_ﬁ
ss&lU&L\%%WMCQW\‘(QSOODL) WO s

iNo (FimiContracton. O A E B IZS \M e B4, "Z-TF........ | Reverse Charge
U‘P ..................................... State Codeocl

.............................

f Supplyfd’ol[.:l(Place of SuppinQLﬂWN ..................................

Description of Goods / Services g:dh: Qty. Ra AMOUNT

. te Rs.
o Recymble Plagite WO F 9a5joos|144I5 ][00/ 1948 |50
Momth of Decembed” 2024

TOTAL / 14, |So

Value (InWords),. T@2. o4 L amd 10, Frotghit & Ofhes Sap.
Total Amount before Tax

Lumdyed IV {.%;.@..Mm.e...@{e,ﬁ ....... Y et (175 BE
k : Add : SGST @....... v | | F5 F
No. : Add : IGST @....ccovunsuensnresnns %

TAX AMOUNT OF GST 1) 99 L
Certified that the particulars given above-arg true and correct

)MS & CONDITONS : "
Subject to Meerut Jurisdiction Only. For Nigam, Meerut
3o00ds once sold will not be taken back. %

=.&0.E.

jinal - White, Duplicate - Pink, Tripicate - Yellow Prop/Auth. Signatory )

C Code :
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U1 Y )

SSTIN : 09AAALNO074H2Z3

NAGAR NIGAM, MEERUT

ILLED T nvoice No. q
Jame-’égmoml_SKﬁﬁMﬂ’aJ el £y (R LateoNgO\jéogva _________
aaress... Vo QMIO(M(N

e MO e NoS2X " (A51208) State.Code: ‘‘‘‘‘ oq
SSTIN No (FimiContractor). O . . A PK 3934026 .

ReverseCharge..........................
MG 1 b A State Code.... O oo
FONSDOIBTION IO . s cosssvimnsimnanusmnnsisinis sss e s s e S NENBIO NG s casasmaias
)ate of Supply........... + J-QHEL ......................................... Place ofSupprHLaéjWNa“gM
3 HSN ’ AMOUNT
o. Description of Goods / Services Code Qty. Rate Rs. P.

9 NW"RQClee PIQH-[;C RDF L8afleedq938)e If’@r/»—--'Q?g[
Mw\:ho% Decomber 2ody

ToTAL 43|

| E] o M \u{_ | Freight & Other Exp.

'otal Value (In Words)... ... 20070 lr(‘,'(\:“g ........ £ d ] WL TR,
hendieed Joary Yo Bpedd el e s (880 N
Sank : o | Add:sesST@n T | 280 29
3/C No. : Add : IGST @....cconvccrvcnnnans % -

FSC Code : TAX AMOUNT OF GST 11 54) A

Certified that the particulars given aboVe are true and cormect

TERMS & CONDITONS :

|, Subject to Meerut Jurisdiction Only. For : Meenat
2. Goods once sold will not be taken back. B

3. E.&O0.E. i

Original - White, Duplicate - Pink, Tripicate - Yellow Prop/Auth. Signatory |




PN A b b B
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e e

(" GSTIN : 09AAALN0074H2Z3 i
NAGAR NIGAM, MEERUT
BILLED TO -
name. 108 dlake Lont edcpo-fBEG 'D:C/ZNZ e
S et i i A [T d—
GSTIN No (Fimm/Contractor).. 0 : A ..... ?_ StateCode:.... 7. i
il e S oo
TrRNBPOMAYON MIOTR. .. covuciosossoomssnsinic iesisiisis5sitansrmmemorenessas essossacaseensess VEhICIE NO...........ooveeeereeeeeeeeeeeeeereeee s
Date of Supply............ '/?'0 U .............................................. Place of Supply...m UW NML@A" ,,,,,,,,,,,,,,,,,,,,
;o Dascrlption of Goods / Services gf‘; Qty: Rate R&AMOUNT P.
i) New Rc’CijAle F[Qgh“ RDF  |385fdlioqwe] oo [204Y
MT ™MT
Mom b 51 Decembed Aol
B TOTAL 204 Y
Total Value (In Words) 7-£2.0.. Jh.0U S Qad. ~:f o | & Othor EXp.
é CA U k ‘Pe— X h Total Amount before Tax
J‘“““ ¥id..xncle [7 | Add : CGST @.rneeFovrrrrnes % (123 94
Bank Add : SGST @..ooveLovrrrrent | J P 2 £
A/C No. : Add : IGST @.uenreerrnrnseneeene %
FSC Code TAX AMOUNT OF GST J9 1L ,’L—'
ERMS & CONDITONS : Certified that the particulars given above ar'a. true and correct
. Subject to Meerut Jurisdiction Only. For N“ﬂl" Nigam, Meerut
. Goods once sold will not be taken back.
. E.&O.E.
Prop./Auth. Signatory )

)riginal - Whits, Duplicate - Pink, Tripicats - Yellow

—



6./2

GSTIN : 09AAALN0074H2Z3

NAGAR NIGAM, MEERUT

BILLEDTO - |
Name... LK. i ! f’-ffl..l.,}.\.‘;'J._(?.'f.".X ...........................

alhea v e _-_:‘-- .+ - FER-P
]

Address.

Sl ‘\IIJ{J\! ,r“_\\'__,_u A4 \ L Yia

GST!NNo(an.!Contractor)_... { j;u,, J L; (‘ {{H\ (/] (] ()
L s StateCode@L{

Invoice No.

= il i : }// SR Date.O4.. 03 ,,&o,)__g
o B et S o Bl O W ] (d)‘(‘lll State .. U f)

______ 0L

Reverse Charge.........ccoceiemeuninsans

State Code :

1067

State.......ccoomeeeste

Transportation Mode....... 7. _.-;'J;.r‘.j ...................................................... Vehicle No...

R (e | . e mas e Place of Supply...../ . U% cu( Na %Q( _,,/

.. vt | HEN AMOUNT

No. Description of Goods / Services Code Qty. Rate Rs. P.
44716

,’\!;‘ N Ke( ;.f L.C&)L’_:.\ L (U :ﬁ%‘?[, @) (-Hgﬂfﬁ-
I K = fi“l e L'fi,\ q zfdjl_wg L:LODLE

38a5lo60| 447348 | (0O
MT | ‘AT

NIETA
'otal Value (In Words)..., 3 JL(‘O - j 75 ac¥s a"‘ﬂ’ ::?:t:o:::ei::hx
Ligit J’/’fwkkl’f’jglkwie[&ﬂj Add : CGST @T% Yoql, |£2Y
Sank - ' [ Add : SGST @..ooceoevrrrrnns % | Ynq) |fY
A/C No. Add : IGST @.vureesnsresammriass %
ESC Code TAX AMOUNT OF GST 838 /I
Certified that the particulars given above,are true and correct

'ERMS & CONDITONS :

. Subject to Meerut Jurisdiction Only.

/. Goods once sold will not be taken back.

. E. & Q. E.

sriginal - White, Duplicate - Pink, Tripicate - Yellow

PropJAuth. Signatory )
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ST NAGAR NIGAM, MEERUT W
Kesar Ganj Road, Meerut
- ] : o
BILLEDIOI r Riote  Aaudud. ek LiD nvoice No. 1089
Name,ik,‘\ . k‘-\f‘ s, RS o o ¥ S 5 . s 1{ PR Dale ";—L (* ] -!"'.I;__l-
Address.. U\‘ 'u?@;%_!__fk. naddelm.. '] '*’fu A [mfl s State: U P o
1 . ) 1A u ",_.. ( i -~ ﬁ!h 7
YR 1‘ ‘\ & t*\‘ Mats Lot L\“ ;“;\';‘_;,,. TR e State Code . {0 1.
GST'N No {F|m1iContraGtOI‘) ]’ ‘ ¥ :l ............... ?1{~<1f{ ........................ Reverse Charge ___________________________
State...........- LD cssismsmimssamssanssssossss StateCode... 001
Transportation Mode............¢- ‘.{ L ....................................................... Vehicle NO..........oooo
DAt OF SUPPIY.- - cevevesrmmnissmssesmissises it Place of Supply... }11,(4 ?4% . ydﬁu __________________________
Eo | HSN AMOUNT
NS(;. Description of Goods / Services Code Qty. Rate Rs. P.
i A Ll 2820 Jb00| 255808 [0 (3558 |5
| | '\ ‘IL‘1 1 _,\\—' h‘(;rr ;.;:_L I ad f ._/LL / LL M
) L ok m |
A ) i 1y «..4’ /
I\ { / D /ﬁ CZM Hj ;;LC- 4:5
|
|
TOTAL 35548 |50
3 . Freight & Other X
Total Value (In Words).. ff(.t)fzblj"'( WEl %&“ﬂf—r{f - B
r.o\. - e ' - / N Total Amount before Tax
..fr»w»é'-,r:éJ ... L ft/davx. @ Add: ST @.... 9 Zo® 1 261 G
“Bank Add : SGST @..... L2t [72 D) Y2
A/C No. Add : IGST @...coeverrencreeenndo
IFSC Code TAX AMOUNT OF GST JPE53
T Certified that the particulars givenabowmmnandmfract

TERMS & CONDITONS :
1. Subject to Meerut Jurisdiction Only.

2. Goods once sold will not be taken back. ]

3. E.&O.E.

Original - White, Duplicate - Pink, Tripicate - Yellow PropYAuth. Signatory ]
=

Nigam, Meerut
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'GSTIN : 09AAALN0074H2Z3 -

NAGAR NIGAM, MEERUT

BILLED TO Invoice No. 1Ub )
Nome..11/ Lj/{{nﬂ\q JIKWI ..... f/QA(”‘H) .............................................. Date. Od.: 03 61 G ..

Addfess-ﬁ--"-?---*H“U "‘Cﬁ#x)i |;0/{1{4 Amf] j’)‘a"Vg/jOH Na{‘l*‘é'tate- 1 AT

S ARSI AR bt
MLy /L{ fa47. A~ \, L({“}m ....... H)} ..... h(( ............... 7 ...................... o
GSTINNo tF'm{fféTmof) e c?( JL2E ReVerse CRAIGe.............-
TN TI . U 01 A ———— State Code.... f
Transportation Mode........ /....'r. f/ .f...‘.{ ......................................................... Vehicle No
V0 OF SUPDI:1ors000953553515385535 58 aasss bbb ssesssesasons Place of Supply....mw%ﬁdf ..........
:(;. Description of Goods / Services gf:e Qty. Rate Rs. P.
)| Mem Lec -c((aiﬁ!(: Clag ke wagte 3828)p00 (128230 | Jo° 13824
’ o NT | MT
RDIF Moemth o Fel 206,
f / (?r / Cb J«Qﬂ? 5
TOTAL ]’)_8& g
Freight & Other Exp.
| Total Value (In Words). //:f 4 2k /7"‘ =2 ol
Total Amount before Tax .
‘ Masadred... /f L[4 j f‘w‘g /4704% % Add: CGST @ o | 1| 5 BT
Bank Add : SGST @..... 9. 2e. % |1/ CY Ka
| AIC No. 2 Add : IGST @...cceersinnrusrnnnenas %
| 1Fsc code - TAX AMOUNT OF GST 15132 |

Certified that the particulars given above are true and correct
TERMS & CONDITONS :

1. Subject to Meerut Jurisdiction Only.
2. Goods once sold will not be taken back.
3. EE&O.E.

 Original - Whits, Duplicate - Pink, Tripicate - Yellow PropJAuth. Signatory
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| 675 .
STIN : 09AAALNO074H2Z3

NAGAR NIGAM, MEERUT
.
LLED TO Invoice No. 0 8 0

amei’—”,mwob/é}”oaq ﬁérw@&"ﬁ%/ .jl.ir};&’ Date OF: 0.5’ 2024 .
Idress....Df_.’.Q...l.Efl-....&la.’.&Cﬁ'ﬂ....A’.:_f..fQ.T{.C...;.PI.]LR.L....&.(QLQ’E St;teu[p
Modf. Pukasa. Meerut. = aS56e N : SN
STIN No(Firm/Contractor)......0.51...H..O..ﬁ.f.(m.3.&3.)...K...l..'2:.k

B sttt e St COUE e L

Reverse Charge..................cccccevene

;r;portation Mode/TD“j reeovenenn.Vehicle No.............

0 OF SUPBI. s e R s Place ofSupply.......m.u.zwﬁdxm%ﬂdfi.........‘...

i HSN AMOUNT
Description of Goods / Services Code Qty. Rate Rs P.

Ngm Recytlible flaghoe waghe]3825 |143|100/—|B 24
JRDF Mnthey Prpr'e] 4eds o | A

—

TOTAL L1 3 3 b(

b "o Freight & Other Exp.
'- lide. HAOLE. Oand.... g
el Value (In Words)...£.2.¢f theis thare e

E}M&@/ﬁwﬁmww/xmg Y
an _— Add : SGST @..oe Tt | 2.4 D

Bk -
C No. : VT [ - — %

8C Code : - | TAx AmouNT OF GsT S5TTY
: Certified that the particulars given above are true and correct

RMS & CONDITONS : .
Subject to Meerut Jurisdiction Only. For Nagat Nigam, Meerut
oods once sold will not be taken back. N

.&0.E —

nal - White, Duplicate - Pink, Tripicate - Yellow PropAuth. Signatory |




e T il L TN — e —

6/6

7 1 \J w

STIN : 09AAALN0074H223

NAGAR NIGAM, MEERUT

ILLED TO Invoice No. 1081

M. M}V%d-@‘\ edfyg ....................................................................... Data...b‘}- OS‘ 3015

ddressMamaMﬂLng)Aﬁfe&u*” — R A
| M e stk A1 D g | StanGoor. G

g b oo | State Code 12 o

B\ o Fmcontracton.... O LI B L LA N AL €. 7DD | Roverse Charge.

Y LY —— State Code...... 0.9 oo

ansportation Mode......... 8 w07 O ——— LT P

B O SUPPIY. ccvorsseresssssesssssss s s PlaceofSuppIy...m..%.ﬂ..%.n.ﬁ..N.Waf .............

EI Description of Goods / Services (I;OS;IG Qty. Rate RSAMOUNT P.

)"W_ﬂp\@acab\a f\(wsjrf}c 282G |18 (o0 \-l.'ﬁ_’ A5
wagte /RDF: Mm[ﬁj MTmT
i Apiyl 2035

!
3
I.l
TOTAL [ 2 F ‘25’
Freight & Other Exp.
Total Amount before Tax
Add : CGST @.vofuyrrris % [[|4G [25
Add : SGST @..reerLesesessnsasenss % 14 ys o C
Add : IGST @...ccrereesserassnsarns %
: TAX AMOUNT OF GST / 5‘ A [ A
ERMS & CONDITONS : Certified that the particulars given above are.true and correct
‘Subject to Meerut Jurisdiction Only. For Nagar Nigam, Meerut
‘Goods once sold will not be taken back. 3 g

&0.E.

al - White, Duplicate - Pink, Tripicate - Yellow Pro fAuth. Signatory
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fei® : 16.07.2025
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//
Nagar Nigam Meerut ]
Summary of Processed/Disposed/Remaining Component of Legacy Waste at Lohiya Nagar Dumpsite
' S.
ol No Component Dec-24 | Jan-25 | Feb25 [ Mar-25 Total Remarks
1 | Total Waste Processed 11190 12510 13080 13380 50160 &
2 RDF 438 621 963 1055 3077 Sold to Recyclers
3 Bio-Soil o1 | o1 | oz | oses | ams |Usedinfillnelow
land areas
4 Inerts 436 502 518 525 T i
land areas

| ; S
(-54/ Q]/Wmshﬂa

(¥ Scanned with OKEN Scanner



y

Log-Book for Pr
C itve -
Apacity: 300 x 2 = 600 TPD

Nagar an

Meerut

ocessing of Legacy Waste at Lohiya Nagar Plant

Month: December, 2024
S.No. Date No. of Trips Total Waste Components of Processed Waste
—— Processed RDF Bio-Soil Inerts
1 | 01-12:2002 25 570 22 478 22
|2 | 02-12-2024 20 480 19 360 19
3 03-12-2024 21 510 20 423 20
| 4 04-12-2024 23 540 21 448 20
5 05-12-2024 23 540 21 443 20
6 06-12-2024 21 510 20 423 20
7 07-12-2024 7 150 6 125 6
8 08-12-2024 21 510 20 423 20
9 09-12-2024 23 540 21 448 21
10 10-12-2024 21 510 20 423 20
11 11-12-2024 23 540 21 448 21
12 12-12-2024 4 60 3 50 3
13 13-12-2024 0 Shaft Break 0 0 0
14 14-12-2024 0 Shaft Break 0 0 0
15 15-12-2024 0 Shaft Break 0 0 0
16 16-12-2024 0 Shaft Break 0 0 0
17 17-12-2024 0 Shaft Break 0 0 0
18 18-12-2024 0 Maintenance 0 0 0
19 19-12-2024 21 510 20 423 20
20 | 20-12-2024 23 540 21 448 21
L | 21-12-2024 2 510 20 423 20
L 22 | 22-12-2024 23 540 21 448 21
23 23-12-2024 21 510 20 423 20
| 24 | 24-12-2024 23 540 21 448 21
1025 | 25-12-2024 23 540 21 448 21
| 26 | 26-12-2024 23 540 21 448 21
|27 | 27-12-2024 0 Rainy Day 0 0 0
| 28 | 28122024 0 Rainy Day 0 0 0
(29 | 29-12-2024 21 510 20 423 20
(7300 ] 30-12-2024 20 480 19 375 19
IIN31-12-2024 21 510 20 423 20
= Total 472 11190 438 9227 436
o
%r/ W/ T vy vy
TR Py, 3

G Scanned with OKEN Scanner




| Nagar Meerut

Log-Book for Processing of Legacy Waste at Lohiya Nagar Plant

Capacitv.
——Pacity: 300 x 2 = 600 TPD Month: January, 2025

S.No. Date No. of Trips Total Waste Components of Processed Waste
‘-—-1—-______ Processed RDF Bio-Soil Inerts
01-01-2025 21 510 25 383 21
2 02-01-2025 21 510 25 383 21
3 | 03-01-2025 21 510 25 383 21
| 4 04-01-2025 19 480 24 360 19
5 05-01-2025 19 480 24 360 19
6 06-01-2025 19 480 24 360 19
7 07-01-2025 25 _ 570 28 428 23
8 08-01-2025 17 420 21 315 17
9 | 09-01-2025 19 480 24 360 19
10 10-01-2025 19 480 24 360 19
11 11-01-2025 21 510 25 383 21
12 12-01-2025 13 330 16 248 13
13 13-01-2025 17 420 21 315 17
14 14-01-2025 18 450 22 338 18
15 15-01-2025 15 360 18 270 14
16 16-01-2025 15 360 18 270 14
17 17-01-2025 17 420 21 315 17
18 18-01-2025 0 Plant Modification 0 0 0
19 19-01-2025 0 Plant Modification 0 0 0
20 20-01-2025 0 Plant Modification 0 0 0
21 21-01-2025 1 270 14 202 11
22 | 22-01-2025 21 510 25 383 21
23 23-01-2025 21 510 25 383 21
24 | 24-01-2025 18 450 22 338 18
25 25-01-2025 19 480 24 360 19
26 | 26-01-2025 19 480 24 360 19
27 | 27-01-2025 19 480 24 360 19
28 | 28-01-2025 18 450 22 338 18
29 | 29-01-2025 18 210 11 157 8
30 | 30-01-2025 17 420 21 315 17
31 | 31-01-2025 19 480 24 360 19
Total 516 12510 621 9387 502
e
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/ Nagar N§a§ lfleerut

gacy Waste at Lohiya Nagar Plant
Month: February, 2025

Log-Book for Processing of Le

Capacity: 300 x 3 = -
?;:LF LLLL Totnl Waste Components of Processed Waste
) ate No. of Trips Processed RDF Bio-Soil Inerts
U | o1-022025 2l 510 25 383 !
2 | 02022025 I8 450 22 338 L
3 | 03022023 1S 360 I8 270 14
4 04-02-2025 21 510 25 383 21
5 | o0s-02-2025 T 450 22 338 18
6 | 06-02-2025 21 420 33 294 17
7 | 07-02:2025 T 210 16 147 8
$ | 08-02-2025 25 510 40 357 20
9 | 09-02:2025 25 510 40 357 20
10 | 10-02-2025 25 510 40 357 20
11| 11-02-2025 25 510 40 357 20
12 | 12-02-2025 2 450 36 315 18
13 13-02-2025 24 480 38 336 19
14 | 14-02-2025 24 480 38 336 19
15 | 15-02-2025 25 510 40 357 20
16 | 16-02-2025 22 450 36 315 18
17 | 17-02-2025 25 510 40 357 20
18 | 18-02-2025 26 570 45 399 23
19 [ 19-02-2025 25 510 40 . 357 20
20 [ 20-02-2025 25 510 40 357 20
21 | 21-02-2025 25 510 40 357 20
22 | 22-02-2025 2 450 36 315 18
23 | 23-02-2025 25 510 40 357 20
24 | 24-02-2025 25 510 40 357 20
25 | 25-02-2025 12 240 19 168 9
26 | 26-02-2025 22 450 36 315 18
27 | 27-02-2025 24 480 38 336 19
28 | 28-02-2025 25 510 40 357 20
Total| 623 13080 963 9272 518
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Nagar N'@g;@eerut
Log-Book for Processing of Legacy Waste at Lohiya Nagar Plant

EEE?_EEEGO x 2 =600 TPD Month: March, 2025
S.No. —_— No. of Trips Total Waste Components c!f Pro.cessed Waste
Processed RDF Bio-Soil Inerts
1 01-03-2025 22 450 36 315 18
|2 | 02-03-2025 22 450 36 315 18
| 3 03-03-2025 19 390 31 273 15
4 04-03-2025 21 420 33 294 16
5 05-03-2025 25 510 40 357 20
6 06-03-2025 25 510 40 357 20
7 07-03-2025 21 420 33 294 16
S 08-03-2025 8 150 12 105 6
9 09-03-2025 25 510 40 357 20
10 10-03-2025 25 510 40 357 20
11 11-03-2025 25 510 40 357 20
12 12-03-2025 24 480 38 336 19
13 13-03-2025 25 510 40 357 20
14 14-03-2025 0 HOLI 0 0 0
15 15-03-2025 9 180 15 126 7
16 16-03-2025 24 480 38 336 19
17 17-03-2025 25 510 40 357 20
18 18-03-2025 24 480 38 336 19
19 19-03-2025 25 510 40 357 20
20 20-03-2025 25 310 40 357 20
21 21-03-2025 25 510 40 357 20
22 22-03-2025 25 | 510 40 357 20
23 23-03-2025 25 510 40 357 20
24 24-03-2025 25 510 40 357 20
25 25-03-2025 21 420 33 294 16
26 26-03-2025 22 450 36 315 18
27 27-03-2025 24 480 38 336 19
28 28-03-2025 24 480 38 336 19
29 29-03-2025 25 510 40 357 20
30 30-03-2025 25 510 40 357 20
31 31-03-2025 0 Eid-Ul-Fitr 0 0 0
Total 660 13380 1055 9366 525
P
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EXECUTIVE SUMMARY

Project Site Lohiya Nagar

Toare QU g T

Cost of Technology

Total Project Cost Rs. 28.69 Crores including RDF transportation charges
Estimated biomining cost Rs. 418,11 per Metric Tonne

24 Months considering 2 months for mablilization

Time peri f project
FRdRdCLERlEe and 4 months of monsoon

Project Structuring Complete outsourcing by private operator

v &
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ANNEXURE 1: CONTOUR SURVEY REPORT

QTY Sheet of Garbage area
Chainage | Offset | Dumplyl | Avg NGL | Actual Dift | Avg Diff | Distance

1] o | 10767 99 1.767
0 10 100.767 99 1767 0 10
) 20 99,838 99 0.333 5.929 10
D 30 39 785 55 D0.785 0053 a0
B} 40 99,759 25 0.789 0004 | A0 |
0 s | 99687 EE 0.687 0102 10
Q 60 A9 827 99 0.827 -0.14 -10
g 0 99,946 99 02846 0119 10
a B0 100,056 83 1,065 012 10
o 40 100.1 EE 1.1 0.034 10
0 100 | 100.852 93 1.652 0,551 El
o 110 101.96 29 2.96 -1.308 10

| o 120 | 100.694 48 1644 1.316 10
0 130 | 100.647 98 1647 0003 | 0
4] 140 1001323 oL 1323 0.324 -10
0 150 100.126 a9 1126 0,197 10
0 160 93,979 95 0923 0,197 10
0 170 99,977 99 0977 | -0pas 10
0 180 99,542 a9 0.942 0.035 10
0 150 | 100,077 9g 1077 0,135 10
0 200 | 100796 95 1796 -0.719 BT
o 2i0 | 100,747 99 1747 0.049 -10
[ 210 | 100.988 39 1,986 -0.239 10
D 230 101.042 39 2,043 -D.056 10
(6] 240 100462 93 1.462 0Le 10
i} 250 | 1D0.345 39 1.345 5117 10
0 260 100.379 39 1379 -0.034 -10
3 210 100.572 99 1.57% -0.193 -10
4] 280 100.524 o9 1524 0042 -10
10 0 100.85 a9 1.85
10 10 100.373 EE) 1373 0477 10
10 20 101.013 g5 2.013 -0.64 -10
10 30 101.854 05 2854 0841 T
10 40 102,282 a9 2282 0428 -10
10 o 101,457 59 2,457 0.325 -140
10 50 101.558 ag 2558 0101 -10
10 70 100,306 99 1306 | 1.252 -10
10 20 101.143 o4 2.143 3837 10
10 90 102.787 95 3.787 -1.644 =10
10 100 | 102.787 a9 3,787 [§ 10
10 110 102.787 99 3787 £ -10
10 120 103.788 ag 4,758 100 -10
i0 130 100.802 o9 1.802 1086 -10
10 B:l4] 105,802 93 1.802 4] -10

o
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10 150 100.765 99 1.765 0.037 10
6 160 100.739 99 1.789 0,024 10
16 1750 | 00988 99 1.988 -0.199 -10
10 180 100,945 99 1.945 0.013 10
10 150 | 106688 | 98 1.688 0257 | -0
10 200 | d01.954 29 2.954 1,268 -10
10 210 103511 ny 4.511 -1.557 -10
10 220 102.83¢9 ag 2.839 0,672 10
16 230 | 103478 9g 4428 -0.5889 -10
0 240 103.982 99 4.382 -0.554 -1
_10 250 103.545 fels] A.545 0437 -10
10 260 104,434 a9 5434 -0.88¢ -10
10 270 | 104802 99 5,802 -0.368 -10
10 280 | 105055 | 99 6.055 0.253 G
10 220 | 105062 a9 6.062 0.007 10
10 300 105,073 ag 6.073 £.011 -10
20 Q 102.975 53 3975
20 10 103.148 3 4,148 -0.173 -10
20 20 103.06 59 4.06 0.088 -10
20 30 104.487 28 5.487 1.427 )
20 40 103,419 39 2,419 1.068 -10
0 50 103377 g 4,377 0.042 -10
20 60 108017 | 3% 4,017 0.36 -10
20 70 102451 98 3.451 0.566 10
0 80 102.448 95 3:448 0.003 -10
20 30 103.67 70 4.57 -1,222 10
20 100 | 103223 9g 4.223 g.447 -10
20 110 103204 9g 4204 0.019 416
20 12D 102 649 ag 3.640 0.555 e 1
20 130 103235 58 4,235 -0.586 =10
20 140 | 10335 99 4,355 0121 -10
20 150 | 103.656 99 4,656 D3 -10
0 160 | 104235 99 $3215 -0.559 -10
20 170 104,291 49 5.291 -D.G76 =10
riH] 180 102.51 55 351 1.781 -10
20 190 | 102572 55 3.572 -0.062 -10
L 200 [104319 | 85 | 5319 -1.747 -10
0 210 103409 | 99 4.409 0.01 -10
20 220 | 102.886 EE] 3.886 0.523 .10
20 230 | 103675 93 1,675 -0./8% -10
20 240 100.854 99 1.854 2.821 -10
20 250 | 100.714 99 1.714 014 10
0 160 100.755 29 1.756 -0.042 10
20 270 101.604 93 z.804 -0.548 -10
0 280 102.127 59 3,127 0.523 -10 |
0 250 | 102134 99 3.114 0012 | a0
20 | 300 | 102945 99 3945 0,837 10

i
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20 310 | 104532 99 5.532 1587 | -10
20 120 105.625 a5 6,625 1003 -10
30 ) 104,236 98 5.236
30 10 104,649 93 5.645 -0.413 -10
30 20 | 104762 98 5.762 -0.113 T
a0 30 1048291 o2 5.291 0471 =10
30 40 104.869 5 5.869 -D,578 A0
30 50 105,647 99 5.647 -0,778 -10
30 60 105.693 39 5.693 0,046 -16
30 70 105,945 93 6.945 0252 -10
30 B0 106.297 93 F.287 -0.352 -0
30 S0 1062491 b} 7.241 Q056 =10
30 100 105.497 CE] 5497 0.704 -10
30 110 104,753 95 5.753 0.744 -10
30 120 104.872 95 5.072 -0.219 10
30 130 104.37 ) 537 0.602 -10
30 140 104.323 9g 5.223 0,047 -10
30 150 104291 | 99 5,29 0.032 -10
30 160 104.259 95 5.259 0.037 -10
30 170 104,368 9g 5.368 -0.109 -10
3o 180 104,744 38 3. 744 -0.376 =16
30 190 106336 99 7.235 -1.592 -10
30 200 105.102 93 5.102 1.234 -10
30 patil 104,056 as 5.0556 1.046 -10
30 220 103,201 95 4.2601 0.855 -10
30 230 105.236 g B.236 =2.035 ~10
30 240 106,054 98 7.054 -0.818 -10
16 250 107548 | 98 2.548 -1.494 -10
30 260 10755 | 99 8.59 -0.042 -19
30 270 103288 | 35 4,255 4,302 =10
30 280 103.18 EE 4.18 0,108 -10
30 290 105932 93 5.933 -2.753 -10
10 300 104 246 0a 5218 1.717 -10
30 310 103581 99 4.581 0.635 -10
io 320 100,452 98 1.452 3.528 =10
] 330 100.034 99 1.634 0.418 -10
30 340 100.542 99 1.542 -0.508 -10
10 L8] 101185 =12 2189
10 10 102,038 499 3.038 -0.849 -10
40 20 102586 93 3.856 -, 8ax -10
10 30 103.653 99 4,659 0.773 -10
40 £0 104.191 94 5.191 -1.532 =16}
A 50 104,722 a5 5722 -0.531 -10
40 60 105.254 93 D.#54 ~0,532 <10
40 70 105.765 99 5.765 0511 | 18
40 80 105.871 59 5.871 -0.106 .10
ag ag 105525 an 5.525 0346 -10
i 2RV jg
ey
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a6 100 104908 95 5.806 G.618 10
i} 110 105.16 a3 6.1¢ -0,254 -10
40 12 106,387 a9 7.387 1227 10
A0 130 | 106452 99 7.458 -0.071 10
40 140 | 10581 99 7.81 0.352 -10
g 150 | 107.624 99 8.624 0814 -10
10 160 | 107.853 29 8.853 0.229 10
40 170 107.138 oo 8.138 D718 10
40 180 106,424 59 7.424 0.714 -10
40 150 105,633 99 5.533 0.791 -10
40 200 | 105371 g 6.321 0.312 -0
a0 210 10527 a3 627 o051 10
40 230 105.185 99 0.185 0.085 -10
40 230 104.439 59 5.438 3.746 -10
30 240 104,331 98 5331 0.108 -10
a0 250 105.951 99 5951 -1.62 10
a0 2601 107.459 90 8.458 -1.508 -10
40 230 105302 25 6.102 2.357 =10
a0 280 104.787 58 5.787 0.315 ET|
qac 290 104.2 ag 5.2 0.587 10
an 300 105.156 99 6.156 0.956 10
aa 310 105.055 EE] 10.055 -3.899 -10
ap 370 108.25 99 3.25 0.805 -10
a0 330 106,794 ag 7.794 1.456 -10
an 390 | 1019 99 29 4.894 40
50 0 103.057 9g 4,087
50 10 106,234 58 7.234 -3.177 -10
50 20 107,035 9g 8.015 -0.781 -10
| 5D 0 105 706 ag 7.706 0.309 -10
50 40 9977 99 0,27 7.436 -10
50 50 100.034 9 1.034 -0.764 -10
50 G0 | 10p.746 ag 1.746 -0.712 -10
50 70 | 102018 | 99 3.018 1272 -10
50 80 | 103.003 9g 4.003 -0.985 -10
50 G | 103.047 o] AD4T -0.044 -10
50 i | 102.767 EE] 3.767 0.28 -10
50 110 | 103384 49 4.384 0.617 -10
50 120 103.915 ag 4,815 -0.331 -10
50 130 104 557 [ §157 0,637 .10
50 140 105.502 49 £.592 -1.04 =10
50 150 108,039 59 7.039 0,447 10
50 180 105,468 EE) 6.468 0.571 10
50 170 104.549 99 5.549 0.919 -10
50 180 105.619 93 6.619 -1.07 -10
50 190 106,678 o F.678 -1.059 -10
50 200 107.387 93 8,387 -0.70% 10
50 210 108.249 99 3,249 -0.862 -10

2=
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50 220 102111 i | 10111 -0.8R3 1o
50 230 109,557 99 10.597 0286 -10
50 240 108.311 99 9311 1,286 10
50 250 107.026 55 3.026 1.285 -10
50 260 105.74 29 6.74 1.286 10
50 270 108272 5o 7273 -0.532 -10
50 280 105.774 35 6,774 0.498 -10
50 290 | 104.574 3% 5,974 0.3 10
50 300 | 1p4.651 59 5,691 0.283 10
50 310 104,584 g E.5R4 0.407 -10
50 320 105.147 99 1,147 <0563 10
50 330 | 105987 99 6,587 -D.74 -10
50 340 105505 99 5.505 0.382 -10
B0 0 105,235 95 5,235

5 10 101.955 29 5.965 0.27 -10
&0 20 105,255 39 £.255 0,29 -10
50 30 105.688 35 6.688 -0.433 -10
0 40 105137 | 99 6,137 0.551 -10
a0 50 103405 94 A.40% 1.732 -10
&0 50 59.856 99 0.896 3.509 -10
80 70 104 453 99 5.463 -4.567 -10
&0 R0 104 878 39 5.928 -0.465 -10
50 90 104.138 99 5138 0.79 -10
{={a] 100 102.453 99 2,453 1.685 10
50 110 39,074 99 0.074 3.379 -10
&0 120 | 100152 99 1.152 -1.078 -10
50 133 | 101933 95 2934 | 1782 -10
&0 140 [ 103032 99 4.032 21,088 -10
o] 150 102.749 99 3,745 1283 -10
50 160 | 102465 55 3.465 0,234 -10
60 170 | 102182 93 1182 0.283 10
50 180 102063 | 95 30R9 1113 =10
50 190 103,108 25 4.108 -1.039 =10
80 200 | 104002 93 5.002 0,894 -0
50 210 | 104,357 99 5.357 -0.355 -10
50 220 | 104712 99 5.712 -0.355 10
50 230 104.212 99 5,212 a5 10
&0 240 102.991 93 3.991 1.211 -10
60 250 104.315 39 5.315 1.324 10
60 260 107.096 59 2.096 2781 -10
78] 270 109,038 59 10.029 -1.9423 -10
[i1a] 120 110086 99 11.085 -1.047 =10
60 280 110882 99 11.98¢ -0.536 =10
60 00 | 110024 99 11.024 0.058 -10
60 310 | 108419 EE} 9.412 1,505 -10
56 320 107133 99 5.133 1.246 -10
(18] 230 106.068 g1 T.068 1.065 =10

A
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50 380 | 106212 99 7.212 0.144 10

| &0 350 105563 | 48 5563 0.649 -10
70 0 105.05 ag 6.05
70 10 104,933 54 5.033 0,117 =10
70 20 102,056 a9 5,036 0.877 -10
7t 30 107.949 39 3.949 1,307 -10
70 40 105,712 99 5,712 -2.763 10
70 S0 105716 29 5716 0.004 10
70 6D 105,801 95 5,301 -0.085 -10
70 70 105.576 99 6.576 0,325 -10
70 20 104,83 99 583 0.746 -10
70 29 | 104.303 99 5.30% 0.527 10
0 100 | 192,681 og 3.601 1.612 -10
70 110 | 101079 94 2073 1.612 10
0 120 | 99805 | 99 0.505 1.274 <10
70 130 | 101936 99 2936 -2.131 -16
70 140 | 102476 89 2,426 049 10
70 150 102.241 99 3.241 0.185 -10
70 160 100.789 CE) 1780 | 1452 -10
70 170 | 99.075 ag 0.075 1.714 -10
70 120 100 503 58 1,503 -1.428 -10
70 150 104.137 99 5137 -3.634 -10
70 200 103987 o 4.987 0.15 -id
70 210 103.45 a9 445 0.537 -10
70 220 | 102012 EE 3.912 0.538 10
70 230 102.275 99 3,375 0.537 10
70 240 | 102305 99 3.305 0.07 -10
70 250 | 104453 93 5483 | 2078 o |
70 260 | 103165 EE] 4185 | 1798 -10
70 270 103218 ag 4.218 0.033 10
70 280 104,757 59 4757 0,539 -10
70 290 104.246 99 5.206 -0.485 10
70 300 | 103526 EE 4,526 092 -10

|70 | 310 | 106317 59 7.317 2.791 10
70 320 107 858 oa B.G58 -1.341 -10
70 330 109.861 39 10,861 -2.203 -10
70 340 111,992 EE 12,992 -2.131 -10
70 350 112,151 a9 13151 -0.159 -10
30 0 110522 4G 11,522
80 10 108.8593 29 9.893 1.52% -10
30 20 107 264 95 8.264 1.629 -10
B0 30 10/ 4 is] 74 0,864 -10
80 40 105,843 99 6.843 0.557 -10
80 50 105.05 99 6.5 0.793 -10
R &0 10351 99 4.91 1.14 -10
80 70 102.927 EE 3,927 0.983 -10
3 | 80 102051 99 3.051 0.876 -10
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40 a0 102,891 il 3.601 044 10
80 100 105.307 95 £.207 2416 -10
30 110 w5216 | 499 6.716 -0.409 -10
g0 120 105,136 95 £.135 0,58 -10
20 130 106 643 99 7.643 -1.507 -10
20 140 106.881 98 7.681 -(,238 -10
80 150 104.737 a9 5.737 2.144 -10
30 160 101636 94 2636 1101 10
80 170 599586 9g 0.586 1.75 <10
20 180 39,86 ga 0.%6 0.026 -10
a0 190 100.455 a9 1.455 0,595 0
30 200 100,619 99 1.619 -0.164 -10
e 2310 3879 89 -0.21 1.829 -10
30 220 59,571 99 0.571 -0.781 -10
80 230 100.855 29 1,855 51284 10
a0 240 107.3% a9 8,39 -5,535 -10
80 250 107.733 i} B.733 -0.343 -10
a0 768D 106938 99 7.918 0.815 -10
20 270 105 854 59 5.654 1.064 -10
30 280 104.824 99 5.624 1,03 -10
3G 253 107617 99 8.617 -2.7493 -10
B0 300 109,865 ) 10,865 -2.248 -10
a0 EED) 107 238 99 8728 1676 10
20 320 102 795 99 3.705 4,444 -10
30 330 103612 99 4.612 -0.817 -10
20 340 104.545 39 5.545 -0.933 -1Q
20 350 105.538 59 6.538 -0.593 -10
20 360 106.847 £ 7.847 -1.209 -10
40 0 108.481 99 3.6B1

20 10 110.684 99 11.584 -2.203 =10
a0 i 112091 94 14,081 -2.407 -10
a0 30 112 448 ag 13.448 0643 -10
30 40 110.812 99 11.519 1.629 -10
a0 50 102.13 99 10.15 1.629 -10
a0 [ 107512 ag 8.512 1.678 -10
90 70 105881 99 B.881 1.631 -10
50 30 104.985 9g 5.985 0.896 -10
a0 ETi 104.242 a8 5.242 0.743 -10
90 100 103 341 49 4341 0.901 -10
90 110 102.41% 99 3.419 0.922 -10
50 120 101.85 94 2,856 {.563 -10
90 130 103.466 35 4.466 1.61 10
0 140 105.57 99 6.57 -2.104 -10
90 150 | 107.019 99 8019 -1.449 -10
90 160 105767 99 6.767 1.232 -10
an 170 106.805 1] 7805 -1.038 10
a0 180 106.758 99 7.754 0.051 -10
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50 190 | 104.579 99 5.679 2.075 ET
50 200 | 101873 4g 2.873 2.806 10
£} 210 99453 99 0.253 2.42 18 |
op 2320 oo.781 oo 0.781 -0.32% A0 [
28 230 99.245 99 0.945 -0.168 -10 ]
o0 240 59,697 ag 0.602 0.257 10
90 750 100.657 59 1,657 -0,965 -10
o 260 105.33:‘1 ag 7334 K677 10
90 270 110.405 59 11408 -1.071 10
80 280 108,952 s L 24952 1.453 =10
90 290 107,779 34 8779 | 11313 | -0
50 300 108,299 v 5.299 0.52 10

| 8o 310 108,715 99 10.716 1,417 -10

[ 90 320 | 109.438 39 10.438 0278 -10

|90 | 330 13| s | 913 [ 138 | 10

| 50 340 103.845 99 4,845 4,285 10

[ oA 350 103 70 94 478 0.555 -10
420 3150 104.109 99 3,108 -0.819 -10
100 0 105.059 39 5.059
100 10 107.376 99 3.376 -2.317 10
100 20 109374 39 10.374 -1.998 10
00 30 112.105 99 13.106 -1.732 -10
160 A0 113695 59 14.698 -1.39 -10
w0 | so [1aazz [ 99 | 13432 | 1268 | 10 |
100 80 110871 99 11871 1.561 -10
100 Fri o] 108,812 49 3812 2,059 -10
100 80 106,672 59 7.672 2.14 -10
100 90 105.324 99 5.324 1.348 -10
100 100 104 385 CE] 5.385 0.939 -10
00 110 104.457 95 5.452 -0.067 .10
100 120 104096 | 69 5096 0.356 10
100 150 102174 | 59 4,174 922 =10
100 140 102303 98 2,303 0.871 10
100 150 104.401 39 5.401 -2.098 -10
100 160 106117 98 FALT -1.716 -10
100 170 106.926 99 7.926 -0.809 10
100 180 107 386 99 5.385 0.46 -10
100 190 106 348 99 7.348 1.038 .10
100 200 104 796 99 5.796 1.552 -10
100 210 1032101 99 4100 1.695 -10
100 220 1060751 99 1751 2.35 =10
100 230 89,711 99 0.711 1.04 =10
100 240 59.935 99 0.935 0,224 10
100 250 99 565 39 0.665 0,27 -10
100 260 100945 99 1.945 -1.28 -10
100 270 106,095 ag 7.095 5.15 10
100 280 110.018 38 11.018 -3.923 -10
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100 290 | 109.231 99 10231 | 0787 -10
ian 200 108.748 a3 o748 0,483 10
100 310 109.841 93 16.541 1153 -10
160 320 107.347 99 8.347 2596 | -10
100 330 106.59 949 7.59 0.757 ET
100 340 105.661 ag 6.661 04929 10
100 350 103.457 59 4,457 2.204 10
100 350 102.969 a3 3,589 U488 -10
11D 0 103.334 98 4234
110 10 104.52 9 5.52 -1.186 10
110 n 106.673 a9 7673 2153 10
110 a0 | 111081 84 12,081 4 408 -10
110 40 113.852 23 14852 | 2771 -1e
110 50 113,531 29 14.551 0301 10
110 80 111554 S5 12.554 1.997 .10
110 70 108.274 95 16,374 218 BT
110 an 107.827 23 8827 1.547 =10
110 90 105.832 59 6.832 1.995 -10
110 108 | 104707 | 99 5.707 1.125 a0
110 110 103.825 9¢ 4825 0.382 -G
i10 120 104,575 CE 5575 -0.75 18
110 130 104326 95 5.325 Gz | 1o
110 140 103.929 55 4,925 0.397 410
116 150 103.007 99 4.007 0.922 10
110 160 104,847 99 5,847 -1.84 10
110 170 | 106.811 59 7811 -1.964 -10
| 110 180 105.637 EE) 6.537 1.174 -10
110 | 10 | 106427 59 7.477 079 10
110 200 104.728 89 5.728 1.695 -10
110 210 102.875 a5 3.875 1.853 -10
110 220 101,247 54 2.247 1.628 -10
110 230 10D.678 35 1.678 0.569 10
110 240 100666 90 1.666 0.012 10
110 250 99,591 99 0.591 1.075 -10
110 260 100,525 59 1.525 0935 10
110 270 101.339 95 2135 -0.814 1D
110 280 104,405 95 5 405 -3.066 -10
110 290 106418 99 7416 22,011 10
110 300 104.421 99 5,421 1,995 -10
110 310 1038349 39 4,839 0.582 -10
110 320 103.807 59 4.807 0,032 -10
110 | 33 103.36 39 FET 0.417 10
110 340 102 804 a9 3.804 0.556 -10
110 350 102,211 99 3.211 6,593 -10
110 360 102,438 99 3438 | 0227 -10
110 370 102.437 3 3,437 0.061 -10
120 0 | 108478 58 4.174
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120 10 103.647 ] 4637 0,469 BT
120 20 105422 99 6.422 -1.775 -10
120 20 108556 49 10556 -4 134 <10
120 40 113341 949 14.341 -3.785 -10
120 50 111,675 5 12.675 1.666 10
120 50 109.383 99 _10:383 2.292 10
120 70 106.855 39 7.855 2.518 10
120 B8O 106005 o9 7.005 0.8B5 -10
120 20 | 104775 33 5,775 1.23 =10
120 100 | 104035 99 5056 0.739 -10
120 110 | 103948 93 1,948 0,088 -10
120 120 | 104639 95 5.699 -0.751 .10
120 130 104.543 95 2.048 0.15 -10
120 140 | 104185 99 5.186 0.363 -10
120 150 | 103762 a9 1762 0.424 -10
120 160 | 105.281 99 5.281 1519 -10
120 170 105.39 29 7.359 -1.108 -10
120 180 | 103272 59 3272 3.118 -10
120 190 | 104011 | 99 5.011 -0.739 -10
120 200 1031 [ 99 41 0.911 -10
120 210 | 102428 48 3.128 2.972 -10
120 220 | 101844 99 2,844 0.284 10
120 230 | 101563 | 59 2.583 0.261 -10
120 240 | 103.474 95 4.474 -1.891 -10
120 250 103.396 g5 4396 BOTE <14
120 260 495,918 99 0,518 3.478 10
120 270 99,337 25 0337 0.581 ~10
120 380 | 100823 99 1623 -1.486 EL
120 790 | 100831 55 1,891 -0.068 -10
130 300 | 101322 99 2.322 0,431 10
120 310 | 101665 99 2.685 -0,343 -10
1Z0 320 101973 ag 2875 -0, 3208 <10
120 330 102079 99 3.079 -0.106 -10
120 340 102.54 38 3.54 -0.461 -16
120 350 | 108427 a0 4,427 -0.887 10
120 360 | 105256 29 5.356 -1.829 -10
120 370 | 104.062 95 5.062 1124 10
130 0 103.145 95 4145

130 10 103.246 og 4,246 «0.101 =10
130 20 | 103.716 53 4,736 047 -10
130 30 | 104185 99 5.185 -0.469 -10
130 Ad | 167.7&6 Do B.786 -3.601 -10
130 50 109281 99 10.281 -1.495 10
130 E0 102005 o9 4,005 1.276 A0
130 70 106.856 59 7896 1.108 -10
150 50 Waise 59 576 162 10
130 40 104,564 59 5564 -0.288 -10

4~
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130 100 103.736 94 | 4736 {.828 -10 =
130 110 | 103.385 as 4365 0371 10

130 120 104.072 99 5.072 <0707 -10

130 130 | 108.822 39 5.822 -0.75 -10 ~
130 140 | 104.772 99 5773 0.049 10

130 150 104.408 59 5408 0.3G3 =10

130 150 | 103.525 93 4525 0,283 -10 -
130 170 | 105.281 a3 6281 | 1766 -10

130 180 | 106,016 93 7016 0725 10

130 10 | 103.915 [E 2915 2101 BT —
130 200 | 102.405 59 3405 151 .10

130 210 | 102.346 93 3346 0.059 -10

130 220 | 107.659 935 | 3880 0323 10 o
130 230 | 103.231 99 4231 0,562 10

120 240 | 102.662 59 3662 0.569 10

130 250 | 102.904 95 3.904 0282 10 &
130 260 1025 59 36 | o3m8 16

130 270 99.613 ge 0613 2987 A0

130 280 99.51_1 oo 0511 0102 -10

130 230 101.16 99 216 -1.649 -10

130 300 | 101.229 ag 2229 -0.069 10

130 310 | 101258 ag 2258 -0.02% 10

130 320 | i0ta 99 2.014 0.244 10

130 330 103.229 59 2229 -0,215 -10

130 340 | 102.532 93 3,502 -1.363 -10

130 350 103.81 59 481 -1.218 -10

130 360 | 104716 95 5.775 0.915 10

130 376G 107578 ag 2.578 -2.852 A0 =
140 o} 107.707 99 8.707

140 10 107.894 99 8854 | 0187 -160

140 20 108.764 98 9.764 -0.87 -10 .

140 30 107.99 gg 209 0.774 -10

140 40 105,115 g5 5,115 2.875 -1

140 30 103.828 99 4 428 1.287 -10

M0 | eo 105,22 59 6.22 -1.392 -10

o 70 | 10409 59 5.09 113 .10

140 an 102058 =12 4058 1052 -10 —
140 90 101843 a5 2.843 1,215 -1d

140 100 | 102235 99 3.235 0392 | a0

140 110 | 102527 99 3827 0.692 10 =
140 120 | 102.625 59 3,625 0.302 10

140 130 | 104673 a9 5.673 2.048 -10

140 140 | 105977 55 5.977 -1.304 10 )
140 150 | 104353 | 98 5,353 1.624 -10

140 160 | 103.905 89 1905 0.448 10

140 170 105808 a5 4.808 0,097 10

140 180 | 103601 99 1,501 0.207 -10

e :
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14g 150 | 103405 29 4405 | 0395 | 10
140 | 200 102,344 99 3,344 1081 -10
14¢ 210 102,586 g 3585 0243 10
140 220 103.878 o5 4878 41,292 -10
140 230 104.412 39 5417 0534 -10
B 240 104.863 99 5,863 0451 | -io
140 250 103.526 99 4526 1.337 10
149 260 | 101521 g0 2,521 2.005 10
a4 270 58,222 99 0.222 2,239 -10
144 280 | 99383 99 0.383 0061 | -10
140 250 99.424 59 0.424 -0.041 10
140 300 99,414 ag 0.414 0.01 -10
140 310 100,461 59 1.461 -1.047 -10
140 320 100808 99 1,608 <,147 -10
140 330 | 100603 | 3 1.603 0.005 10
140 340 100.11 55 111 0.493 -10
140 350 | 101.145 39 2.146 1.036 EVE
140 360 102938 39 3,938 -1.792 -10
140 370 104 681 EE] 5.681 1743 | 10
150 0 104.586 93 5.988
150 10 108.312 99 9.312 -3.328 -10
150 20 112,582 99 13.587 -4.27 -10
150 30 112,313 95 13.313 0.269 -10
150 40 105,662 95 10.562 2.651 -10
| 150 50 106116 49 7.116 3546 10
150 50 102189 99 1.189 2627 -1
150 70 102415 L) 3415 0.774 -10
150 80 102,266 9g 3.266 0149 | 10 |
150 90 102174 99 3174 0,092 -10
150 100 101 .95 9g 795 0.224 10
150 110 101726 98 2.724 0214 -10
150 120 102078 | 99 3.078 -0.352 -10
150 [ 130 | 10237 95 347 0292 | 10
150 140 102.29 95 3,79 n.0s -0
150 150 103.815 98 4,815 -1.525 -10
150 160 105891 | 99 5,891 -1.0/6 -10
150 170 104067 | 99 5.067 1.824 -10
150 180 105423 | 89 5.423 -1.355 -0
150 190 104.151 99 5.151 1.212 10
150 200 102.509 S 3.599 1,552 -10
150 710 102.264 99 3.264 0.335 -10
150 220 102 288 CE) 3288 0124 | 10
150 230 104,017 59 5.017 -1.629 -10
150 240 105587 e 5587 TR -10
150 250 105.295 39 5.295 0,292 -10
150 260 106512 99 7.512 -1.217 -10
150 770 107.245 59 8.206 0,734 -10
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1540 280 100435 99 1.435 6.831 -10
150 290 99,584 53 0.584 0.631 10
150 aco 99,289 9% 0.299 0.285 -10
150 310 99,197 59 0.197 0.102 -10
150 320 55297 55 0.297 01 10
150 330 99,317 og 0.317 0,02 10
150 340 106,421 a9 1.421 -1.104 -10
150 350 10C.193 59 1.193 0.228 -10
150 350 100.01 95 101 D.183 10
150 370 | 99739 9% 0,739 0.271 -10
160 o] | 99.978 95 0.978

160 10 | 100315 99 1335 0.347 -10
168 20 | 104.304 99 5.304 -3.9738 -10
164 30 | 105452 ag 5452 -1.148 -10
160 40 | 105.512 99 5512 -0.06 10
160 50 10€.937 59 7.937 1425 -10
160 50 107.814 3 8.314 0.877 -10
160 70 106.413 99 7.413 1.401 -10
160 80 103.569 59 4.569 2,844 10
160 ap 102.218 B 3.228 1.341 -10
160 100 102213 59 3.213 0015 10
160 110 102.124 99 3074 0.088 -10
160 120 102.035 a9 3035 HA48% -0
160 130 102.148 99 3.148 0.113 10
160 140 102.28 92 328 {0,132 =10
160 150 102.03 59 303 0.25 10
160 160 | 102.589 53 3.589 -0.558 -10
160 170 102.624 5 3.524 0.035 -10
160 120 103.28 33 428 -0.656 -10
160 150 102.754 59 3.754 0.526 -10
160 200 | 103431 93 4431 -0.677 -10
160 210 | 105.861 59 5.861 243 -10
160 220 103.43 o2 4.43 2.431 -10
169 230 102.415 39 3415 1,015 -10
160 240 | 103.019 99 4018 -0.604 10
160 250 104.17 99 517 1151 -10
1640 260 106.248 9% 7248 -2,078 -10
160 270 105818 89 H.818 0.43 -10
160 280 | 106.219 55 7.218 0401 -10
160 750 | 107.262 95 B.167 1.043 10
160 300 105,428 99 A.478 1.534 10
160 310 | 100174 99 1.174 5.254 10
160 320 99,922 9% 0927 247 <10
160 330 | 99681 95 0,581 0.248 -10
160 340 59,405 95 0.405 0.276 10
164 450 gg1l a4 012 (.385 -10
160 360 59.17 99 017 005 10
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160 370 100565 95 1.56% -1.396 <140
| 170 0 100.466 98 | 1466
170 10 100,395 99 1.308 0.071 38 |
170 20 100.263 oa 1.769 3.12€ -10
170 30 100,246 99 1,246 0.023 -10
170 40 101.32 g9 232 -1.074 -10
170 59 108.803 3% 9,303 -7.483 -10
170 50 116.852 99 11 857 -2.049 10
170 70 107.654 99 8,654 3.198 -10
176 80 105.497 99 6497 2,157 10
170 a0 | 103774 9% 4774 1.723 ~10
170 100 102,138 98 3.188 1.586 10
1o 110 162,076 9g 4026 -0.838 =18
170 120 103.452 95 4.452 -0.426 -10
170 130 103.453 95 4,453 -0.001 -10
170 140 103.323 99 4,323 0.13 -10
170 150 103.234 99 4338 0089 -10
170 160 103.145 99 4.145 0,089 -10
170 170 103.056 gy 4055 0.089 -1
170 180 102,157 o9 3.157 | 0.899 -10
i70 150 | 102.178 40 3.173 Do -10
170 200 102.635 95 3.625 0.447 -10
70 210 101865 g9 2.865 0.a -18
170 220 101.992 99 2,992 0,127 -10
170 230 | 103.195 99 4.195 -1.203 -10
170 240 103,441 99 4.441 -0.246 10
170 250 103.289 99 4.289 0.152 -10
170 280 105.0%4 99 5.094 -1.805 -10
170 270 104,841 99 5.841 0.253 -10
170 280 105.656 39 6,656 -1.815 -0 |
170 200 105468 39 6.468 0.188 10
170 300 104,416 39 5,416 1.052 -10
170 310 104.384 39 | 5384 0.032 -10
170 320 104.773 39 5.773 -0.389 .10
170 330 103201 oo 4.101 1.572 -10
70 340 95.621 59 0.621 3.58 =10
170 350 99,444 59 0.488 0,133 -10
170 360 99.354 39 0,354 0.134 -10
170 370 99,221 39 0.221 0.133 -10
180 0 99,005 39 0.095
160 10 100.572 39 1.572 -1.477 -10
180 20 100 443 29 1443 0.129 -10
180 30 100.36 39 1,36 0.083 -0
180 a0 100 186 99 1.186 0174 -0
180 50 100.043 ag 1.043 ;143 =10
180 B0 101 829 o5 2823 -1.786 -10
| 180 70 108.56 39 9.56 -5,731 -0
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180 20 109.025 a5 10.025 -0.465 -10
180 a0 107.635 oo B.535 =35 =10
1B 100 105,653 99 6.853 1.982 -10
180 110 104.405 55 5,409 1.244 KT
180 120 103.59 ag 459 0.819 10
180 130 103.745 99 4,745 -0.155 -10
180 140 104,629 99 5,529 -0,884 10
180 150 | 104715 o9 5715 0.086 -10
180 160 104.522 99 5,522 0.192 -10
180 170 | 104.433 90 5.433 0.032 -10
180 180 | 104.344 99 5.344 0.085 -10
180 190 | 103846 95 4,346 0.498 -10
180 | 200 [ 301307 99 2.307 7.535 -10
180 210 101.829 39 2.828 -0.521 -10
180 220 104,444 95 5.444 -2.615 10
180 230 104,555 25 5.385 -0.151 -10
180 240 | 104213 99 5.213 0.282 -10
180 250 103.428 99 4,428 0,785 -10
180 250 102,22 99 3.2 1.208 -10
180 270 102.412 99 3.412 -0,192 -10
180 280 104,015 49 5015 1602 -10
180 290 105,148 a9 6.148 -1.133 -10
180 300 107.029 98 2.029 ERTE 10
180 210 103,087 99 4,987 3.042 10
180 320 | 103.733 99 4723 0.264 10
180 330 102.112 ag 3.112 1.611 -10
180 340 | 101555 59 2.555 0.557 -10
180 380 | 100,531 ag 1531 1.024 -10
180 360 99,602 og 0.602 0.929 -10
180 370 99,325 39 0,325 0.277 -10
190 0 99.191 EE] 0.151
190 10 100,568 98 1,568 1,377 10
190 20 100.456 93 1.435 0.072 ETe
190 30 100.335 FE] 1.335 0.161 -10
190 40 100,44 EE] 1.44 -0.105 10
190 50 100544 99 1.544 -0.104 -10
1490 &0 102289 j=e) 4.2598 -2.758 -10
190 70 106.334 89 7.334 *5.035 -10
190 80 106679 49 7,679 -0.345 -10
190 o 105913 59 6.913 0.766 -10
190 100 | 105345 39 5,345 0568 -10
pizle) 110 104.5% 59 5.59 0.755 -10
150 120 | 104309 99 5.30% 0.281 -10
190 130 | 104468 3% 5.464 -0.155 -10
190 140 | 105301 | 399 6.301 -0.837 -10
190 150 105939 4] 5.03¢ 0,638 -10
190 160 105722 359 5.722 0.217 -10
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150 170 | 105633 a9 6.633 0.089 10
190 180 | 105534 99 6,534 0.099 -10
190 190 | 102935 ag 3.935 7509 -1D
190 200 10L.35 g9 235 1.585 -10
190 210 102,96 59 3.96 161 -10
150 220 | 103.867 ag 4,867 0,907 10
190 230 | 103351 39 4351 0.515 10
190 240 | 105378 ag 8178 1,828 10
190 250 | 104.664 99 5.664 0515 =10
190 260 | 102.783 99 3.783 1.881 -10
190 270 | 101742 99 2741 1.041 -10
190 280 | 102.534 9g 3.534 .0.792 .10
190 250 | 103.825 99 4,825 -1.291 -10
130 300 105.031 25 5.091 -1.266 =10

190 310 | 103.439 98 4429 1.652 -10
190 370 | 102.842 99 3342 0.597 10
180 330 101.106 EE 2108 1,74/ -10
190 340 59.819 99 0.815 1.287 -10
190 350 99,611 95 0.611 0.208 -10
180 360 | 99508 99 0.508 0.003 -10
190 370 162 55 0.162 0.416 _10
200 a 100.566 99 1566
200 10 100435 95 1.435 0.131 =14
200 20 100.422 99 1.422 0.013 .10
200 30 100.54 99 154 -0.118 -10
100 A 103,309 ag 4.30% -2.7G65 -10
200 50 | 1058974 99 5.974 -2.665 -10
200 a1 ] | 1= 7t 95 10716 -3.741 -10
200 70 | 107.381 99 8.381 2.335 -10
700 R 105 769 9 5.769 1.612 10
200 20 105.385 99 5.365 0.404 -10
200 oo | 102873 09 3.871 2.492 =10

| 200 | 110 | 104081 | 93 | 5081 -1.208 -10
200 120 | 105.183 99 5.183 -1,102 10
200 130 [ 105,973 (2123 £.973 D79 -10
200 140 | 107.042 29 B.aaz -1.069 -10
200 150 | 106.955 99 7,355 0.087 10
300 160 | 106.832 99 7.831 0,123 ET
200 170 | 104.662 9g 5.567 217 10
200 180 | 101.524 ag 2,534 3.138 -10
200 190 | 101.545 39 2,545 0.021 ET)
200 200 | 104.747 99 5.747 -3.202 -10
200 210 | 104655 99 5.555 0.092 10
200 230 | 1032317 99 4227 1.428 10
2040 230 | 104.512 95 B -1.485 =10
200 240 104,24 93 5,24 0.272 -10
200 250 | 102.124 99 3.124 2,316 -10
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200 260 | 101418 59 7428 0.69% 10
200 270 107.489 a3 3.080 1.061 10
220 28D 104.435 99 5435 -1.946 =10
100 230 4. 747 95 5027 -0.292 -10
200 3 102,534 g 3,934 1793 | 10
290 310 102,527 59 3.537 0.407 10
200 1 100,189 99 1,189 2.338 -10
200 330 99727 99 0.727 0467 10
200 340 59373 35 0.378 11349 -10
00 | 350 99.157 39 0.157 0.221 A0
200 250 90158 59 0.158% 0.001 10
210 0 100,558 a9 1,553
210 10 100.637 59 1637 -0.079 10|
210 20 101.048 35 2.048 0411 10
210 30 107985 oo 2988 0,937 10
210 40 103.938 90 4,838 -1.853 -10
210 by f] 107593 b9 §.593 «3.755 -1
210 60 105.681 99 5.681 1.912 -10
210 70 105.632 9 6.637 0.048 -10
210 a0 105608 ag 6.608 0,024 10
210 90 107.136 99 3,136 -1.528 -10
210 100 103.147 9g 4,147 3889 -10
210 110 104.532 99 5,532 -1.385 -10
210 1720 105.791 95 6.701 1252 10
210 130 106.645 98 7.645 0,854 -10
210 140 107.714 95 8.714 1,063 10
210 150 108.277 95 8.377 0563 T
210 160 106.993. 99 7.99% 1.279 -10
210 170 102.887 25 4,587 .01 -10
210 180 103,714 49 £.718 D273 -10
210 180 | 101373 99 2.373 2.341 -10
210 200 | 104333 99 5,333 -2.96 -10
210 210 107.135 og 8.135 2.802 -10
210 220 107,373 99 B/3A72 0,237 ~10
210 230 | 105475 95 6.475 1.897 -10
210 240 | 104.537 99 5.537 0.938 -10
210 250 102.24 99 3.24 2.257 -10
2:0 260 101.359 o9 3.35% 0.881 -10
210 270 10372 EE] 472 -2.361 -10
210 280 107 .26 o= B.26 -3.54 -10
210 290 | 106.047 % 7.047 1.213 -10
| 210 300 | 104.46 g9 5416 1631 .10
210 310 | 102.145 €9 3,145 2271 -10
210 320 99,575 59 0,575 1.57 210
210 330 99,544 9 | 0544 5,031 -10
210 340 99.207 99 0.207 0237 10
210 350 | 100,682 99 1,622 1,475 -10
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220 o [ 100803 95 1803 _
220 10 | 101603 | oo 2693 | -0ag g |
220 20 [ 10263 ag 163 0837 A0
220 30 101,589 98 4589 0,958 -10
720 A0 104.849 95 5.849 -1.26 10
220 s0 105,763 CE 6763 -0.914 -10
120 ] 107.797 EE] 8.797 -2.034 -10
220 70 105.679 agy 6578 2118 10
220 820 ' 105904 99 5.304 0,225 =10
220 90 | 105361 95 5,561 0343 | 10
220 w0 | 105833 99 6.813 -0.252 -10
220 110 106.701 59 7.701 0888 10
220 120 106.014 ag 7.014 0.687 10
120 130 108,744 o8 9.744 =2.73 -10
220 140 105.506 E 6.505 3.238 -10
220 150 | 105.892 99 6892 | 0.386 -10
20 160 | 106.988 95 7.988 -1.096 10
320 170 | 105623 99 6523 1.365 -10
220 180 | 105377 g9 B.377 0.246 -10 |
220 190 | 1055%6 59 6596 -0.215 -0
230 200 106.18 39 7.18 -0.584 10
10 713 106961 99 7.561 -0.781 -10
220 220 107.72 93 872 4. 755 -10
220 230 105945 9g 6.945 1.775 -10
220 240 | 10189 99 2998 3.949 0
220 250 | 101476 95 2.476 .52 10
220 260 | 103.185 55 4.185 -1.7089 -10
220 270 | 106976 | 399 7.975 -3.791 -10
220 280 | 106.855 ) 7.559 0.117 -10
220 290 | 105072 99 6.072 1.787 10
220 300 | 99612 49 0617 5.46 -10
220 310 59.371 29 0.371 1,241 =10
220 320 99,166 92 0.166 | 0.208 -10
220 330 99.184 | 99 0.184 0.018 -10
210 340 | 100772 99 1.777 1,588 -10
230 0 100.709 95 1.709

230 10 103.07 99 4.07 -2.361 -10
230 20 103.882 99 4.882 -0.812 -10
230 30 | 104421 a9 5.4721 -0.538 an |
230 40 | 10A.016 &g 7.016 1.595 -10
210 50 | 105591 €9 6.691 0325 -10
230 60 | 104.514 €8 5.514 1477 | -10
230 70 105.187 og 5.137 0,673 -10
730 20 105.83 29 5.83 0,643 10
230 90 106.765 9 7.758 -0.938 -10
230 100 | 105407 | 99 5,407 1,361 0|
230 110 104.113 99 5113 1,294 10
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330 128 | 103168 9g 1,168 0.945 BT
230 130 | 102.892 95 3,892 0.276 -10
230 140 | 100613 99 1.618 2.273 -10
230 15¢ | 101803 | 8% 2808 | 118 -10
230 160 | 103664 | 99 4.664 -1.855 -10
[ 230 176 | 103.022 99 2072 D642 .10
230 180 | 105.433 39 6.433 2.411 -10
230 120 | 104175 99 5175 1.258 10
230 200 | 104275 99 5.275 01 -10
230 210 | 105.397 29 5.397 1122 -10
230 220 | 103387 93 4367 203 | -10
230 230 | 100047 99 2.047 232 10
230 240 | 100388 | 99 1388 0.559 -10
230 250 101887 99 2 987 -1.599 -10
220 260 | 103877 99 1.877 .1.98 a0
230 270 | 107228 39 8.223 3.251 10
230 280 106,55 49 755 0.678 -10
230 790 | 103306 29 4,306 3,244 -10
230 300 95,203 EE) 0203 2.103 -10
230 310 95.315 ag 0.315 0,112 10
730 320 | 100.549 93 1.549 -1.234 -10
230 330 | 102364 | 398 3.364 -1.815 10
230 340 104.55 EE 555 -2.186 -10
240 a 108202 EE) .302
240 10 108.274 55 9.274 0,118 10
240 20 108.743 99 9,743 -0.46% -10
240 30 105.923 99 6.923 282 -10
240 40 104.857 a0 5267 1.056 .10
240 50 105.825 ag 6825 0,958 10
240 Bl 106,617 99 7.017 -0.782 =10
240 7 105.287 99 5.187 133 10
740 20 1072.428 99 3.428 2.859 -10
240 90 99.829 59 0.329 2.590 10
244 100 100,553 95 1.555 -0.726 -10
240 | 110 | 10003 99 1011 0.544 10
240 120 | 102.8%2 39 3.892 -2.881 -an
240 130 | 102272 39 2272 062 10
240 140 | 101.091 99 2.091 1.181 10
240 156 101.56 99 2,50 -D.46% =10
240 160 99,885 EE] 0.886 Th/4 a0
240 170 | 1060.121 29 1121 -0.235 10
240 180 100.024 o0 1.094 3027 -10
240 150 | 100.438 EE) 1498 -0.404 10
240 200 | 100,326 99 1328 0.172 10
240 216 | 101.072 ag 2072 0745 10
240 220 102.653 EE) 1653 1581 10
240 230 | 107.305 49 B.305 -4.652 10
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240 240 105256 59 6.356 1948 | 10
[ a0 250 | 105596 | 9% 6,996 0,64 10|
240 260 | 103828 99 1888 2108 10
240 270 | 1op.o33 39 1.033 35855 -10
240 280 99.48 a5 0.45 0.553 -10
240 220 99,477 9 0.427 0.053 -10
240 300 | 100.104 53 1104 0677 .10
240 310 | 101.085 93 2065 0961 10
240 310 | 104076 2 5076 -3.011 10
240 330 [ 105.083 29 5063 0987 | 10

250 i 106.107 9 7107
250 10 105.792 99 5792 0.315 10
150 20 105,618 59 5.618 0.174 a0

_}.‘Sﬂ [ 30 105.879 58 6.873 0,261 A0
250 a0 106,56 95 7.95 -1.081 160
250 50 105.726 95 6725 1.234 10
250 60 | 102414 95 5.4714 1.312 ET)
250 70 | 100.718 29 1718 3.696 -10
250 80 | 100081 93 1.081 0.637 -10
250 %0 | 10273 99 373 -2.649 -10
250 100 | 104561 99 5.561 1831 -10
250 110 | 105734 99 £.793 -1.233 10
250 120 | 105.208 93 6.208 D.586 -10
250 130 | 103.608 99 4608 16 -10
250 lsg | 100721 og 2721 1.887 10
250 150 100.77 99 177 0.951 10
250 160 100,7&1 g9 1.761 0.009 -10
250 170 102.101 89 2101 134 | 10
250 180 | 101852 29 2.992 0.109 -10
250 190 | 104.208 99 5.308 .2.78 10
250 200 | 102453 58 3.452 1.756 -10
250 210 | 104553 99 5.553 -2.101 -10
250 220 | 108192 ag 9,192 -3.639 -10
250 230 | 105751 ag 6.751 2.401 BT
250 240 | 102737 | a8 3737 3.014 10
750 150 99,574 09 0.574 3.163 -10
250 260 89,643 93 0,643 -0.069 19
250 270 | 100475 99 1.475 -0.832 10
250 280 | 10145 99 2.45 -0.975 10
250 190 102.254 o9 4.254 -1.804 =10
250 300 | 102462 99 3.462 0.792 10
250 310 102538 29 3.538 0.076 10
250 320 | 102,329 99 3.929 -0.391 10
260 0 103.395 a9 4.335

B 10 104,847 ag 5.847 1,452 -10
260 20 105.005 ss 5.005 -0.158 -10
260 30 103,843 og 4.843 1,162 -1D

y
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260 40 108.787 L] 1.787 3056 B 4]
260 5 100.523 a8 4,525 0258 A0
260 50 103.433 EE] 4,433 2,904 10
260 70 105.579 49 £.578 2,146 -10
260 80 106.453 g 7.493 0,914 -10
260 50 107.594 og 3.694 -1.201 .10
260 100 10B.88 b - 758 0.814 =10
250 110 | 103.881 98 1.981 2.89Y -10
250 120 | 101322 99 2.322 2.659 -10
280 13% 101.527 49 1527 0,205 -10
260 140 101582 99 2588 0,061 -160
260 150 106,116 99 7.116 «4,528 -10
260 160 103 883 55 1888 1.218 -10
260 170 107.453 99 8.458 357 -10
260 180 106491 23 7481 0.8&7 =10
260 150 1305 8g 7,205 i i1 -10
250 200 | 107.253 g8 B.253 0948 10
250 210 104.967 9% 5.962 2.201 10
260 220 103.38 99 4.28 1.082 10
260 730 100616 99 1,616 31264 -10
260 240 99.74] 59 0.741 0.875 “10
260 250 102.2 39 32 2.458 10
60 260 103.498 4g 4499 -1.295 -10
260 270 105.525 a9 £.525 2028 10
280 280 186,559 G 7.559 ~1.034 -10
260 290 105772 35 6,772 0.787 10
260 300 | 10389 99 1,894 1.878 -1a
260 31D 10211 L] 311 1.784 -10
260 320 101.443 99 2.443 0.667 10
270 [0 102.254 39 3,154

270 10 100,503 59 1.503 1.751 -10
270 20 100.667 EE 1.667 0164 -10
270 30 102,549 o9 3.549 -1.882 10
270 40 104.888 a9g 5.888 -2:3359 -10
770 50 106.652 EE] 7.652 -1.804 10
270 60 105.927 33 6.927 0.765 10
270 70 105.836 L 5.83¢8 0.6o1 10
270 a0 105,233 53 6.233 603 <10
270 90 103.842 59 4,347 1.391 10
270 100 | 101973 95 2973 1.865 -10
740 1i0 102.677 Gq 3677 -0.704 -10
70 120 102,352 ag 3.332 0.29% -10
70 130 104.136 99 5,136 -1.754 -10
170 140 104.4 99 5.4 -0.164 -10
170 150 | 106562 | 99 7.502 2.102 10
270 160 | 105517 9 6517 0.985 -10
740 170 104.002 93 5,002 1.515 10
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270 180 103,64 59 4.64 0362 -10
270 190 | 102.863 95 | 3863 0777 210
270 200 | 102845 [ 3045 -0.082 -10
270 210 160.008 a5 1.009 2835 1D
270 220 99,654 %3 C.654 0355 -10
270 230 | 102728 99 3728 3074 -10
270 230 | 104218 99 5918 2,19 -10
270 250 | 106.763 95 7.763 _1.845 -10
270 250 105,841 99 7.841 -0.078 =10
270 270 | 106.821 99 7.821 0,02 10|
270 280 | 105.183 g9 7183 0.538 -10
270 280 | 105.60% 59 6601 0581 -10
270 300 105 485 89 6485 G116 -10
270 310 104.839 99 5839 {1.646 -10
280 0 104,148 EE 5.148

280 10 103.38 99 4.38 6768 -10
280 20 104.213 99 5.213 D833 1d
280 30 106.203 99 7.203 -1.99 -10
280 an 105.006 59 6.005 1197 -10
150 50 104.553 EE] 5553 0.453 -10
280 60 104,237 CF] 5237 0.316 10
280 70 104,051 99 5.051 0986 -10
180 80 | 102.847 ER) 3.847 1,204 10
280 30 102.138 93 3138 £.708 10
280 100 | 101791 99 2.791 0.347 10
280 110 | 101.444 9% 2.444 0.347 10
280 120 101,422 95 2,442 0.022 -10
280 130 | 104312 39 5312 289 -10
260 140 103.754 99 4.754 0.558 -10
280 150 | 103771 99 4771 0.017 -10
280 160 | 102.587 99 3.587 1.184 10
280 170 101218 39 2218 1.369 -10
280 180 | 102.024 EE 3,024 0806 | 10
280 190 10271 39 371 0,686 -10
280 200 103.057 ] 4.097 -0,387 -10
280 11D 90967 39 O.967 315 -10
280 220 | 100604 99 1.504 0.637 -10
280 230 | 103838 99 4.808 -3.794 10
280 240 | 105488 59 6.468 -1.571 10
280 250 106024 ag 7.024 -0.555 =10
280 260 105.73 b} 6.73 0.294 -10
280 270 106 086 EE] 7.086 0.356 E N
280 280 | 105293 99 5.293 0.793 -1D
280 290 | 108375 85 7.276 .0.983 10
280 300 106.105 99 7105 04171 =10
250 0 106.525 99 7.525

290 10 [ 106226 | 99 7.226 | 0299 20 |
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290 20 104,877 a9 S.B77 1.3£9 =10
290 30 104.545 a9 5.545 0.332 A0
290 10 103.821 59 4521 0.724 -10
| 290 50 103.368 59 4,358 0.453 -10
790 &0 102,815 EE] 3.915 0.453 -10
250 70 102.546 223 1.546 0,369 -10
230 G0 101.935 59 2,935 0611 10
290 50 101,542 o 2.542 0392 10
290 100 | 100745 g 1.745 0.797 0
290 110 | 100.209 ag 1.809 0,064 -10
290 120 102.43 a9 343 4651 10
290 130 | 102.99 99 3,996 -0.566 10
290 140 | 102668 | 99 3668 | 0.318 -10
290 150 | 101573 99 2.573 1.095 -10
250 160 100.855 bt 1.855 0.718 -10
250 170 93021 9 n.G21 1.834 -10
290 180 | 102.501 99 3501 -5.48 a0
290 190 | 103.333 59 4,339 “0.838 -10
250 200 103.235% e} 4335 0.104 -10
250 210 102.714 a5 3,714 0.521 -10
250 220 93.958 59 0.558 2.756 -10
290 230 | 102011 99 3.011 -2.053 .10
290 240 | 103808 g 4.808 -1.787 -10
290 250 | 102.791 95 2,791 1.017 -10
290 260 104.05 99 505 1,259 10
290 270 | 104.803 50 5.809 0,758 10
290 780 | 105.084 3 6.084 0.275 -1
290 290 105987 ag £.487 -0.9013 <10
300 D | 108036 99 5.036
300 10 108.928 99 9925 -0.893 10
300 20 106.992 ag 7.992 1,937 ~10
260 30 105 145 39 5.145 1.847 -10
360 49 103.686 99 1,686 1.459 -10
300 50 103304 39 4.304 0.382 -iD
300 50 102 691 99 3691 0,613 -10
200 70 102138 39 5.138 0.553 -10
300 20 101 595 9g 2.585 0.553 A0
300 50 100.976 39 1976 0.609 10
300 100 100287 99 1.267 0.709 -1a
300 110 | 100017 ] .01/ 0.15 <10
300 120 | 100.527 39 1527 051 10
300 130 101.134 e 2114 -f.587 -10
300 140 101.63 o2 2.68 -0.566 10
EE 150 | 101707 93 2,707 0.027 -10
300 160 | 100.563 95 1.563 1.144 10
300 170 99.42 ag 0.42 1.143 10
300 180 100.342 59 1.342 0.92% 10
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150

300 103.018 93 1018 2676 10
300 20 | 104.668 59 | 5669 -1.651 10
200 210 | 104.184 T 5134 0485 .10
300 220 101,832 5% 2.932 2.252 =10
A00 230 08.548 9% 0,548 2.384 -10
300 240 39 705 ag 0,705 0157 -10
300 750 96581 9 0,581 0174 -10
300 250 90,384 a9 0284 -0.303 10
300 270 10237 g4 3.37 -2.486 -10
100 280 | 102.035 35 5035 -1865 | 10 |
310 0 102,117 59 5.117
310 10 104.216 a9 5216 0098 10
310 20 106.883 g5 7883 -2 667 -10
310 30 107157 29 8,197 -0.314 <10
510 40 105.297 99 5.292 1.905 -10
310 50 104,178 99 5178 1114 .10
310 60 10%.131 30 4131 1.047 -10
410 70 103.709 98 4705 0.578% -10
310 80 102.442 95 3.442 1.267 49 |
310 a0 101.774 eg 2.774 0.668 A0
310 100 [ 101128 ug 2123 0.646 10
310 190 | 100.261 95 1.261 0.867 -10
310 120 99,7138 59 0.718 0.543 10
310 130 99,192 9g 0,192 0.526 -10

T 140 99,787 99 0.282 -009 10

| 310 150 | 99697 99 0,597 0415 | -10
310 160 100,365 92 1.365 -0.668% -10
314 17 100,747 949 1.747 -Q_.SSI -10
310 180 | 98603 EE] 0.503 1.144 _10
310 190 98,617 ag .0383 0.986 10
310 200 | 100.567 99 1.567 -1.95 10
310 210 | 102.802 95 3.802 2,233 10
410 220 | 103669 98 | a.669 .0.867 -10
310 280 | 102013 a9 3.013 1.656 60
20 [8] 5952 5a 052
320 10 95,587 39 0,587 0.067 ‘10
320 20 100534 94 1534 0,947 -10
320 30 102.337 39 3.337 -1.803 10
320 40 104,846 55 5546 -2.509 10
220 50 101 836 99 5.826 0.02 10
320 G0 104.855 95 5,855 -3.023 -10

s 70 105.172 95 6.172 0317 10

| 320 80 104.973 99 5973 0.159 10

[ =20 B 103583 55 2593 1,38 10
320 100 103211 59 4211 0.382 =10
320 lio 102 575 2 3575 0.636 -10
320 120 | 102543 | 99 3549 0.026 10
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220 130 | 102.246 ag 3246 0303 -10
320 140 | 101.574 98 2574 0.672 46|
220 150 | 100832 99 1.832 0.742 -0 |
320 160 | 100.244 99 1244 | 0588 -0 |
310 170 99,988 % 0.938 0.256 -10
320 180 £9.25 00 0.25% 0.738 -10
320 150 98.54 EE) 0,16 0.41 10
320 200 99.028 59 0028 0,188 -10
320 210 89.44 59 0.4 -0.412 -10
320 230 99.515 o9 DE1S 0175 10
330 0 | 93607 25 -0.393

| 330 10 | ss.01 ) 0.01 0,403 10
330 0| 9BSAa 5 0059 | 0.089 -10
330 30 102.352 59 3.352 -3 -10
330 10 102.069 ) 3,069 0.283 g
330 50 99,632 EE) 0,622 2.437 10
330 £0 101.554 5 2.554 1832 10
330 70 103.476 CE) 1476 -1.922 -10
330 20 105,547 4ag 5.547 2071 -10
330 30 104.756 a9 5.756 0.791 -10

330 100 | 104.812 89 5.812 0.056 -10
330 110 | 103.562 29 4862 | LI15 -10
330 120 | 102.395 99 3,995 0.567 -10
330 130 | 102.345 99 3,245 D.65 -10
230 144 102.244 9% 3.244 0.101 -10
330 150 | 102.018 39 3.014 0215 -10
330 160 | 101367 99 2.957 0.052 -10
340 170 102.08 o 305 -1.083 =10
330 180 101.309 99 2.309 0741 -10
330 190 100.587 549 1.567 0.742 =10
330 200 | 100805 59 1.005 0.562 -10
300 o | 100394 49 1.394
340 10 99.545 99 D.945 0.419 10
340 20 10043 9 1.43 -0.485 -10
340 30 | 100822 99 1.822 -0.392 -10
340 ag 100.158 CE] 1,158 0.664 -10
340 50 0,646 99 0.648 0.512 -10
340 60 90,554 93 0.564 0.082 -10
340 70 99.115 ) 015 0.449 -10
340 80 98.588 99 -0.412 0.527 10
240 a0 09,51k 58 0.516 -0.928 -10
240 100 59.467 99 0.267 0.049 -10
340 110 100.787 23 1.787 -1.32 -10

340 120 | 102632 ag 3,632 -1.845 10
340 130 | 103.506 | 99 4,508 -0.874 -10° |
340 140 | fo423a | 99 5.234 -0.728 -10
340 150 | 104501 [ 99 5.501 0.267 10
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340 150 102.75 59 3.75 1751 -10

| 340 7o | 161923 99 2,928 0.821 -10
340 180 101.837 g4 2807 0.032 10
340 190 | 101639 58 2630 0.258 -10
340 200 101,354 99 2354 0.285 10
350 0 101418 94 2418
350 10 101.532 35 2532 -0.114 10
150 20 101.052 9g 2052 0.48 -10
350 30 100.289 99 1.389 0.663 -10
150 an 99,738 59 0.738 0.651 -10
350 50 100,531 a9 1.531 0.793 A0
350 60 100.75 99 1.7% .0.219 10
350 70 | 161001 93 2.001 0,251 -10
350 80 | 100788 99 1.788 0213 <10
350 30 | 106539 55 1.599 0.189 -10
350 100 99,093 99 0.098 1.501 10
350 110 00303 | g9 0209 -0.201 10
350 130 | ess 59 a5 -0.201 -10

| 350 130 | 99.343 95 0342 0.152 -10 |
350 140 99,721 9 | o7 -0.373 10
350 150 | 101042 99 2.042 1321 10
350 160 101.36 g 336 -1.318 -10
350 170 102859 59 3.859 -3.49% -10
350 180 103.1 a9 4.1 0241 -10
360 0 102504 | 98 3.504

| 30 | 10 101351 90 2.351 1,153 -10
360 20 101484 49 2.484 «0.133 =10
360 30 101.268 9y 2368 | 0216 -10
360 40 100,821 o9 1.821 0.447 -10
360 50 100.887 99 1.887 0.066 10
360 Rl 100.59 95 1.98 -0.103 -10
360 70 100,635 59 16385 0.354 -10
350 80 100.545 99 1545 0.091 10
360 90 100.079 99 1.079 0.456 ET)

| 360 100 | 101244 99 2244 -1.165 10
360 110 | 101587 99 2.587 0,343 -10
360 120 101.078 59 2.078 0.509 -10
360 130 100.347 59 1.847 0,231 10
360 140 | 101553 9g 13553 -0.706 10
350 150 45,136 9 0.136 2.417 10
350 160 29,313 o 0.313 -0.177 10
360 170 99,516 g 0.516 0,203 10
360 180 99.897 99 0.897 -0.381 10
270 0 101.055 99 1.0565
370 10 101.355 95 2,355 -0.29 -10 |
370 20 101 843 9 1.853 .45 -104‘
a7 30 101.59 59 2.59 0.255 49 |

{
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370 40 100.777 95 1.772 0.818 40
370 50 101052 94 2033 -0.261 10
370 &0 100,896 59 1896 | 043 | 10
370 70 100,346 99 1.346 0.55 -10
370 80 100356 99 1,356 -0.m A0
370 90 100.445 99 1.448 -0.082 10
370 100 | 100221 EE] 1.221 0.237 10
370 10 95.548 59 0.648 0.573 -10
370 120 100,968 95 1.968 -1.32 -10
370 130 102.602 <5 1.602 1,634 A0
370 140 | 102.25%9 i 3.25% £0.343 -10
370 150 | 101.046 ) 2.046 1.213 -10
370 1&0 | 100,172 €9 1172 0.874 10
380 0 | oasws o 0.575
380 10 94,472 29 0.472 0,157 -10
380 20 99.73 45 0.73 -0.308 -0
330 30 100069 39 1.069 0,339 -10
380 40 100,323: 49 1.323 -0.254 -10
380 50 100,532 95 1.512 -0.18% -10
380 &0 100,583 EE) 1.583 -0.071 10
380 70 100255 99 1.255 (328 -10
380 100 09 R72 99 0.872 1.383 -30
380 110 599,918 99 0.919 D.D47 <10
380 120 59 906 39 0.906 0.013 -10
380 130 95.806 39 | D86 0.1 -10
380 140 100.053 59 1.053 -0.247 -10
380 150 101.755 99 2,785 -1.742 ~10
350 Le] 103.153 85 4.153
330 10 101658 99 2,658 1.455 -10
390 20 101.013 a5 2.013 0.645 -10
390 30 100.003 9% 1.003 1.01 -10
390 40 99.673 95 0.673 0.33 10
390 50 8604 A% 0.662 0.011 -10
390 60 99.855 99 0.855 0.193 -10
350 120 99.804 a5 0.804 0.051 -60
390 130 59,386 e 0.386 0418 40
350 140 99.692 39 0.692 -0,306 10
200 150 | 101.202 55 2.202 -1.51 -10
400 0 102.259 35 3.259 el
ADD 10 102.885 069 3.286 -0.627 -10
400 20 100182 oy 1.182 2.704 -10
400 30 101.302 39 7.302 1,12 -10
400 40 100L5 99 1.5 0.802 -1
400 50 99,832 39 0.832 0,568 -10
400 60 100.044 99 1.084 .(0.212 -10
400 130 88,739 29 0,738 0.305 -70
400 140 100.83 99 1.83 -1.081 -10
410 0] 101.786 349 2.786
| 410 | 10 | 101183 39 2,183 0.603 -10
410 20 101227 39 2.227 -0.044 -10
410 30 160759 39 1.756 5.458 -10
410 40 100319 39 1.31% 0.44 -10.
410 50 100,044 99 1.044 0.275 -10
Avge. | 103437 39 4.437
AVG DIFF = 4437 M
AREA =123742 82 SOM
Filling = 549046.88 CUM

= v/
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Annexure-4

eerut Municipal Corporation
No2% 4. /NSA-NNM/2025-26 Date2.3]31) 2025

Work Order

M/s Daya Charan & Company
RZ 79-80, Dabri Extension Main,
Dabri, New Delhi - 110045

Subject: Work Order against Tender for Scientific Dumpsite Land reclamation
through Bio-Remediation, Resource Recovery and Scientific Rejects
Disposal at Lohia Nagar Dumpsite, Meerut Municipal Corporation.

This is in reference to this office Letter No. 245 dated 10.10.2025, through
which the Letter of Acceptance was issued in favour of your firm, accepting your
quoted rates and directing submission of the Performance Guarantee for the said
work.

In continuation to your Letter No. DAYA/SS/2025-26/073 dated 13.10.2025, it
Is acknowledged that you have submitted the Performance Guarantee vide Bank
Guarantee No. 1353NDLG00032726 dated 13.10.2025.

Accordingly, you are hereby instructed to mobilize and commence installation

of the requisite machinery and equipment at the designated site, and to submit a
detailed work plan within 7 days from the date of receipt of this letter.

Further, you are directed to nominate and communicate the details of your
authorized representative within two (2) days for official correspondence and
execution of the agreement. /

\\6/
Nagar Swasthya Adhikari

Meerut Municipal Corporation
C.C.

1. Municipal Commissioner, Meerut Municipal Corporation
2. Additional Municipal Commissioner, Meerut Municipal Corporation.

Nagar Swastr/ya Adhikari
Meerut Municipal Corporation


Annexure-4


714

» < fAon
f )/
2L

by I A
INDIA NON JUDICIAL N e;éq

CAs” ANy [l

'Government of National Capital Territory of Delhi

e-Stamp

AN LA ra THAAAN AND T

IN-DL86188765354350X
03-Nov-2025 04:24 PM
IMPACC (IV)/ 41983303/ DELHV/ DL-SWD -
SUBIN-DLDL9833030073942497 1458X :
DAYA CHARAN AND COMPANY !
Article 5 General Agreement «

0
(Zero)

NAGAR NIGAM MEERUT
:  DAYA CHARAN AND COMPANY
DAYA CHARAN AND COMPANY

500
(Five Hundred only)

for Days Cha!‘a'n And CW*‘*:‘ b
l";/ /

Nized gnalonj

PAAYA CHATAN AND COMPANY DAVA CHARAN AND COMP AT BAYA CraaRAl AND COMPANY DAY A CHARM AD COMPANY DAYA CHARAN AND COMPANY DAYA GHAFAN AND COMPANT
A K < g 1 1k F A9 2

"_ﬂfm....:._,-—_:; g2 e e o o Bt g

” _i-hunug. Tenders A invaha
e AM
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CONTRACT AGREEMENT
For
Scientific Dumpsite Land Reclamation through Bio-Remediation,
Resource Recovery and Scientific Rejects Disposal
at
Lohianagar Dumpsite, Meerut Municipal Corporation

Between

[Meerut Municipal Corporation]
and

[Daya Charan and Company]
RZ 79-80, Dabri Extension Main,
Dabri, New Delhi - 110045

Page | 10f 29
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( CONTRACT AGREEMENT

For

Scientific Dumpsite Land Reclamation through Bio-Remediation,
Resource Recovery and Scientific Rejects Disposal
at
Lohianagar Dumpsite, Meerut Municipal Corporation

Between

[Meerut Municipal Corporation]
and

[Daya Charan and Company]
RZ 79-80, Dabri Extension Main,
Dabri, New Delhi - 110045

Dated: .................

Form of Contract

This CONTRACT (hereinafter called the “Contract”) is made the ...... day of the
month of November, 2025, between, on the one hand, Meerut Municipal
Corporation (hereinafter called the “Employer”) and, on the other hand, Daya
Charan and Company, Dabri Extension Main, New Delhi (hereinafter called the
“Bidder”).

WHEREAS

(a) the Employer has requested the Bidder to provide certain job as
defined in this Contract (hereinafter called the “Services”);

(b)  the Bidder, having represented to the Employer that it has the
required professional skills, and personnel and technical
resources, has agreed to provide the Services on the terms and
conditions set forth in this Contract;

__NOW THEREFORE the parties hereto hereby agree as follows:
/ \“\0 Tcﬂ &A‘I:he following documents attached hereto shall be deemed to form an

The General Conditions of Contract;
)(b) The following Appendices:

Appendix A: Description of Services
~ Appendix B: Reporting Requirements
Appendix C: Staffing Schedule
Appendix D: Breakdown of Contract Price

\)JA,,%

%&\m@?‘/
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Appendix E: Duties of the Employer

Appendix F: Request for Proposal (RFP) Document (Tender ID No.:
2025_NNMEE_1069488 1 dated 28.08. 2025) along with all its
corrigendum and addendum.

Appendix B: Complete Technical and Financial Bid submitted by the
Bidder.

2. The mutual rights and obligations of the Employer and the Bidder shall be as
set forth in the Contract, in particular:

(@)  the Bidders shall carry out the Services in accordance with the
provisions of the Contract; and

(b)  the Employer shall make payments to the Bidders in accordance
with the provisions of the Contract and report of 3" party
appointed (if, any) for monitoring and control.

IN WITNESS WHEREOF, the Parties hereto have caused this Contract to be
signed in their respective names as of the day and year first above written.
For and on behalf of Meerut Municipal Corporation

[Authorized Representative]n A B
§ £ . &
e i - ‘&ﬁ{@,
< LXK

For and on behalf of Daya Char&ﬁ%ﬁ- Company,
Dabri Extension Main, New Delhi.

) b

iy
v

[Authorized Representative]natory

nd Company

T
SN
- A%
< -
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General Conditions of Contract
1. GENERAL PROVISIONS

1.1 Definitions Unless the context otherwise requires, the following terms
whenever used in this Contract have the following meanings:

(a) “Applicable Law” means the laws and any other instruments having the
force of law in India for the time being.

(b) “Bidder” means any private or public entity that will provide the Services to
the “Employer” under the Contract.

(c) “Contract” means Conditions of Contract, the Employer’s Requirements, the
Tender, the Bidder's Price Proposal, the Annexure, the Letter of
Acceptance, the Contract Agreement (if completed) and such further
documents as may be expressly incorporated in the Letter of Acceptance or
Contract Agreement (if completed).

(d) “Day” means calendar day.

(e) “Effective Date” means the date on which this Contract comes into force
and effect pursuant to Clause GC 2.1.

(f) “GC” means these General Conditions of Contract.

(9) “Government” means the Government of India

(h) “Local Currency” means Indian Rupees.

() “Member” means any of the entities that make up the joint
venture/consortium/association; and “Members” means all these entities.

() “Activity Schedule” means schedule of activities comprising the different
tasks/operations to be performed by the Bidder under the Contract.

(k) “Works” are what Contract requires the Bidder to carry out and perform.

() “Acceptance Letter” means the document from the Employer on behalf of
DLB, UP addressed to Bidder indicating acceptance of the Contract Price
and its acceptance of the Bidder as the preferred party to carry out the
works, perform services and operations under the Contract.

(m)"GoUP” means Government of Uttar Pradesh.

(n) "Authority” means Meerut Nagar Nigam.

1.2  Other Definitions

i. “Corrupt Practice” means the offering, giving, receiving or soliciting, directly
‘ or indirectly of anything of value to influence the action of a public official in
= “‘N{e procurement process or in contract execution.

> ™~ \
rj,/ : _m.;’;,w‘-.ﬁe_lationship between the Parties: Nothing contained herein shall be

PR\ N 0 P) construed as establishing a relationship of master and servant or of
“ a | MEER __“_,.53* [érin?ipal and agent as between the “Employer” and the Bidder. The Bidder,
N\ " ~/subject to this Contract, has complete charge of Personnel and Sub-

(‘iﬁﬁ — ";é@idders, if any, performing the Services and shall be fully responsible for
L _ the Services performed by them or on their behalf hereunder.

——T W y P '_ﬁ |4 f29
_“Page | 40
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( 1.4  Law Governing Contract: This Contract, its meaning and interpretation,
and the relation between the Parties shall be governed by the applicable
laws of India.

1.5  Headings: The headings shall not limit, alter or affect the meaning of this
Contract.

1.6 Notices:

1.6.1  Any notice, request or consent required or permitted to be given or made
pursuant to this Contract shall be in writing. Any such notice, request or
consent shall be deemed to have been given or made when delivered in
person to an authorized representative of the Party to whom the
communication is addressed, or when sent by registered post to such Party
at the address specified in the SC.

1.6.2 A Party may change its address for notice hereunder by giving the other
Party notice in writing of such change to the address specified in the SC.

1.7  Location: The Services shall be performed at Meerut, Uttar Pradesh, India.

1.8 Authorized Representatives: Any action required or permitted to be taken,
and any document required or permitted to be executed under this Contract
by the “Employer” or the Bidder may be taken or executed by the officials
specified in the SC.

1.9 Taxes and Duties: The Bidder, Sub-Bidders and Personnel shall be liable
to pay such direct and indirect taxes, duties, fees and other impositions
levied under the applicable laws of India.

111 Fraud and Corruption

1.11.1 Definitions: It is the Employer’s policy to require that Employers as well as
Bidders observe the highest standard of ethics during the execution of the
Contract. In pursuance of this policy, the Employer defines, for the purpose
of this provision, the terms set forth below as follows:

“Corrupt practice” means the offering, receiving, or soliciting, directly or

directly, of anything of value to influence the action of a public official in

()

oliisive practices” means a scheme or arrangement between two or more
¥ rs, with or without the knowledge of the Employer, designed to
stablish prices at artificial, non-competitive levels;

\Dﬁuﬁw/ %,/éage | 5 0f 29
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( (iv) “coercive practices” means harming or threatening to harm, directly or
indirectly, persons or their property to influence their participation in a
procurement process, or affect the execution of a contract;

1.11.2 Measures to be taken by the Employer

(a) The Employer may terminate the contract if it determines at any time that
representatives of the Bidder were engaged in corrupt, fraudulent, collusive
or coercive practices during the selection process or the execution of that
contract, without the Bidder having taken timely and appropriate action
satisfactory to the Employer to remedy the situation;

(b) The Employer may also sanction against the Bidder, including declaring the
Bidder ineligible, either indefinitely or for a stated period of time, to be
awarded a contract if it at any time determines that the Bidder has, directly
or through an agent, engaged in corrupt, fraudulent, collusive or coercive
practices in competing for, or in executing, an Employer-financed contract;

L. COMMENCEMENT, COMPLETION, MODIFICATION AND TERMINATION
OF CONTRACT

2.1 Effectiveness of Contract: This Contract shall come into force and effect
on the date (the “Effective Date”) of the “Employer’s notice to the Bidder
instructing the Bidder to begin carrying out the Services. This notice shall
confirm that the conditions precedent and effectiveness conditions, if any,
listed in the SC have been met.

2.2 Termination of Contract for Failure to Become Effective: If this Contract
has not become effective within such time period after the date of the
Contract signed by the Parties as specified in the SC, either Party may, by
not less than thirty (30) days written notice to the other Party, declare this
Contract to be null and void, and in the event of such a declaration by either

Party, neither Party shall have any claim against the other Party with
respect hereto.

_—2.3 Commencement of Services: The Bidder shall begin carrying out the
2T Services not later than 45 days after the Effective Date specified in the SC.
| t\o AR 1

\
Sng;?n&iey Expiration of Contract: Unless terminated earlier pursuant to Clause GC
UT (UP) 20 hereof, this Contract shall expire at the end of such time period after the
21 /Effective Date as specified in the SC.

R
)')l \_QQ\?. r;tire Agreement: This Contract contains all covenants stipulations and
“'_. ,

= rovisions agreed by the Parties. No agent or representative of either Party
has authority to make, and the Parties shall not be bound by or be liable for,
any other statement, representation, promise or agreement not set forth

herein. N L
\)J&“g/ ??/4;ge|60f29
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2.6 Modifications or Variations:

(a) any modification or variation of the terms and conditions of this Contract,
including any modification or variation of the scope of the Services, may
only be made by written agreement between the Parties. Each Party shall
give due consideration to any proposals for modification or variation made
by the other Party.

(b) In cases of substantial modifications or variations, the prior written consent
of the Employer is required.

2.7. Force Majeure
2.7.1 Definition

(a) For the purposes of this Contract, “Force Majeure” means an event which is
beyond the reasonable control of a Party, is not foreseeable, is unavoidable
and not brought about by or at the instance of the Party claiming to be
affected by such events and which has caused the non- performance or
delay in performance, and which makes a Party's performance of its
obligations hereunder impossible or so impractical as reasonably to be
considered impossible in the circumstances, and includes, but is not limited
to, war, riots, civil disorder, earthquake, fire, explosion, storm, flood or other
extreme adverse weather conditions, strikes, lockouts or other industrial
action (except where such strikes, lockouts or other industrial action are
within the power of the Party invoking Force Majeure to prevent),
confiscation or any other action by Government agencies.

(b) Force Majeure shall not include (i) any event which is caused by the
negligence or intentional action of a Party or by or of such Party’s Sub-
Bidders or agents or employees, nor (i) any event which a diligent Party
could reasonably have been expected both to consider at the time of the
conclusion of this Contract, and avoid or overcome in the carrying out of its
obligations hereunder.

(c) Subject to clause 2.7.2, Force Majeure shall not include insufficiency of
funds or inability to make any payment required hereunder.

O ‘ﬁz,;r 2 \Qo Breach of Contract: The failure of a Party to fulfil any of its obligations
//"“\ hereunder shall not be considered to be a breach of, or default under, this
. .\ Contract in so far as such inability arises from an event of Force Majeure,
) ’f P ::‘} 'pm ided that the Party affected by such an event has taken all reasonable
» 2524 Jpregautions, due care and reasonable alternative measures, all with the

pb ctive of carrying out the terms and conditions of this Contract.

U
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( 2.7.3 Measures to be taken:

(a) A Party affected by an event of Force Majeure shall continue to perform its
obligations under the Contract as far as is reasonably practical, and shall
take all reasonable measures to minimize the consequences of any event of
Force Majeure.

(b) A Party affected by an event of Force Majeure shall notify the other Party of
such event as soon as possible, and in any case not later than fourteen (14)
days following the occurrence of such event, providing evidence of the
nature and cause of such event, and shall similarly give written notice of the
restoration of normal conditions as soon as possible.

(c) Any period within which a Party shall, pursuant to this Contract, complete
any action or task, shall be extended for a period equal to the time during
which such Party was unable to perform such action as a result of Force
Majeure.

(d) During the period of their inability to perform the Services as a result of an
event of Force Majeure, the Bidder, upon instructions by the “Employer”,
shall either:

(i) Demobilize, or

(i Continue with the Services to the extent possible, in which case the
Bidder shall continue to be paid proportionately and on prorata basis,
under the terms of this Contract.

(e) In the case of disagreement between the Parties as to the existence or
extent of Force Majeure.

2.8 Suspension: The “Employer” may, by written notice of suspension to the
Bidder, suspend all payments to the Bidder hereunder if the Bidder fails to
perform any of its obligations under this Contract including RFP provisions,
including the carrying out of the Services, provided that such notice of
suspension (i) shall specify the nature of the failure, and (ii) shall allow the
Bidder to remedy such failure, if capable of being remedied, within a period
not exceeding thirty (30) days after receipt by the Bidder of such notice of
suspension.

. Termination

the “Employer”: The “Employer” may terminate this Contract in case of

the occurrence of any of the events specified in (a) through (i) of this Clause

C 2.9.1

i ' Bidder fails to remedy a failure in the performance of its obligations

ereaner, as specified in a notice of suspension pursuant to Clause GC
@8‘/ hereinabove, within thirty (30) days of receipt of such notice of

Gb"lf(f\ suspension or within guch .f.urther period as the “Employer” may have

~——_ subsequently approved in writing.

-

-

i
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( (b) If the Bidder becomes (or, if the Bidder consists of more than one entity, if
any of its Members becomes and which has substantial bearing on
providing Services under this contract) insolvent or go into liquidation or
receivership whether compulsory or voluntary.

(c) If the Bidder fails to comply with any final decision reached as a result of
arbitration proceedings pursuant to Clause GC 8 hereof.

(d) If the Bidder, in the judgment of the “Employer”, has engaged in corrupt or
fraudulent practices in competing for or in executing this Contract.

(e) If the Bidder submits to the “Employer” a false statement which has a
material effect on the rights, obligations or interests of the “Employer”.

(f) If the Bidder places itself in position of conflict of interest or fails to disclose
promptly any conflict of interest to the Employer.

(9) If the Bidder fails to provide the quality services as envisaged under this
Contract. The committee formulated to monitor the progress of the
assignment may make judgment regarding the poor quality of services, the
reasons for which shall be recorded in writing. The committee may decide
to give one chance to the Bidder to improve the quality of the services.

(h) If, as the result of Force Majeure, the Bidder is unable to perform a material
portion of the Services for a period of not less than sixty (60) days.

(i) If the “Employer”, in its sole discretion and for any reason whatsoever,
decides to terminate this Contract.

In such an occurrence the “Employer” shall give a not less than thirty (30)
days’ written notice of termination to the Bidders, and sixty (60) days’ in
case of the event referred to in (j).

2.9.2 By the Bidder: The Bidder may terminate this Contract, by not less than
thirty (30) days’ written notice to the “Employer”, in case of the occurrence
of any of the events specified in paragraphs (a) through (d) of this Clause
GC 2.9.2.

(a) If the “Employer” fails to pay any money due to the Bidder pursuant to this
Contract hereof within forty-five (45) days after receiving written notice from
the Bidder that such payment is overdue.
(b) If, as the result of Force Majeure, the Bidder is unable to perform a material
portion of the Services for a period of not less than sixty (60) days.
_———-(c) If the “Employer” fails to comply with any final decision reached as a result
J-sf arbitration.
If Yoe “Employer” is in material breach of its obligations pursuant to this
1 Goley 9 tract and has not remedied the same within forty-five (45) days (or such
(UP) Ionger period as the Bidder may have subsequently approved in writing)
: ing the receipt by the “Employer” of the Bidder's notice specifying

ch breach.
\|J£ |
A L\ 5
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( 2.9.3 Cessation of Rights and Obligations: Upon termination of this Contract
pursuant to Clauses GC 2.2 or GC 2.9 hereof, or upon expiration of this
Contract pursuant to Clause GC 2.4 hereof, all rights and obligations of the
Parties hereunder shall cease, except (i) such rights and obligations as may
have accrued on the date of termination or expiration, (ii) the obligation of
confidentiality set forth in Clause GC 3.3 hereof, and (iv) any right which a
Party may have under the Law.

2.9.4 Cessation of Services: Upon termination of this Contract by notice of
either Party to the other pursuant to Clauses GC 2.9.1 or GC 2.9.2 hereof,
the Bidder shall, immediately upon dispatch or receipt of such notice, take
all necessary steps to bring the Services to a close in a prompt and orderly
manner and shall make every reasonable effort to keep expenditures for
this purpose to a minimum.

2.9.5 Payment upon Termination: Upon termination of this Contract pursuant to
Clauses GC 2.9.1 or GC 2.9.2 hereof, the “Employer” shall make the
following payments to the Bidder:

(a) If the Contract is terminated pursuant to Clause 2.9.1 (@), (h) or 2.9.2,
remuneration pursuant to Clause GC 6.3(d) hereof for Services
satisfactorily performed prior to the effective date of termination, and
reimbursable expenditures pursuant to Clause GC 6.3(d) hereof for
expenditures actually and reasonably incurred prior to the effective date of
termination;

(b) If the agreement is terminated pursuant of Clause 2.9 1 (a) to (g), the
Bidder shall not be entitled to receive any agreed payments upon
termination of the contract. However, the “Employer” may consider to make
payment for the part satisfactorily performed on the basis of Quantum Merit
as assessed by it, if such part is of economic utility to the Employer.
Applicable Under such circumstances, upon termination, the employer may
also impose liquidated damages as per the provisions of Clause 9 of this
agreement. The Bidder will be required to pay any such liquidated damages
to employer within 30 days of termination date.

2.9.6 Disputes about Events of Termination: If either Party disputes whether
an event specified in paragraphs (a) through (g) of Clause GC 2.9.1 or in
(;Ci%se GC 2.9.2 hereof has occurred, such Party may, within thirty (30)
‘R“/‘/—“ Hd?yé*qfter receipt of notice of termln_atlon from the other Party, _refer the

/ ~matterfo Clause GC 8 hereof, and this Contract shall not be terminated on

"

[agnicish ko "’%‘Ecbun of such event except in accordance with the terms of any resulting

-\fr \ *_‘{_“‘ "-__._!;J'Eafbit'ral fward.
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( 3. OBLIGATIONS OF THE BIDDER

3.1 General

3.1.1 Standard of Performance: The Bidder shall perform the Services and
carry out their obligations hereunder with all due diligence, efficiency and
economy, in accordance with generally accepted professional standards
and practices, and shall observe sound management practices, and employ
appropriate technology and safe and effective equipment, machinery,
materials and methods. The Bidder shall always act, in respect of any
matter relating to this Contract or to the Services, as faithful adviser to the
“Employer”, and shall at all times support and safeguard the “Employer’s
legitimate interests in any dealings with Sub-Bidders or Third Parties.

3.2 Conflict of Interests: The Bidder shall hold the ‘Employer’s interests
paramount, without any consideration for future work, and strictly avoid
conflict of interest with other assignments or their own corporate interests. If
during the period of this contract, a conflict of interest arises for any
reasons, the Bidder shall promptly disclose the same to the Employer and
seek its instructions.

3.2.1 Bidder not to benefit from Commissions, Discounts, etc.:

(a) The payment of the Bidder pursuant to Clause GC 6 hereof shall constitute
the Bidder's only payment in connection with this Contract and, subject to
Clause GC 3.2.2 hereof, the Bidder shall not accept for its own benefit any
trade commission, discount or similar payment in connection with activities
pursuant to this Contract or in the discharge of its obligations hereunder,
and the Bidder shall use its best efforts to ensure that any Sub-Bidders, as
well as the Personnel and agents of either of them, similarly shall not
receive any such additional payment.

(b) Furthermore, if the Bidder, as part of the Services, has the responsibility of
advising the “Employer” on the procurement of goods, works or services,
the Bidder shall comply with the Employer's applicable procurement
guidelines, and shall at all times exercise such responsibility in the best
interest of the “Employer”. Any discounts or commissions obtained by the

. Bidder in the exercise of such procurement responsibility shall be for the

Naccount of the “Employer”.

“Bidder and Affiliates Not to Engage in Certain Activities: The Bidder
agrees that, during the term of this Contract and after its termination, the
/. n-Bidder and any entity affiliated with the Bidder, as well as any Sub-Bidders
h,r “ﬁ and any entity affiliated with such Sub-Bidders, shall be disqualified from
\Q-F___,_-—/ providing goods, works or services (other than the job concerned) resulting
from or directly related to the Bidder's Services for the preparation or
implementation of the project. D >

\} JN"{\‘ V Page l‘ll/of 29




(

726

3.2.3 Prohibition of Conflicting Activities: The Bidder shall not engage, and

3.3

3.4

3.5

3.6

cinan Goey
P) -

shall cause their Personnel as well as their Sub-Bidders and their Personnel
not to engage, either directly or indirectly, in any business or professional
activities that would conflict with the activities assigned to them under this
Contract.

Confidentiality: Except with the prior written consent of the “Employer”, the
Bidder and the Personnel shall not at any time communicate to any person
or entity any confidential information acquired in the course of the Services,
nor shall the Bidder and its Personnel make public the recommendations
formulated in the course of, or as a result of, the Services.

Accounting, Inspection and Auditing: The Bidder (i) shall keep accurate
and systematic accounts and records in respect of the Services hereunder,
in accordance with internationally accepted accounting principles and in
such form and detail as will clearly identify all relevant time changes and
costs, and the bases thereof, and (i) shall periodically permit the
“Employer” or its designated representative and/or the Employer, and up to
five years from expiration or termination of this Contract, to inspect the
same and make copies thereof as well as to have them audited by auditors
appointed by the “Employer” or the Employer, if so required by the
“Employer” or the Employer as the case may be.

Reporting Obligations: The Bidder shall submit to the ‘Employer” the
reports and documents in the specified format and within the time period
decided by the Authority.

Documents Prepared by the Bidder to be the Property of the
“Employer”: All plans, drawings, specifications, designs, reports, other
documents and software prepared by the Bidder for the “Employer” under
this Contract shall become and remain the property of the “Employer”, and
the Bidder shall, not later than upon termination or expiration of this
Contract, deliver all such documents to the “Employer”, together with a
detailed inventory thereof. The Bidder may retain a copy of such

. .documents, but shall not use anywhere, without taking permission, in

wyiting, from the Employer and the Employer reserves right to grant or deny
any such request. If license agreements are necessary or appropriate
een the Bidder and third parties for purposes of development of any
such computer programs, the Bidder shall obtain the “Employer's prior
nitten approval to such agreements, and the “Employer” shall be entitled at
% discretion to require recovering the expenses related to the development
~ of the program(s) concerned.

s ¥
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3.7 Equipment and Materials provided by the Bidders: Equipment or
materials brought into the project by the Bidder and the Personnel and used
either for the Project or personal use shall remain the property of the Bidder
or the Personnel concerned, as applicable.

3.8 Resource Management: All arrangements like water, washing area, facility
for parking (Space for parking to be provided by the ULB)and storing
equipment, charging stations for charging batteries., fuel for equipment and
all such resources, equipment gadgets and tools that may be required time to
time to carry on the assigned job efficiently without interruption would be
under the scope of the Bidder.

BIDDERS’ PERSONNEL AND SUB-BIDDERS

41 General: The Bidder shall employ and provide such qualified and
experienced Personnel and Sub-Bidders as are required to carry out the
Services.

5. OBLIGATIONS OF THE “EMPLOYER”

5.1  Assistance and Exemptions: Unless otherwise specified in the SC, the
“Employer” shall use its best efforts to ensure that the Government shall:

(a) Provide the Bidder, Sub-Bidders and Personnel with work permits and such
other documents as shall be necessary to enable the Bidder, Sub-Bidders or
Personnel to perform the Services.

(b) Arrange for the Foreign Personnel to be provided promptly with all necessary
entry and exit visas, residence permits, exchange permits and any other
documents required for their stay in India.

(c) Issue to officials, agents and representatives of the Government all such
instructions as may be necessary or appropriate for the prompt and
effective implementation of the Services.

(d) Provide to the Bidder, Sub-Bidders and Personnel any such other
assistance as may be specified in the SC.

5.2  Change in the Applicable Law Related to Taxes and Duties: If, after the
date of this Contract, there is any change in the Applicable Laws of India

_ == With respect to taxes and duties, which are directly payable by the Bidder
/O”-. mr‘ providing the services i.e. service tax or any such applicable tax from
/,-—-h

e \.\tirﬁé“to time, which increases or decreases the cost incurred by the Bidder

';',\w,‘in P rforming the Services, then the remuneration and reimbursable

) expehses otherwise payable to the Bidder under this Contract shall be
A5} i_ricre!ased or decreased accordingly by agreement between the Parties
_’_.fjaér to, and corresponding adjustments shall be made to the ceiling

-« Varflounts specified in Clause GC 6.1.

L P\P% 13 of 29
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Payment: In consideration of the Services performed by the Bidder under
this Contract, the “Employer” shall make to the Bidder such payments and
in such manner as is provided by Clause GC 6 of this Contract.

Counterpart Personnel:

(a) If necessary, the “Employer” shall make available to the Bidder free of

charge such professional and support counterpart personnel, to be
nominated by the “Employer” with the Bidder's advice.

(b) Professional and support counterpart personnel, excluding “Employer’s

liaison personnel, shall work under the exclusive direction of the Bidder. If
any member of the counterpart personnel fails to perform adequately any
work assigned to such member by the Bidder that is consistent with the
position occupied by such member, the Bidder may request the
replacement of such member, and the “Employer” shall not unreasonably
refuse to act upon such request.

Formation of SPV.

The Selected Bidder, shall be required to form an appropriate Special
Purpose Vehicle, incorporated under the Companies Act, 2013 (the “SPV”)
to execute the Agreement and implement the Project.

PAYMENTS TO THE BIDDER

Total Cost of the Services (a) the total cost of the Services payable is set
forth in the proposal to the Employer and as negotiated thereafter.

Currency of Payment: All payments shall be made in Indian Rupees. [In
case the payment is to be made in the currency other that Indian Rupees,
the same shall be mentioned instead of Indian Rupees]

Terms of Payment: The payments in respect of the Services shall be made
as follows:

(@) The Bidder shall submit the invoice for payment when the payment is due

as per the agreed terms. The payment shall be released as per the work-
related milestones achieved.
the deliverables submitted by the Bidder are not acceptable to the
loyer, reasons for such non-acceptance should be recorded in writing;
egmployer shall not release the payment due to the Bidder. In such case,

% e payment will be released to the Bidder only after it re-submits the
2\ figliverable and which is accepted by the Employer.

All if:nayments under this Contract shall be made to the accounts of the

\" 3 Bidder.
d) In case of early termination of the contract, the payment shall be made to

the Bidder as mentioned here with: () Assessment should be made about
work done from the previous milestone, for which the payment is made or to
be made till the date of the termination. Based on such details, a
reasonable assessment of the reimbursable and miscellaneous expenses
I Page | 14 of 29
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( shall be made based on details furnished by the Bidder in this regard with
supporting documents and based on the assessment of the work done and
the respective rates as provided. Wherever such an assessment is difficult,
the rates should be arrived at by calculating the amount on pro-rata basis.
The total amount payable shall be the amount calculated as per the
applicable tax.

(e) The Contract Fee shall be released by Authority within a period of 21 days
(Twenty One) days from the date of receipt of invoice/bill from the Selected
Bidder/Agency.

6.4 Payment Calculation Module:
The payment to the Bidder will be on the basis of the amount finalised in the
bid per metric ton and the Bidder has to quote the rates for the same.
The volumetric analysis of the legacy waste is to be done on monthly basis
through total station/contour mapping methods. However the weight of the
legacy waste shall also be measured at the weigh bridge (to be installed by
the bidder) before the sieving process and after the digestion of the waste
through suitable Bio-culture solution/ enzymes etc as prescribed in the
guidelines laid down by the Central Pollution Control Board under Schedule-
J
The weight calculation with the help of the
Volume (through Contour Survey) X Density measured through pit
system/baseline as per the DPR
OR
The weight obtained through weighment of legacy waste before sieving.
Whichever is the less shall be firmed for making the payments.
The appropriate documents related to the analytics done throughout the
month shall be annexed with the bill submitted.
The authority will target to complete the bill payment within 14 days of
receiving the invoice. However, in case of any delay on authorities’ part on
verification beyond 14 days. 75% payment shall be released immediately and
e 5"’?’-‘Q&the remaining 25% payment after verification by the Authority (if available)
L e 4‘) wever on further delay beyond 7 days on part of authority this 25% shall
Uiz

e Aal%o be released and if any discrepancies found by the authority during
Y j ;% mo itoring the penalties may be deducted from future bills (but the same is
 Ady,

Reg 20 valid beyond 60 days' time period- if a valid reason is not specified)
\ 21

AIRNESS AND GOOD FAITH

¥ 74 Good Faith: The Parties undertake to act in good faith with respect to each
other’s rights under this Contract and to adopt all reasonable measures to
ensure the realization of the objectives of this Contract.

W
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( 7.2 Operation of the Contract: The Parties recognize that it is impractical in
this Contract to provide for every contingency which may arise during the
life of the Contract, and the Parties hereby agree that it is their intention that
this Contract shall operate fairly as between them, and without detriment to
the interest of either of them, and that, if during the term of this Contract
either Party believes that this Contract is operating unfairly, the Parties will
use their best efforts to agree on such action as may be necessary to
remove the cause or causes of such unfairness, but no failure to agree on
any action pursuant to this Clause shall give rise to a dispute subject to
arbitration in accordance with Clause GC 8 hereof.

8. SETTLEMENT OF DISPUTES

8.1 Any disputes and or difference relating to this agreement or claims arising
out of or relating to this agreement or breach, termination or the invalidity
thereof or on any issue whether arising during the progress of the services
or after the completion or abandonment thereof or any matter directly or
indirectly connected with this agreement will be resolved through joint
discussion of the authorized representatives of both the parties (the
Authority and Bidder). If the dispute is not resolved by joint discussion, then
the matter will be referred for adjudication to a Tribunal of Arbitrator (3
Members (one appointed by each party and third appointed by the said
appointed arbitrator on receipt of written notice / demand of appointment of
Arbitrator from either party.

8.2. The award of the sole Arbitrator shall be final and binding on all the parties.
The cost of Arbitration shall be borne by the respective parties equally.
Arbitration proceedings will be held at premises of the Authority, only.

8.3. Rules governing Arbitration Proceedings: The Arbitration Proceedings shall
be governed by Indian Arbitration and Congiliation Act 1996, as amended

from time to time including provisions in force at the time the references
made.

Liquidated Damages

Ah\parties hereby agree that due to negligence of act of any party, if the
® 9;" arty suffers losses, damages the quantification of which may be
. difjcultt and hence the amount specified hereunder shall be construed as
‘ l?,p ,fogsongable estimate of the damages and both the parties agree to pay such
' 4&153‘ iglitiated damages, as defined hereunder as per the provisions of this
%). ontract.
\ Q‘:a:zi_‘;‘.f*The amount of liquidated damages under this Contract shall not exceed
= 10% of the total value of the contract.

9.3  The liquidated damages shall be applicable under following circumstances:

(a) If the deliverables are not submitted as per schedule, the Bidder shall be
liable to pay 0.1% of the monthly cost of the services for delay of per day or
part thereof upto a maximum limit of 10% of the total contract value. Pé);//
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r (b) If the deliverables are not acceptable to the Employer, and defects are not
rectified to the satisfaction of the Employer within 30 days of the receipt of
the notice, the Bidder shall be liable for Liquidated Damages for an amount
equal to 0.5 % of total cost of the services for every week or part thereof for
the delay.

10.  Miscellaneous provisions:

()  “Nothing contained in this Contract shall be construed as establishing or
creating between the Parties, a relationship of master and servant or
principal and agent.

(i)~ Any failure or delay on the part of any Party to exercise right or power under
this Contract shall not operate as waiver thereof.

(i) The Bidder shall notify the Employer of any material change in their status,
in particular, where such change would impact on performance of
obligations under this Contract.

(iv) Each constituent of the Bidder, shall be jointly and severally liable to and
responsible for all obligations towards the Employer for performance of
works/services including that of its Associates/Sub Selected bidders under
the Contract.

(v) The Bidder shall at all times indemnify and keep indemnified the Employer
against all claims/damages etc. for any infringement of any Intellectual
Property Rights (IPR) while providing its services under the Project.

(vi) The Bidder shall at all times indemnify and keep indemnified the Employer
against any claims in respect of any damages or compensation payable in
consequences of any accident or injury sustained or suffered by its (the
Bidder's) employees or agents or by any other third Party resulting from or
by any action, omission or operation conducted by or on behalf of the
Bidder.

(vi) The Bidder shall at all times indemnify and keep indemnified the Employer
against any and all claims by Employees, Workman, Bidders, sub-Bidders,
suppliers, agent(s), employed engaged or otherwise working for the Bidder,

—— in respect of wages, salaries, remuneration, compensation or the like.
/miii) All claims regarding indemnity shall survive the termination or expiry of the
y Contract.

' It is acknowledged and agreed by all Parties that there is no representation

Yof any type, implied or otherwise, of any absorption, regularization,

continued engagement or concession or preference for employment of

“pgrs_ons engaged by the Bidder for any engagement, service or
' nployment in any capacity in any office or establishment of the

\\OF ll&Q“F\ Government of India/ State or the Employer.

T (x) The performance of the Selected Bidder/Agency based on the service level
benchmarks indicated in the guidelines issued by Ministry of Housing and
Urban Development, Government of India (as per clause 13 of GCC) or any
assessments from time to time and also placed in the draft Concession
Agreement. P
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Performance Security

The Performance Security shall be provided @05% of the Annual Contract
value from the Nationalized Bank to the Employer valid till the contract
period. It needs to be submitted within 15 days from the award of letter of
intent and before the signing of the concession agreement. Also, if the
bidder fails to perform any obligation under this contract, their Performance
Security will be forfeited.

12. Non-Compliance Penalties

The following penalties shall be imposed by Authority on the Selected

Bidder/Agency .
S.N. | Description Penalty

1. | The Selected Bidder fails to ensure that the employees Z500/- per day
are in proper dress, and also ensure placement of safety per default per
devices and signage at Project Site during the working person.
hours, as per the specification. Every Worker, Supervisor
and Manager to be equipped at all times during working
hours: Safety. Caps / Helmets, Nose Mask, Rain Coats,

Gloves, Radium Jackets, Safety Boots.

2. | Failure in conducting preventive maintenance of all the | 1000/- per day,
equipment and machinery on daily basis by the Selected
Bidder/Agency .Selected Bidder/Agency needs to maintain
repair and maintenance logs/dashboard for verification.

3. | If any of activities of Selected Bidder/Agency is imposing As Actual
violation of applicable rules and regulation like imposed/INR
(Environmental Protection Act, 1986, Motor 25,000/- Per
Vehicles (Amendment) Act 2019, SWM Rules 20186, default.
CPHEEO rules and guidelines, CPCB/PCB Guidelines
and Directions and any modifications in future then
Selected Bidder/Agency is fully liable to pay a penalty

4. | Non-performance of activities as per contract agreement 1.5 times of
for a day calculated per

s day
} € contracted
amount on
daily basis

days but less than 31 days.
b. The concessionaire is responsible for storage/transportation/disposal of
residual waste safely as per the provisions made in the SWM Rules, 2016.

a. Penalty of Rs. 5.0 lakh per month will be imposed for delay in
- “commencement of the necessary machinery and manpower beyond the
scheduled date. One month will be considered if the delay is more than 21

The residual waste should not be dumped on road side or on other's - _

|y AV Pagel%&fﬁr//
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( property. If the residual waste is dumped on road side or any other non-
designated site, a penalty of Rs. 10,000/- per event will be charged to the
concessionaire.

c. If the fractions of the waste to clear the land are not disposed or sale /
recycled in time bound manner then the penalty of Rs. 50,000 shall be
imposed on weekly basis.

13. Scope of Work:

The current project intends to undertake the works required for Dumpsite

Land Reclamation through Bio-remediation of old Dumped Municipal Solid

Waste/Legacy Waste, resource recovery and Scientific disposal of residual

solid waste at Meerut under the Meerut Municipal Corporation. The contract

shall be awarded to the successful bidder ("the Bidder") for a period of 18

months inclusive of rainy season reckoned from the date of signing of

contract agreement. The Authority shall appoint an Engineer (the "Engineer-
in charge") / Nodal person for overall supervision, monitoring and certification
of the works executed by the Bidder.

Bidder should note that the services under the Project will come under The

UP. Essential Services Maintenance Act, 1966 and Bidder will be allowed to

stop the work on only: 3 National Holidays (26th January, 15th August and

2nd October)

The brief scope of work to be carried out by the selected Bidder during the

execution of the intended project includes, but not limited to, the following

component:

(i) The envisaged project completion time is 18 months from the date of
commencement of operations for this project. Project Authority i.e.
Meerut Nagar Nigam will provide a Ballistic Separator and 2 Tromnel
having a cumulative capacity of 300 TPD. The bidder has to deploy
adequate machinery in order to meet the timeline for completion of the
project

(i) The Bidder shall carryout Total Station Survey of complete project site
o, on his expense in collaboration with Meerut Municipal Corporation
.7‘ including area earmarked in which Bio-remediation is to be done on
monthly basis of physical progress of land reclamation at the site. The
4 '-'.turvey report shall be submitted along with each running bill. The area
“armarked by Authority for Scientific Dumpsite Land Reclamation

» through Bio-remediation, Resource Recovery and Scientific Rejects

Disposal at Lohianagar, Meerut shall be considered as 100% area for
OF m; the scope of work. Bidder to reclaim the entire dumpsite waste through
=g bio-remediation to allow total land recovery as per the guidelines laid
down by CPCB including all steps to follow mandatorily under the

Schedule J of the said guidelines.

(i)  Bidder shall earmark a land parcel for dumping of fresh waste
sufficient for the contract period in case no sufficient processing facility
available. In case the new processing site is established the same to Lo
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( be cleared of any waste and land to be reclaimed

(iv)  100% of the Land to be reclaimed.

(v)  The Bidder shall set a soil and ground water baseline so that the same
will be available to evaluate post Bio-remediation of the site

(vi)  The Bidder shall monitor ground water quality, work zone air quality
and ambient air quality monitoring within the site from authorized
laboratories/agencies and submit the report on monthly basis

(vii)  The Bidder shall conduct its own due diligence for site investigation,
analysing the characteristics, composition and quantum of the waste
at the Project site.

(vii) Dumpsite reclamation will be done by dividing the site in to suitable
sectors/loops in consultation of the Engineer-in-charge/Nodal Person
based on the priority of land reclamation.

(ix)  Usually the top layer has fresh waste, dust and may have several
materials in the active biological state. This layer is to be stabilized
through application of Bio-Culture, herbal/biological sanitizers,
inoculants or through any suitable scientific method as proposed by
the Bidder and accepted by the Engineer-in charge. Odour shall be
controlled and minimized through application of deodorant or scientific
method.

(x)  The baseline calculation on the volume and density of waste dumped
is done by the authority and that shall be treated as baseline to start
the work however the monthly analysis of the volume through contour
survey and sample pits on the site for the density to be done with the
consultation of the Nodal person appointed by the authority.

(xi)  Excavating the existing mixed compacted MSW in the land portion
allocated/ear marked by the Authority and sieving them by Mechanical
sieving machine or any other suitable technology proposed and
accepted by the Engineer-in-charge

(xii) The Bidder shall deploy adequate machinery, manpower, and all

necessary resources to ensure execution of the project scope within
the stipulated duration. All costs related to the deployment, operation,
and maintenance of such machinery and resources shall be borne
solely by the selected Bidder The Meerut Municipal Corporation shall
bear no financial liability in this regard
Provision, installation, operation and maintenance of plant,
machineries. infrastructure facilites and amenities for excavation,
b ) sieving of the excavated MSW, storing the segregated materials,
' " reuse, marketing, selling, and transporting them from the project site
(xiv)  Construction of temporary shed, platform and creation of facilities for
handling, separating, segregating, storing and quantifying of the
excavated MSW and processing material,
(xv) Segregate the excavated (if required) MSW in the land portion
earmarked into as many kinds and categories as possible of Useful .

s e
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( Material such as compost, soil conditioner, recyclables, raw RDF, filler
material (Soil, C&D) and in useful material such as residual Solid
Waste.

(xvi) Packing, storing, stacking, selling, diverting for recycling, marketing
and recycling of all Useful Material within sixty days of segregation at
the cost of the Bidder, without accumulation in the storage facility at
the project site beyond sixty days

(xvii) Baling, packing, stacking, storing and sale of non-recyclable fraction of
high calorific as raw material to RDF producer/user or sale to waste to
energy or co-processing in cement plants or to thermal power plants

(xviii) Stacking, transporting, spreading and compacting the segregated
C&D, Sol and inert as filler material in low level and depression area
within the site and prepare well compacted and clear ground for
proposed development at site or disposing such material in the low
level area or quarry area at the cost of the Bidder with proper
compliance to the statutory requirements.

(xix) The revenue or the income from the sale of the segregated Useful
Material such as reusable and recyclable, Compost, soil conditioner,
raw RDF, C&D, Soil or any other by-product materials shall go to the
Bidders account. The Bidder shall initiate the sale or disposal process
of the material by-products only after the intimation to the authority.

(xx)  The Bidder shall handover reclaimed land and scientific residual solid
waste disposal site to the Authority in a good and acceptable condition
as per SWM Rules2016 and any other guidelines related thereto

(xxi) Carrying out the entire project work in accordance with the DPR,
Detailed Plan of Action and schedule proposed by Bidder and
approved by the Authority at the cost of the Bidder

(xxii) Using only covered body vehicles for the transportation of materials at
the cost of the Bidder.

(xxiii) Apply method, process, equipment and resources which would reduce

the impact of dumpsite reclamation activity in the adjacent areas
(x iv) Create facilities and make arrangements for controlling/mitigating the
""'6 R \emlsmon pollution and contamination (Environment impact) including
™ @\alr water and soil including mitigation for of dust, odor and noise
\/ p\}lluhon at the cost of the Bidder.
A CQ‘ struction of temporary site office, water, power, sanitation facilities
o, Al i {I and accommodation facilities of workers for the Project as per
%1/ statutory standards at the cost of the Bidder.
A _,(rxgyl) /Prowdmg security arrangement for the project site, machineries,
OF' / equipment etc. at its own cost
- (xxvii) The Bidder should take precaution of minimizing flies, rodents
maintain and bird menace and fire hazards.
(xxviii) The Bidder shall also provide fire protection measures and safety
equipment. _ ¥
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( (xxix) Completing the work within the Contract Period as per the agreed
Deployment schedule

(xxx) ICT based monitoring-the selected bidder to establish CCTV cameras
in the premises to effectively monitor the project. The bidder to also
provide access of the same to the project authority.

(xxxi) The log book of the machine shall be maintained by the Meerut
Municipal Corporation staff and it shall be signed by the contractor's
supervisor, Copy of the same should be attached with the monthly bill.

(xxxii) Contractor should keep spares and regular breakage parts so that the
down time of machine is lowest

(xxxiii) For maintenance 2 days in a month will be considered and no
deduction in the rent will be done for those days

(xxxiv) In case the stoppage is more than 5 days in a month, the agency will
have to work for equivalent additional number of days at the end of
contract.

(xxxv) The bidder shall be solely responsible for obtaining all environmental
clearances and approvals related to the establishment, operation, and
maintenance of the processing plant, including CTO and CTE.
However, Meerut Municipal Corporation will provide necessary
assistance in facilitating such approvals.

14.  Obligations
14.1  Authority/Concerned ULB'’s Obligation

(i) Handed over to the Selected Bidder/Agency through respective ULBs
the physical possession of the Project Site, for the period co-terminus
to the Contract Period free from Encumbrances.

(i) Constituted and appointed the Steering Group, within a period of 15
(fifteen) days from the date of this Contract in accordance with the
terms hereof; (1 member from the Bidders side may be incorporated in
the steering group who is an on-roll employee of the agency);

Ensure to make payment to the Selected Bidder/Agency within 30
days of invoice raised

- Authority/Concerned ULB is vested with the rights as overseer and the
title of interest, ownership and rights with regard to the Project Site
shall vest with Authority except that these will be cleaned by the
Selected Bidder/Agency as per the provisions of this Contract:

Any liability, arising out of providing the Project Site free of
encumbrances, unless expressly provided for in this Management
Contract, shall be borne solely by Authority. Authority shall indemnify
the Selected Bidder/Agency and shall hold it harmless from any claim
or consequential cost that may arise as a result of any suct}_

#
terminations; ) (N e
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( (vi)  Upon request from the Selected Bidder/Agency, Authority shall provide
reasonable assistance and facilitation in procuring
clearances/approvals which are necessary for the implementation of
the Project and which are in its authority to grant or cause to be
granted subject to the Selected Bidder/Agency complying with the
eligibility criteria for the grant of such clearances. However,
notwithstanding the contents of any other provision of this Contract,
the end responsibility for obtaining all such approvals/clearances
whether from any Department or any other authorised
agency/Government of India or any other statutory body shall be that
of the Selected Bidder/Agency ;

(vii)  Authority would ensure that from the Compliance Date and till the
completion of the Contract Period, the Selected Bidder/Agency has
access to the Project Site for the purpose of carrying out the Selected
Bidder/Agency 's obligations under this Management Contract;

(viii) ~ Authority shall Endeavour to provide electricity connection to the
Selected Bidder/Agency at the cost of Selected Bidder/Agency. The
Selected Bidder/Agency shall have to apply for an electric connection
and commercial charges shall apply on electric consumption.

(ix)  Authority will provide electricity connection upto the site of Project, if
the same is not available. The Selected Bidder/Agency shall have to
apply for an electric connection and commercial charges shall apply
on electric consumption to be borne by the Selected Bidder/Agency.

(x)  Authority/Concerned ULB shall provide water connection to the
Selected Bidder/Agency and charges shall be paid by the Selected
Bidder/Agency with respect to the use of water for the purposes
related to the Project. However, if at any time due to some
unavoidable circumstances the release of regular water is not
possible, the Selected Bidder/Agency shall be required to make its
own arrangement at its own cost;

(X))  Authority has the right to take over the Project if the Selected

N Bidder/Agency defaults in fulfiling any of its obligations, rights and
responsibilities detailed under this Management Contract including the
ight to complete the Project directly or indirectly by selecting another
5 « Selected Bidder/Agency in the event of default by the Selected
No-621 jBidderlAgency ;

\ Authority shall recognize and undertake not to, in any manner, violate
Qﬁq OF \ V" or cause breach of the terms of this Contract.
b . e
--I-"/
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14.2 Bidder’s Obligation

(i) Made arrangements for financing the Project and executed the
Financing Documents and delivered to the Authority notarized true
copies thereof along with soft copies;

(i) " Submitted to the Authority, a programme supported with Bar chart for
all the planned activities envisaged under this project;

(i) Provided an undertaking that all of the Representations and
Warranties of the Selected Bidder/Agency are true and correct as on
the date of this Contract and as on the Compliance Date and
thereatfter.

(v) Take over the possession of the Project Site from the
Authority/Concerned ULB, provided it is being delivered in accordance
with the provisions of Article 2.1 and safeguard and use the Project
Site solely for the purpose of discharging its obligations under this
Management Contract.

(v) Comply and observe at all times with all Applicable Permits, approvals,
Applicable Laws, all central / state government / semi-government /
local body's rules and regulations applicable to rendering of such
services and in the performance of its obligations under this
Management Contract and also, complying with all the inter
disciplinary measures as followed by the Authority.

(vi)  Ensure to be fully conversant with all the laws applicable to the work
under the Management Contract.

(vii)  Obtain any and all permits, necessary approvals, clearances and
sanctions from the Competent Authority (ies), for necessary facilities
like power, fire-fighting, telecommunications, etc. as and when
required, for the Selected Bidder/Agency and its employees to perform
their obligations under this Management Contract, at its own cost.

Make own arrangements to obtain the import licenses, if required for
the import of machines and equipment at the Project Site, as required
for this Project.

)

/ WOTq,

nsure to get all the machines/vehicles/equipments registered under
€ competent Authority who are recognized for such registrations.

nsure that the services supplied conform to the standards of the
technical specifications and where no applicable standard is
mentioned, the standards shall be equivalent or superior to the official
standard whose application is appropriate to the country of origin of
the goods and suitable to Indian (BIS/MOEF/RTO/ISI) weather
conditions and usage.

Y
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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Ensure not to reassign the work under the Contract to any other third
party without prior written approval of Authority.

At all times, to afford access to the Project Site to the authorized
representatives of Authority, senior lenders, other persons duly
authorized by any Governmental Agency having jurisdiction over the
Project, to inspect the Project and to investigate any matter within their
authority and upon reasonable notice.

Ensure not to pose any problem/nuisance to the general public. The
Selected Bidder/Agency shall be solely responsible for the behaviours
and honesty of its workforce.

Ensure not to dump or dispose of litter waste, garbage, or recyclables
waste on any street, alley or other publicly owned property unless
expressly authorized by Authority/Concerned ULB.

In the event of any accident/damage to third party by any of the
vehicle/equipment of the Selected Bidder/Agency,
Authority/Concerned ULB shall be completely free from any liability of
any nature occurred on account of the accident. The Selected
Bidder/Agency shall be fully and exclusively responsible for the
liabilities arising on account of accident and damage to the vehicle,
manpower or to the third party. The Selected Bidder/Agency shall be
fully and solely responsible for any death or bodily injury to his staff
member or any other person in the employment of the Selected
Bidder/Agency or to any other person during the performance of the
contractual services. This includes any third party claims.

Solely responsible for any consequences under various laws, arising
out of any accident caused by vehicles, equipment’s or his employees
to the property or personnel of Authority/Concerned ULB

Make efforts to maintain harmony and good industrial relation among
the personnel employed in connection with the performance of the
Selected Bidder/Agency obligations under this Contract and shall be
solely responsible for compliance with all labour laws and shall be
solely liable for all possible claims from any third party and
employment related liabilities of its staff employed in relation with the
Project and hereby indemnifies Authority/Concerned ULB against any
accident claims, damages, expenses or losses in this regard and that
in no case and shall for no purpose shall Authority/Concerned ULB
treated as employer in this regard.

Neither place or create nor permit any other person claiming through
or under the Selected Bidder/Agency to create or place any
Encumbrance over all or any part of the Project Site or on any rights of
the Selected Bidder/Agency therein, save and except as expressly set
forth in this Contract. \\*{//f'/’
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( (xix)  Shall be responsible for safety, soundness and durability of the Project
structure built on the site.

(xx)  In case of loss due to theft or damage to the Project Facility, due to the
negligence of the Selected Bidder/Agency, the Selected
Bidder/Agency shall be responsible for making good the same
immediately at its own cost and shall continue to keep them available
for public use, at all times, within the Contract Period.

(xxi) To pay at its own cost all applicable existing taxes / charges / fees
including service tax, stamp duty, registration charges and any other
related legal documentation charges, if any, in respect of the said
Project, as leviable on the date of submission of Commercial Proposal.
However, if any change is done for any future taxes/charges/levies/
fees/stamp duty, then the Bidder is liable to pay such amount.

(xxii) Shall ensure that the operation, maintenance and management of the
Project Site provided therein are both in conformity with the relevant
norms and Maintenance Manual, prepared in accordance to this
Management Contract.

(xxiii) Carry out its duties in regard to the Project in accordance with the
provisions of this Contract and the Schedules thereof.

(xxiv) On expiry of the Contract Period, within a maximum period of 30
(thirty) days, to leave the entire Project Site in a clean and safe
condition to the satisfaction of Authority/Concerned ULB.

(xxv) Shall be solely and primarily responsible to Authority for observance of
all the provisions of this Management Contract on behalf of its
employees and representatives.

(xxvi) Shall be liable for and shall indemnify, protect, defend and hold
harmless Authority/Concerned ULB, Authority/Concerned ULB's
officers, employees, etc. from and against any and all demands,
claims, suits and causes of action and any and all liability, costs,
expenses, settlements and judgments arising out of the failure of the
Selected Bidder/Agency to discharge its obligations under this article /

TA & Contract and to comply with the provisions of Applicable laws and

&’ /) Applicable permits.

(i) The Selected Bidder/Agency shall acknowledge and recognize that
’ Jime is of the essence of this Contract and that the performance of its
obligations shall be construed accordingly.

eXwjii) Hand back the Project Site to Authority/Concerned ULB, at the end of

N \ 7 the Contract Period.

~ (xxix) The concerned firm submitted an affidavit at the time of participating in
the tender for the Lohiya Nagar legacy waste disposal work. If any
error or falsehood is found in the affidavit submitted, the firm’'s LoA,
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Workorder will be automatically cancelled and contract/tender will be
terminated with immediate effect.

(xxx) Before commencing the legacy waste processing work, the concerned
firm must obtain no-objection certificates from all competent
authorities, including the CPCB, UPPCB, etc.

(xxxi) The concerned firm should divide the site into equal parts (sectors)
after contour mapping and submit the bill for payment after the two
sectors have been completely disposed of.

(xxxii) If the concerned firm is found dumping the bio-soil obtained after the
disposal of legacy waste at any site within the municipal corporation
limits, the firm's contract/work order will be cancelled with immediate
effect.

(xxxiii) Wherever the firm sends the bio-soil produced after disposal of legacy
waste for disposal, it will have to submit a certificate to this effect from
the concerned institution/person. If permission is required from any
specific department/institution, the firm will obtain it itself.

(xxxiv)A certificate of the calorific value of the RDF produced after disposal of
legacy waste by the firm will be provided to the Municipal Corporation
along with each bill.

(xxxv) The firm will submit the contour mapping of the sector/area to be
cleared, the complete details of production and disposal of all
components like C&D waste, RDF, bio-soil, etc. after disposal of
legacy waste along with its bill.

(xxxvi)The bidder will have to present disposal certificates of all the
components of legacy waste i.e. RDF, C&D Waste, Inert, Bio-Soil, etc
along with their monthly bills. Payment will be made only after that.

15.  Environmental Compliance

The Bidder shall, at all times, ensure his operations and services are
confirming to the laws pertaining to environment, health and safety aspect
including Solid Waste Management Rules, 2016, policies and guidelines
elated thereto.

0T

c&},} G Ffie Bidder shall take out all necessary insurance against theft, dacoit, fire

other contingencies for infrastructures being developed/ arranged/
deployed/ taken from the authority/Concerned ULB in his possession under

\Jﬂn,\ (V Page 8%(39 )
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( this contract. The Authority/Concerned ULB shall not be responsible for any
type of liability in this regard.

17. Accidents

17.1 It shall be the Bidder's responsibility to protect to workmen, materials,
equipment, vehicles and other immovable property in possession against
accidents.

17.2  The Bidder shall be solely responsible for any death or body injury to his
staff member or any of the people/person in the employment of the Bidder.
This includes any third party claims.

17.3  On the occurrence of an accident, arising out of works, which results in
death or which is so serious as to be likely to result in death, the Bidder
shall within 24 hours of such accident, report in writing to the Competent
Authority, the facts stating clearly and in sufficient details the circumstances
of such accident and the subsequent action taken.

17.4 In the event of an accident in respect of which compensation may become
payable under The Workmen'’s Compensation Act, (VI of 1923) or any
other act including all modifications hereof whether such compensation may
become payable by the Bidder or by the Authority, the Authority shall retain
whole or part of the deposit due and payable to the Bidder such sum or
Sums or money as may in the opinion of the Authority sufficient to meet out
liability, on receipt of award from the Labour Commissioner in regards
quantum of compensation the difference in amount will be adjusted.

18. Human Resource:

18.1 The agency shall, during the contract period, have requisite
staff/representatives as required to run the plant and to be responsible for all
necessary exchange of information required for performing operations and
providing services under this contract.

The agency shall be responsible for health safety measures of his workers.

', 1 he agency shall comply with all the provisions of the laws regarding
i\" eployment of labour under the contract. It shall be the liability and
: ponsibility of the agency to implement the provisions of Acts; the Contract
Lgbour (Regulation and Abolition) Act, 1970, the Minimum Wages Act, 1948
l&! d the Workmen's Compensation Act, 1923, In addition to followings:

' 3.4 /T he agency shall not employ in connection with the operations and services

'~ under this contract any person of less than 18 years age. o
- ;/;/_./
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18.7

18.8

18.9
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At all times during continuance of the contract, the agency shall abide by all
existing and future labour enactment and rules made there under,
regulations, notifications and bye laws of the Central, State or Local
Government. The agency shall keep the ULB indemnified in case any action
is taken against the ULB by any Authority on account of contravention of any
of the provisions of any Act or rules made there under, regulations or
notifications including amendments.

The agency shall keep all records desired under the said labour laws, submit
periodical returns to the respective statuary Authority. The agency shall in
respect of labour employed by him comply with or cost to be complied with
provisions of the various labour laws and the Rules and Regulations as
applicable to them in regards to matters provided therein.

The agency shall obtain the license in accordance with the Rules and
Provisions of Contract Labour (Regulation and abolition) Act, 1970 and
adhered all terms and condition stipulated therein, if applicable.

The agency shall pay the staff deployed by him under this contract as per the
minimum wages act in force and amendments.

Notwithstanding anything contained herein, the ULB may take such action as
may be necessary for compliance of the various Applicable Labour Laws and
to recover the cost thereof from the agency.

For and on behalf of For and on behalf of
Daya Charan and Company, Meerut Municipal Corporaﬁonl
Dabri Extension Main, New Delhi |
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DATED 12.11.202%
Installation of Machinery at Lohiya Nagar Site by DCC
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Annexure-6
"Specialized in Processing and Scientific Disposal of Waste”

DAYA CHARAN & COMPANY

A Leading Manufacturing of MSW Machineries | Legacy Waste Bio Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

urownuncyclor.cum
GST No:- O7AHBPA2893D1ZR Customer Care:- t_ +91-72-9004-9003
> @ RZ-79-80, Dabri Extension (Main), Dabri New Delhi- 110045 Email:- g§ info@zerowasterecycler.com o
REF.NO.: DAYA/SS/2025-26/081 DATE: 28.10.2025
To,

Municipal Commissioner,
Meerut Municipal Corporation.

Subject: Submission of workplan for Disposal of Legacy Waste at Lohiya Nagar

Dumpsite, Meerut through Bio-remediation, Resource Recovery &
Scientific Rejects Disposal

Respected Sir,

With reference to tender called for “Selection of Bidder for the Treatment of Legacy
Waste through Bio-Remediation, Resource Recovery and Scientific Rejects
Disposal at Lohiya Nagar dumpsites” vide Tender ID.: 2025 NNMEE 1069488 1
dated 28.08.2025, we, hereby are submitting our workplan for above work that
outlines the methodology and execution framework for the scientific disposal of
6,00,000 MT of legacy waste lying at Lohiya Nagar Dumpsite, Meerut (UP). The
project will be implemented by M/s Daya Charan & Company under the supervision
of Meerut Municipal Corporation, in accordance with Solid Waste Management
Rules, 2016 and CPCB Guidelines (2020).

j Project Overview

* Site: Lohiya Nagar Dumpsite, Meerut, Uttar Pradesh
* Estimated Waste Quantity: 6,00,000 Metric Tonnes
* Project Objective: Reclamation of Lohiya Nagar Dumpsite by 100% disposal

of legacy waste through bio-remediation, resource recovery and scientific
reject disposal.

* Duration: 18 months
* Executing Agency: M/s Daya Charan & Company
* Supervising Authority: Meerut Municipal Corporation

2. Project Implementation Stages

Stage 1 — Baseline Assessment & Site Preparation

* Conduct topographical survey, waste quantification and boundary
demarcation.

* Establish approach roads, weighbridge, power, lighting, and leachate control
system.

* Develop temporary site facilities and stormwater management measures.
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"Specialized in Processing and Scientific Disposal of Waste”

DAYA CHARAN & COMPANY

A Leading Manufacturing of MSW Machineries | Legacy Waste Bio Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

zerowasterecycler.com
GST No:- 07AHBPA2893DIZR Customer Care:- Y +91-72-9004-9003
o Q@ RZ-79-80, Dabri Extension (Main) . Dabri New Delhi- 110045 Email:- g info@zerowasterecyclercom

Stage 2 — Waste Excavation and Screening

* Deploy excavators, loaders and trammel screens (20mm, 50mm, 100mm)

* Segregate waste into RDF, Bio-soil, Inerts, and Recyclables through 3-tier
screening.

* Operate in grids for systematic excavation and minimize environmental
impact.

Stage 3 — Disposal of Legacy Waste Components:

RDF

' Recyclable Items |
(10-15%) ?

(2-5%)

Low line Area/Civil |

S AT R

Filling low laying Collection through

| | | .

Waste to Energy/ -l areas,Civil | | SellfoAuthorized | | echate Collection |
Cement Plants Plants /RU;E d { Construction, | @ Recyclers | & slices andr?.eamem |

N Fath | 14, |

g Construction ‘1 Foundation, etc. J 1 | " through STP Plant

PR S— - rT— T s W e LT e T —— E— "

Stage 4 — Bio-remediation and Land Reclamation

* Apply microbial cultures on stabilized bio-earth.

* Conduct soil, leachate, and groundwater testing.

* Use reclaimed area for greenbelt or municipal utility purposes.
* Undertake plantation to stabilize the area.

Stage 5 — Environmental Monitoring and Closure
* Continuous monitoring of air, water, and leachate quality.
* Documentation of treated quantities and disposal certificates.




"Specialized in Processing and Scientific Disposal of Waste"

DAYA CHARAN & COMPANY

A Leading Manufacturing of MSW Machineries | Legacy Waste Bio Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

zerowasterecycler.com
GCST No:- O07AHBPA2893DI1ZR

Customer Care:- t_ +91-72-9004-9003
Q RZ-79-80, Dabri Extension (Main) . Dabri New Delhi- 110045 Email- &g info@zerowasterecyclercom

3. Machinery Deployment

......
......

...... LAYOUT OF THE TROMMELS AND BALLISTIC SEPARATC; 5

S.N. Item Qty. Capacity Working Capacity/Day

| | BallisticSeparator | 01 As pep For RDF Refinement
requirement

2 Trommel Screen 04 A.S per For Bio-Soil Separation
requirement

3 Blower/Air Density 0 05-10HP as | For Quality improvement

Separator per requirement of RDF
4 Sorting Conveyor 02 If required For recyclable recovery
4. Environmental Safeguards

* Appropriate measures will be taken for dust suppression.

* Suitable methods will be used to control noise and odor.
Workers will be provided with necessary protective equipment.
* Preventive steps will be ensured to avoid contamination.

5. Expected Outcomes

* 100% remediation of upto 6 lakh MT of legacy waste.
* Reclamation of 15—18 approx. acres of land.
* Creation of green space and improved environmental aesthetics.

Kindly acknowledge the receipt of our workplan for Treatment of Legacy Waste

through Bio-Remediation, Resource Recovery and Scientific Rejects Disposal at
Lohiya Nagar dumpsites.

For Daya Charan and

or DAYA CHARAN AND COMPANY

Authorized S
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Sewage Treatment Facility at Kamalpur, Meerut
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in demography and income levels in constituent areas and seasonal
variations.

1.4.3.3 QUANTIFICATION AND COMPOSITION OF WASTE

As an essential requirement each ULB should assess the quantity and
composition of waste generated to plan for and design MSWM systems
effectively. The quantity and composition of MSW generated in the ULB
determine collection, processing, and disposal options that could be
adopted. They are dependent on the population, demographic details,
principal activities in the city or town, income levels, and lifestyle of the
community.

Waste generation is strongly dependent on the local economy, lifestyle,
and infrastructure. It has been well established that waste generation of
an area is proportional to average income of the people of that area. It
is also observed that generation of organic, plastic, and paper waste is
high in high income areas.

An assessment states that the per capita waste generation is increasing
by about 1.3% per year. With an urban growth rate of 3.0%-3.5%
per year, the annual increase in waste quantities may be considered
at 5% per year. Impacts of increasing ULB jurisdiction should also be
considered while assessing future waste generation rates.

Several studies were conducted by Central Pollution Control Board
(CPCB) over the last 2 decades to arrive at waste generation details
and composition of MSW generated in the country. Summaries of the
several findings are listed below:

e 1996: The characterisation studies carried out by National
Environmental Engineering Research Institute (NEERI) in 1996
indicate that MSW contains large organic fraction (30%-40%); ash
and fine earth (30%—-40%); paper (3%-6%); along with plastic,
glass, and metal (each less than 1%). The calorific value of refuse
ranges between 800 and 1,000 kilocalorie per kilogram (kcal/kg)
and carbon-to-nitrogen (C/N) ratio ranges between 20 and 30. Study
revealed that quantum of waste generation varies between 0.2 and
0.4 kg/capita/day in the urban centres and goes up to 0.5 kg/capita/
day in metropolitan cities. The study was carried out in 43 cities of
varying sizes, as detailed out in Table 1.5. The results were presented
in a report published by NEERI “Strategy Paper on Solid Waste
Management in India” (1996).

L2 MANUAL ON MUNICIPAL SOLID WASTE MANAGEMENT
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Table 1.5:

750

Per-capita Waste Generation Rates from NEERI Study in 19968

0.1t0 0.5

12 0.21

0.5t0 1.0

15 0.25

1.0to 2.0

9 0.27

2.0-5.0

3 0.35

>5.0

4 0.50

1999-2000: The study conducted by CPCB through Environment
Protection Training and Research Institute (EPTRI) in 1999-2000
in 210 Class I cities and 113 Class II towns indicated that Class I
cities generated 48,134 tons per day (TPD) of MSW while Class II
towns generated 3,401 TPD of MSW. The study revealed that waste
generation rate in Class I cities was approximately 0.34 kg/capita/
day while the waste generation rate in Class II towns was found to
be 0.14 kg/capita/day.

2004-2005: NEERTI’s study “Assessment of Status of Municipal
Solid Wastes Management in Metro Cities and State Capitals” in
2004-2005 assessed 59 cities (35 metro cities and 24 state capitals).
Studies have revealed that waste generation rate varies from 0.12 to
0.60 kg/capita/day. Analysis of physical composition indicates that
total compostable matter in the waste is 40%-60%, while recyclable
fraction is 10%-25%. The moisture content in the MSW is 30%-—
60%, while the C/N ratio is 20-40.

Table 1.6: Physical Composition of Municipal Solid Waste?’

Biodegradables | Paper |Plastic/ |Metal |Glass | Rags | Other |Inerts

Rubber
1996 42.21 3.63 0.60 0.49 0.60 |- - 45.13
2005 47.43 8.13 9.22 0.50 1.01 | 4.49 |4.016 |25.16

2010-2011: The survey conducted by the Central Institute of Plastics
Engineering and Technology (CIPET) at the instance of CPCB has
reported generation of 50,592 TPD of MSW in 2010-2011 in the
same 59 cities.

2014-2015: As per CPCB, 1,43,449 TPD of MSW was generated for
34 states and union territories during 2013-2014. The average rate
of waste generation in India, based on this data, is 0.11 kg/capita/
day. Out of the total waste generated, approximately 1,17,644
TPD (82%) of MSW was collected and 32,871 TPD (22.9%) was
processed or treated.

8 National Environmental Engineering Research Institute Study (1996).
9 ‘Improving Solid Waste Management in India’, Zhu., D. et.al., (2008). Available at: http://www.tn.gov.in/cma/swm_in_india.pdf

3

It is essential

to consider
socio-economic
conditions

while planning,
as they have a
direct impact on
per capita waste
generation and
composition.
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Other studies and observations indicate that waste generation rate is
between 200 and 300 gm/capita/day in small towns and cities with a
population below 2,00,000. It is usually 300-350 gm/capita/day in cities
with a population between 2,00,000 and 5,00,000; 350-400 gm/capita/
day in cities with a population between 5,00,000 and 10,00,000; and
400-600 gm/capita/day in cities with a population above 10,00,000.
However, these are only indicative figures which need to be verified
while planning city specific MSWM systems.

1.4.3.3.1 Waste Quantification

Current practice: Waste generation rates are quantified by measuring
the load of waste in collection vehicles either at a municipal or private
weighbridge in the city. Alternately, the volumes of different vehicle
used for transportation of waste are considered and a rule of thumb of
400-500 kilogram per cubic meter (kg/m?) is applied for determining
the quantity of waste transported per trip per type of vehicle. A
summation of the quantities of waste transported by each vehicle type
multiplied by the total number of trips to the landfill by similar vehicles
determines the total quantity of waste transported in the ULB. The
practice of an eye estimate of waste quantity transported is not reliable
as many times trucks carrying waste are half full or carry light material.

Current Practice for Estimation of Quantity of Transported Waste

Total Waste Collected = Quantity of Waste Transported by
Each Vehicle x No. of Trips

The quantity of waste measured at transfer stations or processing or
disposal sites also does not accurately reflect waste generation rates,
since these measurements do not include:

e waste disposed at unauthorised places, vacant lots, alleys, ditches;

etc.;

e waste recovered by kabadi system;

e waste recovered by informal waste collectors or waste pickers from

the streets, bins, and intermediate transfer points, etc.

10

Adapted from “Strategic Planning Guide for Municipal Solid Waste Management”. Environmental Resources Management
(ERM), (2000), prepared for the World Bank, SDC and DFID by Waste-Aware, London; Available at: http://www.worldbank.org/
swm/erm/start_up.pdf
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Door-to-Door Garbage Collection

Uttar Pradesh
Index number: 9717
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Transportation to Transfer Station
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Processing of Dry Waste through MRF Centers
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S Nagar Nigam Meerut )
ummary of Prﬂcessedmisposedmemaining Component of Fresh Waste at Lohiya Nagar Dumpsite

S.
No. Component Apr-25 | May-25 | Jun-25 Jul-25 Total Remarks
1| Total Waste Processed | 13495 13270 14695 7615 49075 .
2 RDF 530 618 798 298 2244 Present at Site
Partially used in
3 Bio-Soil 10871 10681 11473 7056 400s1 | flling low laying
areas, remaining
present at site
Partially used in
4 Inerts 527 535 583 376 2021 filling low laying
areas, remaining
present at site |
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{ Nagar Egﬁiz Meerut

Log-Book for Processing of Fresh Waste at Lohiya Nagar Plant
Capacity: 300 x 2 = 600 TPD Month: April, 2025

Tot § onents of Processed Waste
/ S.No. Date No. of Trips I;::?):Hm::c E;;?;p Bio-Soil Inerts
1 01-04-2025 16 390 15 320 15
2 02-04-2025 7 180 7 144 7
3 03-04-2025 7 150 6 125 6
4 04-04-2025 20 480 19 360 19
5 05-04-2025 20 470 18 365 18
6 06-04-2025 20 480 19 360 19
7 07-04-2025 21 485 20 365 20
8 08-04-2025 25 570 22 478 20
9 09-04-2025 23 540 20 448 20
10 10-04-2025 21 510 20 423 20
11 11-04-2025 17 390 15 323 15
12 12-04-2025 21 510 20 423 20
13 13-04-2025 18 420 16 348 16
14 14-04-2025 21 510 20 423 20
15 15-04-2025 21 510 20 423 20
16 16-04-2025 9 180 8 150 8
I!i |17 17-04-2025 11 240 10 - 200 10
18 18-04-2025 = 2] 510 20 423 20
19 19-04-2025 20 480 19 360 19
20 20-04-2025 20 480 19 360 19
21 21-04-2025 19 450 18 360 18
22 22-04-2025 21 510 20 423 ; 20
23 23-04-2025 23 540 21 448 20
24 24-04-2025 20 480 19 360 19
25 25-04-2025 19 450 18 360 18
i 26 26-04-2025 20 480 19 360 19
|| 27 27-04-2025 25 570 22 478 22
28 28-04-2025 25 570 22 478 22
29 29-04-2025 19 450 18 360 18
30 30-04-2025 21 510 20 423 20
|,': | Total 571 13495 530 10871 527
|| ¢
ot
VA e

N
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Log-Book for Processing of Fresh Waste at Lohiya Nagar Plant
Capacity: 300 x 2 = 600 TPD Month: May, 2025

= . d Waste
S.No. Date No. of Trips l;:::'}ll::’:z:“ f{-;;';}ﬂfl"c“tsl;’izgr;?csse e
I 01-05-2025 1 270 21 201 10
2 02-05-2025 23 540 42 398 21
3 03-05-2025 15 360 15 270 14
4 04-05-2025 18 420 17 315 16
5 05-05-2025 20 480 19 360 19
6 06-05-2025 26 600 24 450 30
07-05-2025 18 420 17 315 16
8 08-05-2025 16 390 16 292 15
9 09-05-2025 19 450 18 338 14
10 10-05-2025 23 540 42 398 21
11 11-05-2025 0 Maintenance 0 0 0
12 12-05-2025 0 Maintenance 0 0 0
13 13-05-2025 10 240 10 188 12
14 14-05-2025 20 480 19 360 19
15 15-05-2025 20 - 480 19 360 19
16 16-05-2025 23 540 42 398 21
17 17-05-2025 23 540 42 398 21
18 18-05-2025 13 300 12 234 14
19 19-05-2025 23 540 21 450 21
20 20-05-2025 22 510 20 423 20
21 21-05-2025 22 510 20 423 20
22 22-05-2025 23 510 21 450 21
23 23-05-2025 23 540 21 450 21
24 24-05-2025 24 540 22 478 22
25 25-05-2025 26 570 19 504 24
26 26-05-2025 26 525 19 504 24
27 27-05-2025 24 480 23 478 22
28 28-05-2025 22 505 20 423 20
29 29-05-2025 10 240 9 199 9
30 30-05-2025 9 210 8 174 8
31 31-05-2025 23 540 21 450 21
Total 575 © 13270 618 10681 535
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Nagar

Meerut

Log-Book for Processing of Fresh Waste at Lohiya Nagar Plant
Capacity: 300 x 2 = 600 TPD

Month: June, 2025
S.No. Date No. of Trips Total Waste Components c:f Pro.cessed Waste
Processed RDF Bio-Soil Inerts
| 01-05-2025 25 510 40 357 20
2 02-05-2025 25 510 40 357 20
3 03-05-2025 25 510 40 357 20
4 04-05-2025 25 510 40 357 20
5 05-05-2025 22 450 36 315 18
6 06-05-2025 24 480 38 336 19
7 07-05-2025 24 480 38 336 19
S 08-05-2025 25 510 40 357 20
9 09-05-2025 22 450 36 315 18
10 10-05-2025 25 510 40 357 20
11 11-05-2025 21 510 20 423 20
12 12-05-2025 20 480 19 375 19
13 13-05-2025 21 510 20 423 20
14 14-05-2025 18 450 22 338 18
15 15-05-2025 19 480 24 360 19
16 16-05-2025 19 480 24 360 19
17 17-05-2025 19 480 24 360 19
18 18-05-2025 18 450 22 338 18
19 19-05-2025 18 210 11 157 8
20 20-05-2025 24 480 22 478 22
21 21-05-2025 22 505 20 423 20
22 22-05-2025 10 240 9 199 9
23 23-05-2025 23 540 21 450 21
24 24-05-2025 24 540 22 478 22
25 25-05-2025 26 570 19 504 24
26 26-05-2025 21 510 20 423 20
27 27-05-2025 17 390 15 323 15
28 28-05-2025 21 510 20 423 20
29 29-05-2025 18 420 16 348 16
30 30-05-2025 21 510 20 423 20
31 31-05-2025 21 510 20 423 20
Total 663 14695 798 11473 583
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1 Meerut

Log- ;
. og-Book for Processing of Fresh Waste at Lohiya Nagar Plant
Capacity: 300 x 2 = 600 TPD

Month: July, 2025
S.No. Date No. of Trips Total Waste Components of Processed Waste
Processed RDF Bio-Soil Inerts

o | 6 [ w [
3 03-05-2{)”‘9 = 480 19 357 20
1 {H-US-?.U::S e 420 16 357 20
5 (}5-05-20;:5 | - : 27 =
= R 9 450 18 315 18

13 300 12 336 19
7 07-05-2025 6 150 6 336 19
8 08-05-2025 22 510 20 357 20
9 09-05-2025 6 150 6 315 18
10 10-05-2025 6 150 6 357 20
11 11-05-2025 12 270 10 423 20
12 12-05-2025 22 510 20 375 19
13 13-05-2025 26 580 22 423 20
14 14-05-2025 26 570 21 338 18
15 15-05-2025 17 345 9 360 19
16 16-05-2025 20 480 19 360 19
17 17-05-2025 25 570 22 360 19
18 18-05-2025 20 570 19 338 18
19 19-05-2025 25 150 22 157 8
20 20-05-2025 6 300 6 478 22
21 21-05-2025 Plant non-operational due to NHAI construction, Rainy season
22 22-05-2025 Plant non-operational due to NIHAI construction, Rainy season
23 23-05-2025 Plant non-operational due to NHAI construction, Rainy season
24 24-05-2025 Plant non-operational due to NHAI construction, Rainy season
25 25-05-2025 Plant non-operational due to NHAI construction, Rainy season
26 26-05-2025 Plant non-operational due to NHAI construction, Rainy season
27 27-05-2025 Plant non-operational due to NHAI construction, Rainy season
28 28-05-2025 Plant non-operational due to NHAI construction, Rainy season
29 29-05-2025 Plant non-operational due to NHAI construction, Rainy season
30 30-05-2025 Plant non-operational due to NHAI construction, Rainy season
31 31-05-2025 Plant non-operational due to NHAI construction, Rainy season

Total| 341 | 7615 | 298 7056
Qe ) /7R R SR
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DATED 07/11/2025
Current GPS Photographs of Lohiva Nagar Legacy Waste Processing Site

e

ndia

Construction of Road by National Highway Authority of India (NHAI)
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Annexure-16

Nagar Nigam Meerut

S. c Summary of Fresh Waste Processing at Gawri Plant
om
No. ponent | Apr-25 | May-25 | Jun-25 | Jul-25 | Aug-25 | Sep-25 | Oct-25 Total Remarks
1 Total Waste —
e 1135 | 7420 | 7200 | 4960 | o | 3740 | 7320 37775 -
2
RDE 1245 | 1287 | 1214 | 873 | o | 635 | 1283 | 65 Present at Site
Partially used in
3| Biosol | 4078 | 4305 | 4145 | 2894 | 0 | 21ss | 4239 | 21813 o
areas, remaining
present at site
Partially used in
4 Inerts 356 | a67 | 442 | 256 | 0O 217 | 383 | 2120 filling low faying
areas, remaining
present at site
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g Nagar ﬂ@ Meerut

Log-Book for Processing of Fresh Waste at Gawri Plant

Capacity: 150 x 2 = 300 TPD Month: April, 2025
. : aste Components of Processed Waste
e Dute No. of Trips T12:zL::st RDF e Compost Inerts
I | 01-04-2025 14 240 39 139 12
2 | 02-04-2025 13 270 44 156 14
3 03-04-2025 12 230 40 132 12
4 04-04-2025 8 220 35 126 11
5 05-04-2025 11 190 32 105 10
6 06-04-2025 10 260 48 145 13
7 07-04-2025 12 230 39 132 12
8 08-04-2025 15 245 45 141 12
9 09-04-2025 13 220 40 125 11
10 10-04-2025 9 200 37 120 10
11 11-04-2025 8 195 33 113 10
12 12-04-2025 11 225 40 131 11
13 13-04-2025 16 240 44 137 12
14 14-04-2025 16 230 45 129 12
15 15-04-2025 14 260 42 149 13
16 16-04-2025 12 245 40 138 12
17 17-04-2025 10 200 37 117 10
18 18-04-2025 11 190 33 109 10
19 19-04-2025 8 230 42 133 12
20 | 20-04-2025 13 270 47 155 14
21 21-04-2025 7 280 47 161 14
22 22-04-2025 10 250 43 143 13
23 23-04-2025 12 260 44 148 :i
24 | 24-04-2025 10 280 49 163 x
25 25-04-2025 13 265 46 155 E
26 26-04-2025 11 225 40 131 y
27 | 27-04-2025 16 240 44 : 3; -
28 | 28-04-2025 13 270 45 125 4
29 | 29-04-2025 12 zig 2 = =

-04- 15
0 L= onzoStal 355 7135 1245 4078 336

i
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/ Nagar lqwecrut

Log-Book for Processing of Fresh Waste at Gawri Plant

Capacity: 150 x 2 =300 TPD Month: May, 2025
S.No. Date No. of Trips Total Waste Components of Processed Waste
| TN l'l'uc.uusul RDF Bio-Soil Inerts
2028 12 230 39 131 12
2 02-05-2025 8 220 38 125 11
3 03-05-2025 1 190 35 107 10
4 04-05-2025 10 280 48 161 13
5 05-05-2025 12 230 43 135 12
6 06-05-2025 15 245 42 145 1
7 07-05-2025 14 250 46 147 13
S 08-05-2025 16 250 40 146 11
09-05-2025 1 220 35 127 12
10 10-05-2025 10 235 38 138 10
11 11-05-2025 12 240 37 140 10
12 12-05-2025 16 230 42 138 12
13 13-05-2025 14 275 48 158 14
14 14-05-2025 12 245 45 145 12
15 15-05-2025 10 200 37 122 10
16 16-05-2025 11 235 41 135 12
. 17 17-05-2025 16 265 45 157 20
! 18 18-05-2025 13 230 37 129 14
- 19 19-05-2025 17 260 51 149 19
1 20 | 20-05-2025 13 250 47 142 18
' 21 | 21-05-2025 12 220 38 131 17
1 22 | 22-05-2025 14 245 42 142 20
| 23 | 23-05-2025 11 270 45 157 21
| 24 | 24-05-2025 9 225 39 130 21
25 | 25-05-2025 12 220 35 125 22
J| 26 | 26-05-2025 12 280 38 161 19
f 27 | 27-05-2025 13 230 37 134 17
' 28 | 28-05-2025 15 245 47 144 23
- 29 | 29-05-2025 13 240 48 125 12
30 | 30-05-2025 14 210 38 128 14
31 | 31-05-2025 10 255 46 151 25
Total 388 7420 1287 4305 467

v

DV TN Qg AR R
IR e, ¥Rs
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Nagar N?@eerut

. Log-Book for Processing of Fresh Waste at Gawri Plant
Capacity: 150 x 2 = 3¢ TPD

Month: June, 2025

S.No. Date No. of Trips Total Waste Components o.f Pro.cessed Waste

| 01062025 = Processed RDF Bio-Soil Inerts
265 46 155 = 113
2 02-06-2025 12 235 40 137 12
3 03-06-2025 16 250 42 144 13
4 | 04-06-2025 12 220 35 125 22
5 05-06-2025 12 280 38 161 19
6 06-06-2025 13 230 37 134 17
7 07-06-2025 15 245 47 144 23
8 08-06-2025 9 215 34 122 13
9 09-06-2025 11 225 40 131 11
10 10-06-2025 16 240 44 137 12
11 11-06-2025 16 230 45 129 12
12 12-06-2025 12 230 43 135 12
13 13-06-2025 15 245 42 145 11
14 14-06-2025 14 250 46 147 13
15 | 15-06-2025 16 250 40 146 11
16 | 16-06-2025 15 250 33 158 13
17 17-06-2025 8 230 42 133 12
18 18-06-2025 9 225 39 130 21
19 19-06-2025 12 220 35 125 22
20 20-06-2025 12 280 38 161 19
21 21-06-2025 13 230 37 134 17
22 22-06-2025 16 265 45 157 20
23 23-06-2025 13 - 230 37 129 14
24 24-06-2025 17 220 51 149 19
25 25-06-2025 16 230 45 129 12
26 26-06-2025 14 260 42 149 13
27 27-06-2025 12 245 40 138 12
28 28-06-2025 10 200 37 117 10
29 29-06-2025 11 270 33 109 14
30 30-06-2025 13 235 41 135 12

Total 393 7200 1214 4145 442
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Capacity: 150 x 2 =3

wﬁl@

Log-Book for Processing of Fresh Waste at Gawri Plant

00 TPD Month: July, 2025
S.No. Date No. of Trips Total Waste Components of Processed Waste
R = ———
I 01-07-2025 = 1 Il;:;::ﬂul R{:;l "'Tﬁ)ml In:e;ts
2 02-07-2025 13 230 37 129 14
3| 03-07-2025 17 220 51 149 19
4 | 04-07-2025 16 230 45 129 2
5 05-07-2025 14 260 42 149 13
6 00-07-2025 8 230 42 133 12
7 07-07-2025 13 270 47 155 14
3 08-07-2025 7 280 47 161 14
9 09-07-2025 10 250 43 143 13
10 10-07-2025 12 260 44 148 13
11 11-07-2025 10 280 49 163 14
12 12-07-2025 10 280 48 161 13
13 13-07-2025 12 230 43 135 12
14 14-07-2025 15 245 42 145 11
15 15-07-2025 14 250 46 147 13
16 16-07-2025 16 250 40 146 11
17 17-07-2025 11 220 35 127 12
18 18-07-2025 14 275 48 158 14
19 19-07-2025 12 245 45 145 12
20 20-07-2025 10 200 37 122 10
21 21-07-2025 Plant non-operational due to Rainy season
22 22-07-2025 Plant non-operational due to Rainy season
23 23-07-2025 Plant non-operational due to Rainy season
24 24-07-2025 Plant non-operational due to Rainy season
25 25-07-2025 Plant non-operational due to Rainy season
26 26-07-2025 Plant non-operational due to Rainy season
27 27-07-2025 Plant non-operational due to Rainy season
28 28-07-2025 Plant non-operational due to Rainy season
29 29-07-2025 Plant non-operational due to Rainy season
30 30-07-2025 Plant non-operational due to Rainy season
31 31-07-2025 Plant non-operational due to Rainy season
Total 248 4960 873 2894 256
v
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Vs

Capacity: 150 x 2 = 300 TPD

Na

iflam Meerut

Log-Book for Processing of Fresh Waste at Gawri Plant
Month: September, 2025

S.No. Date No. of Trips T](:lal Waste 1(23](;:;‘1 pomlentsBo.f Psro't[:ess.led V;’as:
1 01-09-2005 , rocessed — . io-Soi nerts
Plant non-operational due to Rainy season
- 02-09-2025 Plant non-operational due to Rainy season
3 03-09-2025 Plant non-operational due to Rainy season
: 04-09-2025 Plant non-operational due to Rainy season
> 05-09-2025 Plant non-operational due to Rainy season
6 06-09-2025 Plant non-operational due to Rainy season
/ 07-09-2025 Plant non-operational due to Rainy season
8 08-09-2025 Plant non-operational due to Rainy season
9 09-09-2025 Plant non-operational due to Rainy season
10 10-09-2025 Plant non-operational due to Rainy season
11 11-09-2025 Plant non-operational due to Rainy season
12 12-09-2025 Plant non-operational due to Rainy season
13 13-09-2025 Plant non-operational due to Rainy season
14 14-09-2025 Plant non-operational due to Rainy season
15 15-09-2025 Plant non-operational due to Rainy season
16 16-09-2025 14 260 42 149 13
17 17-09-2025 15 245 47 144 23
18 18-09-2025 13 240 48 125 12
19 19-09-2025 14 210 38 128 14
20 20-09-2025 10 255 46 151 25
21 21-09-2025 16 250 40 146 11
22 22-09-2025 14 240 39 139 12
23 23-09-2025 13 270 44 156 14
24 24-09-2025 12 230 40 132 12
25 25-09-2025 8 220 35 126 11
26 26-09-2025 12 280 38 161 19
27 27-09-2025 14 260 42 149 13
28 28-09-2025 8 230 42 133 12
29 29-09-2025 13 270 47 155 14
30 30-09-2025 7 280 47 161 14
Total 183 3740 635 2155 217
N
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-./ Eggg?ﬁﬁm Meerut

Comoiie: 10 Log-Book for Processing of Fresh Waste at Gawri Plant
— - 300_}‘_1:[_) Month: October, 2025
f_‘i‘i‘ Date No. of Trips Total Waste Components of Processed Waste
i W__ I’rncessutl RDF Bio-Soil Inerts
R T 13 220 40 125 11
"""---3 03-16:000% 200 37 120 10
TW 8 195 33 113 10
— ey 11 225 40 131 11
S 05-10-2025 16 240 44 137 12
6 06-10-2025 16 230 45 129 12
7 07-10-2025 11 220 35 127 12
3 08-10-2025 14 275 48 158 14
9 09-10-2025 12 245 45 145 12
10 10-10-2025 10 200 37 122 10
11 11-10-2025 14 250 46 147 13
12 12-10-2025 16 250 40 146 11
13 13-10-2025 11 220 35 127 12
14 | 14-10-2025 14 275 48 158 14
15 | 15-10-2025 14 250 46 147 13
16 16-10-2025 16 250 40 146 - 11
17 17-10-2025 11 220 35 127 12
18 | 18-10-2025 14 275 48 158 14
19 19-10-2025 11 235 41 135 12
20 20-10-2025 16 265 45 157 20
21 21-10-2025 13 230 37 129 14
22 22-10-2025 17 260 51 149 19
23 23-10-2025 13 250 47 . 142 18
24 24-10-2025 13 270 44 156 10
25 25-10-2025 12 230 40 132 10
26 26-10-2025 8 220 35 126 10
27 27-10-2025 |- 8 220 38 125 11
28 28-10-2025 11 190 35 107 10
29 29-10-2025 10 280 48 161 13
30 30-10-2025 12 230 43 135 12
31 31-10-2025 10 200 37 122 10
Total 384 7320 1283 4239 383
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BIJENDRA ENERGY/AND RESEARCH

Researcher and Manufoeturer ef:

Producsr Ges Genaialors, Biomass Gasifiers, Municipal Solid Wesis Gasifiers, Elsctroatetc Precipitelors, Producer Ge
Generetors based Power Plants, Dusl-Fus based Power Plans, Altsmatars from 20004VA to 20 000KVA, Gas Tutines
Gensats, Stsam Tuibine Gensats, Producer Ges based Co-Generation Powarplanis.

Ret: BER.[Lo240139 Dets:. DO L= 202Y

Declaration for Dispesal of Waste Processed at MRE Centers
1 : Material Recovery Facility (MRF)
Operation & Materizl Utilization Log Meerut Munidpal Corporation
Operated by: Bljendra Energy & Regearch Pvt. 18,

e B L N S B AL

m B

As per the agreement between RMeerut Nagar Migam and Bijender Energy & Research Pwi. Lidl, the dry
waste collected by the corporation is sent to the MRF Center for processing.
o Bljendra Energy & Research Pvt. Lkd. operates the facility at its own cost and risk.
o All recyclable materials, ROF, and any other recoverable fractions are processed and wutilized/
marketed by the operator independently.
o Meerut Nagar Higam does not dalm any proceeds or profit from the sale or utilization of
recovered materials.
o The responsibility for proper processing, recycling, utilization, and safe disposal lies with Bifendra
Energy & Research Pvt. Lid.

Responsibility & Compllancs
o BYjender Fnergy & Research Py, 124, shall ensure that all materials are processed and disposed of
as per Solid Waste Management Rules, 2016 and guidelines issued by CPCB/SPCH.

L T S e e ST S e s ' T T LTl T

Authorized Signatories

Meerut Nagar Nigam Representatine pilendra Energy t Research Py, Led. Representative
Name: Dr. Marpal Singh Name: Bijender Singh
Designation: Health Qfficer Designation: CEO
Signature & Seal: ¢~ /‘_ o Signature & Seal:
el affaa: j“' for Byerara Energy & Resaarch
Are T B A TC
o s, MNS ) Prop.

G Scanned with OKEN Scanner



Annexure-18 “

To,

ARNAV ENTERPRISES.

Mandora Sakoti Tanda, Meerut-250223
Ref. No: - | | 4 -

Date: - |] )p J) e /:

Subject: Permission of collection/transportation/sustainable end of life dispasal of Plastic Waste/ Dry
Non-recyclable plastic waste (MLP/RDF]/ Recyclable Plastic waste from Meerut Nagar Nigam.

This is to AuthorizeARNAV ENTERPRISES.. to collect, transport and sustainably dispose through recycling/ co-processing, the
Plastic waste/ dry non-recyclable plastic waste (MLP/RDF)/ recyclable plastic waste from the jurisdiction of Meerut Nagar
Nigam, where around approx 10000 MT plastic waste (Including MLP) is generated per Annum. The waste collected and
transported shell be recycled in an authorized recycling unit/ co-processed as RDF in a cement plant or used for energy
recovery in Waste to Energy Plant with full compliance as per Solid Waste Management Rules 2016 & Plastic Waste

Management Rules 2016 and subsequent amendments. This permission letter is valid for 31" march 2026.

Further, the permission granted is subjected to fulfillment of below conditions as per below scope of work:

. ARNAV ENTERPRISES. can lift the Plastic Waste from M5W collected at Meerut Nagar Nigam dump site at GawariflLohiya

Napar as per the mutual agreement between ARNAYV ENTERPRISES. and Meerut Nagar Nigam.

Loading of Waste in dispatch vehicle shall be under the scope of Meerut Nagar Nigam and transportation of the waste

from Dumping Site of Meerut Nagar Nigam to end disposal point should be under the scope of ARNAV ENTERPRISES.

The material provided to ARNAV ENTERPRISES. will be dry and will not contain any inert material or wet waste such as

stones, sand, clay, iron/metal, glass, food waste, horticulture waste etc.

ARNAV ENTERPRISES. will collect recyclable plastic waste from Waste Pickers, waste aggregators from the area under

Meerut Nagar Nigam's jurisdiction. The responsibility of collection, loading, transportation, unloading, disposal/recycling

of the recycling plastic waste shall of ARNAV ENTERPRISES.

«  ARNAV ENTERPRISES. will pay Rs. 100 (Plus taxes) to Meerut Nagar Nigam per ton of RDF collected from Gawari/ Lahiya
Napar dump site and the payment shall be transferred to Meerut Nagar Nigam bank account by the first week of every
month

«  Details of waste collected/dispatched from Meerut Nagar Nigam's jurisdiction shall be submitted/ in warded through
letter by ARNAV ENTERPRISES. on monthly basis at Meerut Nagar Nigam.

+  ARNAV ENTERPRISES. has to provided details such as quantity waste collected with location of disposal to Meerut Nagar
Nigam on Monthly/quarterly basis. (Only applicable for waste collected from Meerut Nagar Nigam).

«  ARNAV ENTERPRISES. as to provide details such as date of collection, collection center name/ waste picker details, GST
number of collection center, quantity of waste collected with location of disposal to Meerut Nagar Nigam on monthly
basis. (Only applicable for recyclable plastic waste collected from sources like waste picker, Waste aggregator, etc., from
Meerut Nagar Nigam limits)

+  Meerut Nagar Nigam shall provide Acknowledgement letter to ARNAV ENTERPRISES. for the collection/ disposal of MLP
(Multilayered Plastic) waste/ RDF/ recyclable plastic waste from area under Meerut Nagar Nigam's jurisdiction on
monthly/ quarterly basis.

»  ARNAV ENTERPRISES. can manage Aprrox. 500 MT per month of MLP/RDF/flexible plastic/ Rigid plastic waste from
dumping site of Meerut Nagar Nigam, ARNAV ENTERPRISES. can lift the recyclable plastic waste from the area under
jurisdiction of Meerut Nagar Nigam per their mutual agreement & negotiation with the waste picker/waste aggregator/

concerned stakeholder.
)

5 To%) oL
City Health Officer
(Meerut Nagar Nigam)

Copy: - Municipal Commissioner Meerut Nagar Nigam.

City Health Officer
(Meerut Nagar Nigam)
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To,

H N TRADERS.

MAWANA ROAD, INCHOLI, MEERUT
Ref. No:- 1] < | Date: “!.‘.")' R R

I’
Subject: Permission of collection ‘transportation/sustainable end of life disposal of Plastic Waste/ Dry
Non-recyclable plastic waste (ML P/RDE)/ Recyclable Plastic waste from Meerut Nagar Nigam.

This is 1o AuthorizeHd N TRADERS . to collect, transport and sustainably dispose through recycling/ co-processing, the Plastic
waste/ dry non-recyclable plastic waste (MLP/RDF)/ recyclable plastic waste from the jurisdiction of Meerut Nagar Nigam,
where around approx 10000 M1 plastic waste (Including MLP) is generated per Annum. The waste collec tod and transported
shell be recyeled in an authorized recycling unit/ co processed as RDF ina cement plant or used for energy recovery in Waste Lo
Energy Plant with full compliance as per Solid Waste Management Rules 2016 & Plastic Waste Management Rules 2016 and
subsequent amendments. This permission letter is valid for 31" March 2026.

Further, the permission granted is subjected to fulfillment of below conditions as per below scope of work:

. H N TRADERS. can lift the Plastic Waste from MSW collected at Meerut Nagar Nigam dump site at Gawarl/Lohiya Nagar as
per the mutual agreement between H N TRADERS. and Meerut Nagar Nigam.

. Loading of Waste in dispatch vehicle shall be under the scope of Meerut Nagar Nigam and transportation of the waste
from Dumping Site of Meerut Nagar Nigam to end disposal paint should be under the scope of H N TRADERS.

. The material provided to H N TRADERS. will be dry and will not contain any inert material or wet waste such as stones,
sand, clay, iron/metal, glass, food waste, horticulture waste etc.

« H N TRADERS. will collect recyclable plastic waste from Waste Pickers, waste aggregators from the area under Meerut
Nagar Nigam's jurisdiction. The responsibility of collection, loading, transportation, unloading, disposal/recycling of the
recycling plastic waste shall of H N TRADERS.

» H N TRADERS. will pay Rs. 100 (Plus taxes) to Meerut Nagar Nigam per ton of RDF collected from Gawari/ Lohiya Nagar
dump site and the payment shall be transferred to Meerut Nagar Nigam bank account by the first week of every month.

e Details of waste collected/dispatched from Meerut Nagar Nigam's jurisdiction shall be submitted/ in warded through
letter by H N TRADERS. on monthly basis at Meerut Nagar Nigam.

e« H N TRADERS. has to provided details such as quantity waste collected with location of disposal to Meerut Nagar Nigam
on Monthly/quarterly basis. (Only applicable for waste collected from Meerut Nagar Nigam).

« M N TRADERS. as to provide details such as date of collection, collection center name/ waste picker details, GST number of
collection center, quantity of waste collected with location of disposal to Meerut Nagar Nigam on monthly basis. (Only
applicable for recyclable plastic waste collected from sources like waste picker, Waste aggregator, etc., from Meerut
Nagar Nigam limits)

« Meerut Nagar Nigam shall provide Acknowledgement letter to H N TRADERS. for the collection/ disposal c!f MLP
(Multilayered Plastic) waste/ RDF/ recyclable plastic waste from area under Meerut Nagar Nigam's jurisdiction on
monthly/ quarterly basis. _

«  H N TRADERS. can manage Aprrox. 500 MT per month of MLP/ROF/flexible plastic/ Rigid plastic waste from dumping site
of Meerut Nagar Nigam, H N TRADERS. can lift the recyclable plastic waste from the area under jurisdiction of Meerut
Nagar Nigam per their mutual agreement & negotiation with the waste picker/waste aggregator/ concerned stakeholder.

— T4 u_?,_) prorad
City Health Officer
(Meerut Nagar Nigam)

Copy: - Municipal Commissioner Meerut Nagar Nigam.

&

City Health Officer
(Meerut Nagar Nigam)
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To,
M/S SAINSON ENTERPRISES

19 Purwa Jugal Kishore Near Metro Plaza
Meerut 250002

Ref. No: - 'J‘j—é Date: - | |}”)2'°u1

Subject: Permission of collection/transportation/sustainable end of life disposal of Plastic Waste/ Dry
Non-recyclable plastic waste (MLP/RDF)/ Recyclable Plastic waste from Meerut Nagar Nigam.

This is to Authorize M/s. M/S SAINSON ENTERPRISES to collect, transport and sustainably dispose through recycling/ co-

processing, the Plastic waste/ dry non-recyclable plastic waste (MLP/RDF)/ recyclable plastic waste from the jurisdiction of

Meerut Nagar Nigam, where around approx 10000 MT plastic waste (Including MLP) is generated per Annum. The waste

collected and transported shell be recycled in an authorized recycling unit/ co-processed as RDF in a cement plant or used for

energy recovery in Waste to Energy Plant with full compliance as per Solid Waste Management Rules 2016 & Plastic Waste

Management Rules 2016 and subsequent amendments. This permission letter is valid for 31" July 2025.

Further, the permission granted is subjected to fulfiliment of below conditions as per below scope of work:

s M/S SAINSON ENTERPRISES can lift the Plastic Waste from MSW collected at Meerut Nagar Nigam dump site at
Gawari/Lohiya Nagar as per the mutual agreement between M/S SAINSON ENTERPRISES and Meerut Nagar Nigam.

» Loading of Waste In dispatch vehicle shall be under the scope of Meerut Nagar Nigam and transportation of the waste
from Dumping Site of Meerut Nagar Nigam to end disposal point should be under the scope of M/S SAINSON
ENTERPRISES.

e The material provided to M/s, SAINSON ENTERPRISES will be dry and will not contain any inert material or wet waste such
as stones, sand, clay, iron/metal, glass, food waste, horticulture waste etc.

e« M/s, SAINSON ENTERPRISES will collect recyclable plastic waste from Waste Pickers, waste aggregators from the area
under Meerut Nagar Nigam's jurisdiction. The responsibility of collection, loading, transportation, unloading,
disposal/recycling of the recycling plastic waste shall of M/s, M/S SAINSON ENTERPRISES.

e M/s, STAR ENTERPRISES will pay Rs. 100 (Plus taxes) to Meerut Nagar Nigam per ton of RDF collected from Gawari/
Lohiya Nagar dump site and the payment shall be transferred to Meerut Nagar Nigam bank account by the first week of
every month.

e Details of waste collected/dispatched from Meerut Nagar Nigam's jurisdiction shall be submitted/ in warded through
letter by M/S SAINSON ENTERPRISES on monthly basis at Meerut Nagar Nigam.

. M/S SAINSON ENTERPRISES has to provided details such as quantity waste collected with location of disposal to Meerut
Nagar Nigam on Monthly/quarterly basis. (Only applicable for waste collected from Meerut Nagar Nigam).

. M/S SAINSON ENTERPRISES has to provide details such as date of collection, collection center name/ waste picker details,
GST number of collection center, quantity of waste collected with location of disposal to Meerut Nagar Nigam on monthly
basis. (Only applicable for recyclable plastic waste collected from sources like waste picker, Waste aggregator, etc., from
Meerut Nagar Nigam limits)

e  Meerut Nagar Nigam shall provide Acknowledgement letter to M/s, SAINSON ENTERPRISES for the collection/ disposal of
MLP (Multilayered Plastic) waste/ RDF/ recyclable plastic waste from area under Meerut Nagar Nigam's jurisdiction on
monthly/ quarterly basis.

. M/S SAINSON ENTERPRISES. can manage 500 MT per month of MLP/RDF/flexible plastic/ Rigid plastic waste from
dumping site of Meerut Nagar Nigam, M/s, SAINSON ENTERPRISES can lift the recyclable plastic waste from the area
under jurisdiction of Meerut Nagar Nigam per their mutual agreement & negotiation with the waste picker/waste
aggregator/ concerned stakeholder.

,ﬁ‘”wuﬁ

City Health Officer
(Meerut Nagar Nigam)

g

City Health Officer
(Meerut Nagar Nigam)

Copy: - Municipal Commissioner Meerut Nagar Nigam
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To,

M/S STAR ENTERPRISES
32 valley Bazar Meerut 250002

Ref. No: 19 " Date: - ”}”} 2—01‘1

Subject: Permission of collection/transportation/sustainable end of life disposal of Plastic Waste/ Dry

Non-recyclable plastic waste (MLP/RDF)/ Recyclable Plastic waste from Meerut Nagar Nigam.

This is to Authorize M/s. M/S Star Enterprises to collect, transport and sustainably dispose through recycling/ co-processing,
the Plastic waste/ dry non-recyclable plastic waste (MLP/RDF)/ recyclable plastic waste from the jurisdiction of Meerut Nagar
Nigam, where around approx 10000 MT plastic waste (Including MLP) is generated per Annum. The waste collected and
transported shell be recycled in an authorized recycling unit/ co-processed as RDF in a cement plant or used for energy
recovery in Waste to Energy Plant with full compliance as per Solid Waste Management Rules 2016 & Plastic Waste
Management Rules 2016 and subsequent amendments. This permission letter is valid for 31*" July 2025.

Further, the permission granted is subjected to fulfillment of below conditions as per below scope of work:

M/S STAR ENTERPRISES can lift the Plastic Waste from MSW collected at Meerut Nagar Nigam dump site at
Gawari/Lohiya Nagar as per the mutual agreement between M/S STAR ENTERPRISES and Meerut Nagar Nigam.

Loading of Waste in dispatch vehicle shall be under the scope of Meerut Nagar Nigam and transportation of the waste
from Dumping Site of Meerut Nagar Nigam to end disposal point should be under the scope of M/S STAR ENTERPRISES.
The material provided to M/s, STAR ENTERPRISES will be dry and will not contain any inert material or wet waste such as
stones, sand, clay, iron/metal, glass, food waste, horticulture waste etc.

M/s, STAR ENTERPRISES will collect recyclable plastic waste from Waste Pickers, waste aggregators from the area under
Meerut Nagar Nigam's jurisdiction. The responsibility of collection, loading, transportation, unloading, disposal/recycling
of the recycling plastic waste shall of M/s, M/S STAR ENTERPRISES.

M/s, STAR ENTERPRISES will pay Rs. 100 (Plus taxes) to Meerut Nagar Nigam per ton of RDF collected from Gawari/
Lohiya Nagar dump site and the payment shall be transferred to Meerut Nagar Nigam bank account by the first week of
every month.

Details of waste collected/dispatched from Meerut Nagar Nigam's jurisdiction shall be submitted/ in warded through
letter by M/S STAR ENTERPRISES on monthly basis at Meerut Nagar Nigam.

M/S STAR ENTERPRISES has to provided detalls such as quantity waste collected with location of disposal to Meerut
Nagar Nigam on Monthly/quarterly basis. (Only applicable for waste collected from Meerut Nagar Nigam).

M/S STAR ENTERPRISES has to provide details such as date of collection, collection center name/ waste picker details,
GS5T number of collection center, quantity of waste collected with location of disposal to Meerut Nagar Nigam on monthly
basis. (Only applicable for recyclable plastic waste collected from sources like waste picker, Waste aggregator, etc., from
Meerut Nagar Nigam limits)

Meerut Nagar Nigam shall provide Acknowledgement letter to M/s, STAR ENTERPRISES for the collection/ disposal of MLP
(Multilayered Plastic) waste/ RDF/ recyclable plastic waste from area under Meerut Nagar Nigam's jurisdiction on
monthly/ quarterly basis.

M/S STAR ENTERPRISES can manage 500 MT per month of MLP/RDF/flexible plastic/ Rigid plastic waste from dumping
site of Meerut Nagar Nigam, M/s, STAR ENTERPRISES can lift the recyclable plastic waste from the area under jurisdiction

of Meerut Nagar Nigam per their mutual agreement & negotiation with the waste picker/waste aggregator/ concerned
stakeholder.

e

City Health Officer
(Meerut Nagar Nigam)

Copy: - Municipal Commissioner Meerut Nagar Nigam

7

City Health Officer
(Meerut Nagar Nigam)
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LAND LEASE AGREEMENT

THIS AGREEMENT OF LEASE (Agreement) is made on this .03@“.5‘.. Day of okl 20-24 at
Meerut, Uttar Pradesh, India.

Between

1. NAGAR NIGAM Meerut, a civic body established under Uttar Pradesh Municipal
Corporation Act-1959 that governs the city of Meerut in Uttar Pradesh, India and
having its office at Near Ghanta Ghar, Kaiser Ganj Road, Meerut (U.P.) 250002
(hereinafter referred to as "NNM / Lessor”), which expression shall, unless the context
otherwise specifies, means and include its administrators, representatives, successors

and permitted assigns on the FIRST PART.

AND

3. NVVN (NTPC Vidyut Vyapar Nigam Ltd.): a wholly owned subsidiary of NTPC
Ltd.; a Company incorporated under the Companies Act, 1956 and having its registered
office at NTPC Bhawan, Core 7, Scope Complex, 7 Institutional Area, Lodhi Road,
New Delhi-110003 (Hereinafter referred to as “NVVN / Lessee" which expression
shall, unless repugnant to the context or meaning thereof, mean and include its

successors, substitutes, and permitted assigns)
WHEREAS,

y Agreement for the purpose of Setting up

NNM and NVVN have entered into an MSW Suppl
MSW to Torrefied Charcoal plant facility

2900 TPD (700 TPD +200 TPD Future Expansion),
(the Project), whereby NNM has to provide NVVN the land /Site for construction of the Project

under a Lease Agreement. All the terms and conditions, recitals, and clauses of the MSW
Supply Agreement dated o o hefo024 signed between NNM and NVVN shall form part of

this Agreement.

NOW THEREFORE in consideration of the mutual promises, conditions, and

covenants set forth herein, the Parties hereby agree as below:

1.1 Vesting of Site for "Setting up 2 900 TPD (700 TPD + 200 TPD Future Expansion),
MSW to Torrefied Charcoal Plant facility"
The Lessor shall provide the following facilities for enabling the development of the

Project based on lease rent of Rs 1/8q.M / year to NVVN. NVVN shall pay lease rent to
NNM in the first week of every financial year. The Lease shall be effective from the date

of this Agreement:
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grant leasehold rights to NVVN in an encumbrance-free Levellized land parcel
of 15 acres (Ganvari location, (which is more specifically described in the
Schedule attached herewith ) during the Construction and Operations Period of
the Torrefied Charcoal Plant facility. Furthermore, without prejudice to any
powers vested in any Competent Authority i.e., NNM or the Independent
Engineer as regards inspection of the Site and/or assets located thereupon,
NVVN shall have the full right to regulate the entry into and use of the Site. The
Lessor hereby agrees that the land constituting the Site shall be vested with
NVVN under a lease, to implement the Project and for the purposes of the
development of the Project Facilities for enabling NVVN to discharge its
functions of management, treatment, processing, and disposal of MSW for the

Concession Period. The land should be free from water logging and above high
flood levels.

provide approx. 10 KLD water supply through water supply connection for
drinking water usage during plant construction and operation period. Further
shall provide 50 KLD of treated STP water for construction activities and 200
KLD of treated STP water for process application within the plant battery limit.

The cost of all the aforesaid water connections and water supplies shall be borne
by NNM.

. provide power connection of ~2-3.0 MVA capacity at 11/33 KV voltage at the

plant battery limit. The cost of power drawn from this connection, or any other

connection provided during the construction and operation period shall be borne
by the NNM.

provide other basic amenities at the Project site like an All-weather concrete
approach road with separate Entry and Exit roads from the existing road to the
plant boundary with a minimum width of 4.0 m, street lighting on the approach
road, and outside plant premises, sewer line, Right of Way, drainage outside
plant premises, and other basic facilities, etc.

diversion of any Electric Line passing through the proposed Project site before
handing over the site to NVVN.

cutting down the trees existing on the proposed site (if any) and their disposal.
diversion of Forest Land (if any) before handing over the site to NVVN.

providing the boundary wall/fencing on the allotted area with concertina coil,
Exit, and Entry Gates on allocated land around the plant facility.

development and maintenance of the SLF facility shall be in the scope of the
Lessor.

development of green belt (as applicable) within boundary limit shall be in the
scope of the NVVN as per terms and conditions of CPCB/UPPCB.
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k. development of the SLF facility (if required) shall be in the scope of the Lessor.
1.2 Rights, Title, and Use of the Site

a. NVVN/Lessee shall have the right to use the Site for “Setting up a 900 TPD
(?00. TPD + 200 TPD Future Expansion), MSW to Torrefied Charcoal plant
facility” and its ancillary facilities including rooftop/ground-mounted solar

plant to meet the power requirement of the plant only in accordance with the
provisions of this Agreement.

b. The plant capacity may be extended to 900 TPD in the future as per the availability
of MSW. NVVN shall install the plant on a modular basis to accommodate the
additional line in the plant.

c. NVVN shall not, without the prior written approval of NNM, use the Project
Facilities for any purpose other than for the purpose of the Project and purposes
incidental or ancillary thereto.

d. NVVN shall not part with or create any encumbrance on the whole or any part
of the Site for “Setting up an MSW to Torrefied Charcoal plant facility” save
and except with the written consent of the NNM.

€. NVVN may use the space available at the Site for the display of advertisements
in compliance with applicable Laws, any advertisement or display board related
to the business of NTPC, NVVN, and their associate companies.

1.3 Period of Lease
a. The Period of Lease shall be 30 years initially. This may be extended further on
mutually agreed terms and conditions of Lessor and Lessee.

b. The lease shall be registered as per the rules of the concerned state government.

c. As per the MSW Supply agreement signed between NVVN & NNM, 900 TPD
(700 TPD + 200 TPD Future Expansion) Municipal solid waste shall be
provided to NVVN free of cost. Land for the Project shall be provided to NVVN
based on lease rent, If due to changes in law(s) and/or taxes/duties/cess etc.,
there arises any cost for the supply of waste and/or allocation of land in the
future, the same shall be borne by NNM. There should not be any further
charges on the NVVN account due to a change in law in the future.

L
e T
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1.4 Peaceful Possession

The NNM hereby warrants that:

The Site together with the necessary Right of Way / way-leaves has been
acquired through the due process of law and belongs to and is vested in the
NNM and the NNM has full powers to hold, dispose of, and deal with the same;
consistent and interlaid with the provisions of this Agreement and that NVVN
shall, in respect of the Site, have no liability regarding any compensation
payment on account of land acquisition or rehabilitation/ resettlement of any
Persons affected thereby.

NVVN shall, subject to complying with the terms and conditions of this
Agreement, remain in peaceful possession and enjoyment of the whole Site
during the Period of Lease and in the event NVVN is obstructed by any Person
claiming any right, title or interest in or over the Site or any part thereof or in
the event of any enforcement action including any attachment, restraint,
appointment of receiver or liquidator being initiated by any Person claiming to
have any interest in/charge on the Site or any part thereof, the NNM shall as
called upon by NVVN, defend such claims and proceedings at its costs and also
keep NVVN indemnified against any consequential loss or Damages which
‘NVVN may suffer, on account of any such right, title, interest or charge.

15 Applicable Approvals

AT
TN

SIS

 HG

NVVN shall as per the Applicable Laws obtain and maintain all the applicable
approvals in such sequence as is consistent with the requirements of the Project
and the NNM shall facilitate in obtaining such approvals in a time-bound
manner.

Environmental clearance valid for the complete concession period for the
Scientific Land Fill site in case it is adjacent to the Project site shall be in the
scope of NNM.

NNM shall provide all necessary co-operation / assistance for obtaining the
statutory clearance (if any) for the development of the Project.

NVVN shall comply with the terms and conditions subject to which applicable
approvals have been issued.

The terms and conditions of this agreement shall be exclusive and unique between the
parties. Hence, must not be shared with any other external agencies/other

municipalities / prospective partners of NVVN.

N
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1.6. Dispute Resolution

In the event of any dispute or difference between the Lessor and the Lessee arising out
of or in connection with this Agreement or its performance, the Parties shall use
all reasonable endeavors to amicably discuss and resolve the Dispute through mutual
consultations.

1.7. Conditions Precedent

This Agreement and the Concession granted herein by NNM to NVVN are valid
and binding from the date of execution of this Agreement provided however,
the obligations of NVVN under this Agreement would become effective and
binding, only upon the satisfaction of the following conditions precedent:

(a) NNM by itself or through any of its agencies at its own cost and expense, provides
NVVN the complete and lawful right, title, and Vacant Possession of the Site, in
accordance with the provisions of the Land Lease Agreement. NNM will retain
the right, title, and interest over the lands. NVVN will be permitted to use the land
only for the purposes of setting up an MSW to the Torrefied charcoal plant facility
and its ancillary facilities including the rooftop solar plant to meet the power
requirement restricted to plant operations only, the land will remain in the name of
NNM in land records and NVVN will not be allowed to mortgage the lands for
raising loans nor create any charge.

(b) NNM shall facilitate NVVN to obtain all the required approvals and statutory
clearance (if any) required to enable the commencement and completion of the
construction of the Project Facilities, pursuant to the Solid Waste Management
Rules 2016 and any other applicable Laws, for the Site.

(c) Approval of Feasibility Report for MSW to Torrefied Charcoal Plant, Meerut by
Competent Authority. Communication regarding the same shall be provided to the
Municipal Commissioner Office, NNM.

(d) To ensure the quality of waste, NNM will be responsible for installing MSW pre-
processing units. NVVN will extent technical support for reviewing the technical
specifications of the equipment and the tender documents as and when they are
issued by NNM for the aforementioned units.

1.8,  Assignment

a, Subject to Sub-Clause (b) and (¢) below, no assignment of this Agreement or
any rights or duties hereunder shall be made in whole or in part by any Party
without the written consent of the other Party and in the event of any assignment
the assignee shall assume the duties and liabilities of the assignor.
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b. It is hereby specifically agreed that NVVN shall, in the event of forming a
limited company either as subsidiary company/joint venture or jointly along
with any other company or otherwise, be at liberty to assign or the rights and
benefits hereof or duties hereunder to such newly formed limited company or
in favor of such subsidiary company/ joint venture of NVVN/NTPC. NVVN,
shall, however, in such event obtain formal consent from NNM, which consent
shall not be unreasonably withheld by NNM. Any assignment by NVVN shall
be subject to the condition that the assignee shall assume the duties and

liabilities of NVVN.

& NNM hereby agrees that NVVN shall not require any prior approval of NNM
for creating any Encumbrance, right, title, or interest over the Project Facilities
and the other assets of the Project except the land, in favor of the Lenders.

d. NNM confirms that (i) the Financing Documents may include suitable rights in
favor of the lenders for taking over the Project Facilities for management or for
sale, in enforcement of their security upon the happening of an event of default

thereunder on the part of NVVN.

1.9 Governing Law and Jurisdiction

The agreement shall be governed by Indian Laws and the Courts in Delhi shall
have the exclusive jurisdiction over the matters arising out of this agreement.



https://digital-camscanner.onelink.me/P3GL/g26ffx3k

787

In witness whereof the Parties hereto have caused this Agreement to be executed

on the day and year first before written,

For and on behalf of: For and on behalf of: -
Nagar Nigam Meerut NVVN Limited, New Dlfift T TH4%/AUT KUVAR KULSHRESHTHA
aG;- . l}glanager ( J‘ik\?' ' 1
. o7 ol Red amgrd Fae, 1otz
A“thomw \ \A‘Wy/ NTPC Vidyut par Nygam Linnited
; &ﬁg Authorized Signatory
T ﬂ‘%@

Name: mueﬁ&f‘“ GAMNGWAR

Anit LoMB P @ LSHREM T

Name:

Designation: MUNICIPAL  CoMmmi &S 10NEPesignation: a} Mtw TE )

Contact Address: N@Wt N "?a’m MLUWJ,

Contact Address: 5th Floor, EOC
Complex, A8-A, Sector 24, Noida, Uttar-

Neat Ghaia Ghast. Kanargem) Roa)
Moond - 256002 Pradesh 201301
Witness
{ A
; & ¢ Ao, [ ppnarn~ 1 M (Kwanhu p MOm&.)
LU, GRS Epuire (NI-WE)
[
" \*}1 0 2
= m}Jp )/

Date: 0% o 2Y

Place: Meerut
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SCHEDULE OF THE DEMISED PROPERTY

Land Admeasuring ___Acres or sq. mtrs. situated at ......ccc.s in
survey NO /R S NO o viiiiisiiiisssssissasssssaisses of

---------------------------------------
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MSW SUPPLY AGREEMENT

er-
THIS AGREEMENT is made on this 0, day .... or?.o.p? l’ .2024 at Meerut

BETWEEN

1. NAGAR NIGAM MEERUT, a civic body established under Uttar Pradesh Municipal
Corporation Act-1959 that performs the functions of the Municipal Corporation provided under
the Act of 1959 within the Municipal limit of district Meerut in Uttar Pradesh, India and having
its office at Near Ghanta Ghar, Kaiser Ganj Road, Meerut (U.P.) 250002 (hereinafter referred
to as "NNM”), which expression shall, unless the context otherwise specifies, means and
include its successors and permitted assigns on the FIRST PART

AND

2. NTPC VIDYUT VYAPAR NIGAM LTD, a company incorporated under the Companies
Act, 1956 and having its registered office at NTPC Bhawan, SCOPE Complex, 7 Institutional
Area, Lodhi Road, New Delhi- 1 10003 (hereinafier referred to as "NVVN”, which expression
shall, unless the context otherwise specifies, means and include its successors, and permitted
assigns) on the SECOND PART.

NNM and NVVN are hereinafter referred to individually as the "Party" and collectively as
the "Parties".

WHEREAS

NNM is a civic body performs the functions of the Municipal Corporation provided under
the Act of 1959 within the Municipal limit of district and is responsible for, inter-alia
amongst others, making adequate provisions for the collection/removal and disposal of
Municipal Solid Waste. Government of India has formulated Municipal Solid Waste
(Management and Handling) Rules, 2016, which impose an obligation on NNM to adopt a
suitable process for processing and disposal of Municipal Solid Waste (MSW). In furtherance
of its actions and pursuant to the Solid Waste Management Rules 2016, NNM desires to
establish facilities to process, manage, and dispose of Municipal Solid Waste (MSW).

NNM is desirous of augmenting its waste management capability and expanding its waste
processing, management, and disposal capabilities. NVVN has received clearance from NNM to
develop, operate, and maintain a 900 TPD (700 TPD + 200 TPD) MSW to Torrefied Plant Facility
at the Ganvari, on a demarcated 15-acre land in Meerut, Uttar Pradesh (hereinafter referred to as
n Sitell)

The plant capacity may be extended to 900 TPD in the future as per the availability of MSW.
NVVN shall install the plant on a modular basis to accommodate the additional line in the plant.

The designated quantity of MSW is intended exclusively for use by NVVN. NNM will not be
permitted to establish a designated quantity agreement with any other agency. Furthermore, the
previous agreements on MSW quantity shall not conflict with the supply of designated MSW to
NVVN.,

It has also been decided that the said land will be made available under lease to NVYN-by
at a lease rent of Rs 1/sqm/year. NVVN shall pay lease rent in the first week of ev nan
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The Lease rent shall start from the date of Agreement.

NVVN shall establish the Project for processing of non-hazardous municipal solid waste using
the technologies of processing municipal solid waste,

NNM is thus desirous of entering into an agreement with NVVN, vesting it with the rights and
obligations required to enable it to duly undertake the development, financing, construction,
operation, and maintenance of a waste processing project at Ganvari, Meerut, Uttar Pradesh on a
build, occupy and operate basis.

NVVN will not charge any processing fees from NNM for the processing of received MSW.

To ensure the quality of waste, NNM will be responsible for installing MSW pre-processing units.
NVVN will extent technical support for reviewing the technical specifications of the equipment
and the tender documents as and when they are issued by NNM for the aforementioned units.

NNM will be responsible for assisting in obtaining capital subsidies from the Central or State
Government, or any other directives issued by the Government of India or the Government of Uttar

Pradesh.

For all purposes, notices, intimations, coordination, correspondence, replies, complaints, demands,
invoices, payments, or any other work NNM shall be the Coordinating Authority under this

Agreement.

This MSW Supply agreement shdll be a co-terminus with the Land Lease Agreement to be
executed between the Parties.

The terms and conditions of this agreement shall be exclusive and unique between the Parties.
Hence, must not be shared with any other external agencies/other municipalities / prospective
partners of NVVN.

NOW THEREFORE THIS AGREEMENT WITNESSETH AND IT IS
HEREBY AGREED BETWEEN

THE PARTIES as follows:

DEFINITIONS & INTERPRETATION

Definitions

In this Agreement, unless repugnant to the context or inconsistent therewith, the following words,
phrases, and expressions shall bear the meaning hereinafter respectively assigned to them:

" Additional Cost;shallmean the additional capitalexpenditureand/ortheadditional operating
costs or both as the case may be, which NVVN would be required to incur as a result of a

Change in Law.

. "Applicable Approvals" means all the authorizations, licenses, clearances, permits, no-

objections, sanctions and consents as required by Applicable Laws, to be procured by NVVN in
connection with the implementation of the Project. NNM may facilitate the process.

. “Applicable Laws" means all the laws, acts, ordinances, rules, regulations, notifications,

guidelines or bye-laws which have the force of law, in force and effect, as of the date hereof and
which may be promulgated or brought into force and effect hereinafter in India, including
judgments, decrees, injunctions, writs or orders of any court of record, as may be in force and
effect during the subsistence of this Agreement and applicable to the Project.

“Bio-degradable waste” shall have the meaning given to SWM Rules, 2016
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::: :(é‘;ﬁﬁss‘:il:,l:ira;:e;ﬂ;}l -havel th‘c meaning given to SWM Rules, 2016 as amended thereto.
Koo whg eh oM 1: re ation to lhe' Plant means the Il)enod of up to three (3) months

i 5 "Cl::ntc : a e" en the ec. anical Com;:.ulctmn of all ofthe Project Facilities has been achieved.

1.7, ssion" means collectively all the rights granted by NNM to NVVN under this Agreement
with respect to  developing, implementing, constructing, operating and maintaining & disposal of
the Plar'lt for the management, processing and disposal of the Municipal Solid Waste generated
from within the MSW Supply Area, subject to all the terms, conditions, covenants and obligations
of'this Agreement.

1.1.8. "Daily Weight Sheet" shall have the meaning given to the term in Clause 7.3.

1.1.9. "Date of Commissioning" or "COD" means the date notified by NVVN as the date on which
the Plant is ready to commence commercial operations after successfully completing the testing
and receiving necessary statutory clearance from the competent authority, which shall be a date
no later than three months of the date of Mechanical Completion of the Plant.

1.1.10."Date of Mechanical Completion" means, in relation to the Plant, the date, not being later than
twenty-four (24) months from the Effective Date (including 3 months of commissioning period),
on which, the construction of the Plant is to be completed with all equipment and be ready for
testing and commissioning. Total time including commissioning and mechanical completion should
not exceed 24 months.

1.1.11."Dead Remains" means the dead bodies, carcasses, bones or skeletal remains of animals, rodents
and other living beings (other than plants).

1.1.12."Delivery Schedule" shall have the meaning given to the term in Clause 6.1.

1.1.13.“Delivery point” means the location(s) identified by NVVN.

1.1.14.“Declared grade” shall mean the characteristic & composition of MSW supplied by NNM.

NNM shall supply MSW, of minimum GCV value of 2500 Kcal/kg, comprising of obligated
fraction of MSW (as per Clause 5.2) and Inert with recyclables less than 5%.

1.1.15.“Designated Quantity” means a total of 700 Tons per day of MSW at Site, as per terms of this
Agreement. In the case of a 900 TPD plant, the total MSW Designated quantity shall be 900 TPD.

1.1.16.“Disposal” shall have the meaning given to as in SWM Rules, 2016

1.1.17.“Domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and
contaminated gauge, etc., generated at the household level;

1.1.18."Development Costs" shall mean the aggregate of the amounts spent by NVVN in undertaking
activities in relation to the implementation of the Project till the Date of Commissioning which
amounts will include but not be limited to:

(a) expenditure incurred for and in relation to the Project which have been charged/assigned to
NVVN including cost of Capital,
(b) expenditure incurred in relation to preparation of all reports, studies and other papers relating
to the Project and the Project Facilities,
(c) expenditure incurred in respect of filing applications for and obtaining and maintaining Applicable
Approvals,
(d) fees of all consultants, experts, accountants, lawyers, lenders and other independent persons
hired in relation to the Project,
(e) costs of maintaining offices of NVVN that are attributable to the Project,
(f) any payments made to NNM or on behalf of NNM in relation to the Concession of the Project
and
(g) costs of any contractors appointed by NVVN in relation to the implementation of the Project
1.1.19."Encumbrances” means any encumbrance such as mortgage, charg f’fﬁ[ﬁﬁf\lien,
hypothecation, security interest or other obligations and shall also include phyyfcal 'éncuiﬁb‘rg es,
including utilities both under and above the ground and encroachments on t ;S'f'it,e:« '_‘ \'.EB V
L PR
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1.1.20. "Effe‘ctive Date" means the date on which the obligations of NVVN become binding and
effective, all the conditions precedent specified in Clause 3.1 are either satisfied or waived by
NVVN in accordance with Clause 3.3.

1.1.21."Financing Documents" or "Financing Agreements" means collectively the agreements
entered into for providing the debt financing for the implementation of the Project and shall
include the security documents creating the relevant security (such as mortgages or charges or
liens) on the Plant or any part thereof, for securing the debt provided.

1.1.22. “Good Industry Practice" means the exercise of that degree of skill, diligence, prudence and
foresight in compliance with the undertakings and obligations under this Agreement which would
reasonably and ordinarily be expected of a skilled and an experienced person engaged in the
implementation, operation and maintenance or supervision or monitoring thereof or any of them
of facilities similar to the Facilities to be constructed, operated and maintained pursuant 10 the

Project.
1.1.23."Hazardous Waste" shall have the meaning as defined under the Hazardous Wastes

(Management and Handling) Rules, 2016 as amended thereto.

1.1.24.“Inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping
or dust and silt removed from the surface drains;

1.1.25.“Incineration” means an engineered process invol
thermally degraded waste materials at high temperature;

1.1.26.“Leachate” means the liquid that seeps through the solid waste or other medium and has
extracts of dissolved or suspended material from it;

1.1.27. "Landfill Site" means the existing landfill site for disposal of solid waste, which shall be suitably
indicated by the NNM, and any alternate or additional landfill site notified by NNM pursuant to
Clause 8 as being available for disposal of MSW pursuant to this Agreement, if the existing landfill
site is not available or suitable for disposal of MSW. Landfill site location for disposal of rejected
MSW shall be identified by NNM and shared with NVVN. Responsibility for disposal of rejected

MSW shall be of NNM.
1.1.28. "Landfilling" means the disposal of the Residual Inert Matter and Rej ected Wastes at

Sitein accordance withthe terms ofthis Agreement.
1.1.29."Lease Agreement" means the lease agreement pursuant to which NNM or any of its nominated
Agency shall lease the Site to NVVN for 30 years (includes tendering process, erection

Commissioning period and operational years) or may be extended with mutual consent of Parties.

1.1.30."Lenders" means the Persons that provide the financing for the Projects pursuant to Financing

Agreements.
1.1.31."Material Adverse Effect' means
exercise any of the rights to perform / discharge any of its

accordance with the provisions of this Agreement and/or (b) the legality,

or enforceability of this Agreement.
1,1,32."Material Breach" shall mean a breac

Agreement which has or is likely to have a Mate

such Party shall have failed to cure.
1.1.33."Maximum MSW Quantity" means a total of 700 Tons per day of MSW at Site, as per terms
imum MSW quantity shall be 900 TPD.

of this Agreement. In case of 900 TPD plant the maxi
1.1.34."MSW Supply Agreement" means this agreement for MSW supply between NNM and NVVN,

including its schedules and annexures and includes any amendments made hereto in accordance
with the provisions hereof.
1.1.35."MSW Supply Area" means, the areas under the jurisdiction of NNM.
1.1.36."MSW Quantity" means Seven Hundred metric tons (700 TPD) with a pe
of 560 TPD to 700 TPD at Site, which is the quantity of MSW that NVVN
or any Person located within the jurisdiction of NNM, for processing at th

% < | |
7O

ving burning or combustion of solid waste to

the Landfill

a material adverse effect on (a) the ability of either Party to
duties / obligations under and in
validity, binding nature

h by either Party of any of its obligations under this
rial Adverse Effect on the Project and which

(:.fteceive' fronir NNM

lant. In case of 900
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:;I;?( ;T]ant, NNM shall deliver the MSW with a permitted variation level of 720 TPD to 900 TPD
1.1.37. "Minimum MSW Quantity" means a total of 560 Tons per day of MSW received at Site minus
Total Rejected Quantity, as per terms of this Agreement. In case of 900 TPD plant the minimum
MSW quantity shall be 720 TPD.
1.1.38."MSW" or "Municipal Solid Waste" shall have meant as defined under the Municipal Solid
Waste (Management & Handling) Rules 2016, which is reproduced as below: "Municipal
Solid ‘.Waste" or "'MSW“ includes commercial and residential wastes generated in a municipal
or notified areas in either solid or semi-solid form excluding industrial hazardous wastes but
including treated bio-medical wastes.
1.1.39. "NNM" means Nagar Nigam, Meerut- a civic body established under Uttar Pradesh Municipal
Corporation Act,1959 to perform functions of Municipal corporation as provided under the Act of
1959 and having its office at Near Ghanta Ghar, Kaiser Ganj Road, Meerut (U.P.) 250002.
1.1.40."Operating Conditions" means, in relation to a Project Facility, the minimum conditions that are
required in order to ensure the due performance of the relevant Project Facility to process MSW
and contribute tothe Plant being able to process ofthe MSW Quantity by the Plant.
1.1.41.“Operational Period” means, the period from COD to the end of project life i.e., 25 years
1.1.42."Organic Waste" means such type of Waste that can be degraded by micro-organisms.
1.1.43."Person" means any individual, corporation, partnership, joint venture, trust, unincorporated
organization, government or governmental authority or agency or any other legal entity.
1.1.44."Plant" means the Waste Management & comprising the Segregation Plant and/or the
Torrefaction Plant, and/or the Inert Management Facility to be designed, constructed, operated
and maintained by NVVN in accordance with the terms and provisions of this Agreement,
and Land Lease Agreement, and in the event NVVN decides to design, construct, operate and
maintain such facility shall also be part of the Plant.
1.1.45."Preliminary Notice" means the notice of intended Termination by the Party entitled to
terminate this Agreement to the other Party setting out, inter alia, the underlying Event of

Default.
1.1.46."Project” means the project for enabling the processing of Municipal Solid Waste equivalent
to the MSW Quantity and for that purpose to design, development, financing, construction,
operation and maintenance of the Plant under and in accordance with the terms and provisions

of this Agreement.
quire either all or one or more of the

1.1.47."Project Facilities" means, as the context may re
following: (i) the Site and (ii) the individual facilities comprising the Plant, namely the

Torrefaction Plant, and/or the Waste Processing Plant, and/or Inert Management Facilities,
1.1.48.“Quarterly quantity” or “QQ” shall have the meaning ascribed to it in Clause 10.6
1.1.49."Receipt Point" means the place within the Site, specified in writing by NVVN and marked

on a layout plan by NVVN on or before the Date of Mechanical Completion, at which

NNM shall be required to deliver the MSW in accordance with the terms of this Agreement.
1.1.50.“Residual solid waste” means and includes the waste and rejects from the solid waste

processing facilities which are not suitable for recycling or further processing.

1.1.51. "Residual Inert Matter" means the waste matter obtained after processing of the MSW by

each of the relevant Project Facilities.

1.1.52."Rejected Waste" means such components of a consig
delivered by NNM that are refused to be accepted by NVV
(a)

1.1.53,"Site" means the land admeasuring

1.1.54.“Solid Waste” means and includes solid or sem
institutional waste, catering and market waste

silt removed or collected from the surface
6

nment of Municipal Solid Waste
N as per provisions of Clause 7.5

15 Acres located adjacent to Ganvari, Meerut, Uttar Pradesh.
i-solid domestic waste, sanitary waste,
and other n idential
11 3N
ure waste
g Bt

commercial waste,
wastes, street sweepings,

SRS

') e, WC
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agriculture & dairy waste, treated bio-medical waste excluding industrial waste, bio-medical
radio-active waste generated in the area under the local

waste and e-waste, battery waste,
authorities and other entities mentioned in rule 2 in Solid Waste Management Rules, 2016 as

amended thereto

1.1.55. "Solid Waste Management Rules 2016" means the Municipal Solid Wastes (Management and
Handling) Rules, 2016 framed by the Government of India under the Environment (Protection)
Act, 1986 (Act 29 of 1986) and includes any statutory amendments / modifications thereto or
recnactments thereof, for the time being in force.

1.1.56. "Supplementary MSW" shall have the meaning given 10 the term in Clause 2.4 and as per
provisions of Clause 2.4.

1.1.57.“Transportation” means conveyance of solid waste, either treated, partly treated or untreated

tally sound manner through specially

from a location to another location in an environmen
designed and covered transport system so as 10 prevent the foul odor, littering and unsightly

conditions.
1.1.58. "Technology" means
NVVN may, at its discretion,
1.1.59. "Term" means the time period 0
agreement and will also include such
this Agreement may be renewed/ extended
" means the early termination O
he other Party or otherwise
less otherwise requires, inclu

waste Torrefaction processes, that

deem fit to use in the Project Facilities from time to time.
{ Thirty (30) years commencing from the date of execution of this
successive time period/s by which the Concession granted in

as provided herein.

f this Agreement pursuant to Termination Notice
in accordance with the provisions of this
de expiry of this Agreement due to the

the relevant technology for the

1.1.60. "Termination
given by either Party to t
Agreement but shall not, un
expiry of its Term

1.1.61."Termination Notice

1.1.62."Termination Date" means t

given pursuant to Clause 15.

" means the termination notice
Termination Notice as the date on which

he date specified in the

Termination occurs.
1.1.63."Termination Payment" means the payments payable pursuant to Clause 15.2(g) of this
Agreement.
y appointed for collection, preparation and analysis of MSW

1.1.64.“Third Party” means the agenc
samples at unloading points and/or the Jocations allocated to them within plant limit.

1.1.65. "Torrefaction" means the combustible waste fraction of solid waste like plastic, wood, pulp
or organic waste derived from MSW, other than chlorinated materials, in the form of pellets
produced by drying, shredding, dehydrating and compacting of solid waste, then charred in
absence of Oxygen to form Charcoal like compound also called Torrefied Charcoal.

1.1.66.“Total Rejected Quantity” the quantity of MSW that is rejected or not accepted by NVVN in
accordance with the provisions of this Agreement shall not be included for the purposes of

processing.
1.1.67.“Weekly MSW Deficiency Amount” shall have the meaning given to the phrase in Clause 7.6.
1.1.68. "Weighbridge" means the electronic weighbridge capable of performing the operations specified
in Clause 7.3.
1.1.69.“Weights and Measures Standards” mean the standards, as prescribed under the standards of
Weights and Measures Act, 1976 and amendments thereof.
ue determined on equilibrated basis

1.1.70.“Gross Calorific Value” or “GCV” means the heat val
through a Bomb Calorimeter in accordance with to the procedure laid down in IS:1350 (Part-1I)-

1970.
1.1.71.“Unused material” shall
waste from pre-processing facilities, and Torre

disposal of the same.
1.1.72.“Unloading points” means the place/po

received/unloaded.

raw municipal solid
back to NNM for

mean waste material remaining after processing of
faction plant shall be given

int(s) at the plant end at which

7
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1.1.73.“Year” means the financial year, commencing from i April and ending on the following March

1.2

(@)

®)

(c)
(d)

(e)
(0
(®

(h)

2.1

(a)

(b)

t
31" and “quarter means the respective three-monthly periods, namely April to June, July-

September, and so on.

Interpretation

The words, phrases and expressions defined hereinabove in Clause 1.1 or defined elsewhere by
description in this Agreement, together with their respective grammatical variations and cognate
expressions shall carry the respective meanings assi gned to them in the said Clausel.1 or in this

Agreement and shall be interpreted accordingly. Expressions which have not been defined in this
Agreement shall carry the respective meanings assigned to them in their ordinary applicability
read in context with the manner of their usage in this Agreement or in their respective technical

sense, as the case may be;

all words in singular shall
unless the context suggests otherwise;
the words "include" and "including" are to be construed without limitation;

the headings of the Clauses in this Agreement are merely for purposes of convenience and

shall have no bearing on the interpretation of this Agreement;
the Schedules and Annexures to this Agreement form an integral part of this Agreement and

be deemed to connote their respective plurals and vice-versa,

shall be interpreted accordingly.
a reference to Rs., INR or Rupees is to the lawful currency of the Republic of India unless
specified otherwise;

other document includes the same as

a reference to an agreement, deed, instrument or
amended, novated, supplemented, varied or replaced from time to time; and
on includes any statutory modification or re-

a reference to any legislation or legislative provisi
and any subordinated legislation issued under,

enactment of, or legislative provision substituted for,
that legislation or legislative provision;

THE PROJECT

Grant of Concession

Subject to and in accordance with the terms and conditions set out in this- Agreement,

NNM hereby irrevocably grants to NVVN the exclusive right and authority, during the Term,
to process MSW and produce Torrefied Charcoal from the same, and for that purpose NVVN

hereby accepts to develop, establish, finance, design, construct, operate and maintain the
Plant at the Site in addition to the other rights granted under this Agreement:

to receive at the Receipt Point, during each day of the Operational Period, MSW from NNM
(which shall be delivered by NNM at its own cost and expense) for the Project, to be
transported and supplied by NNM, at the Receipt Points mainly and primarily from the MSW

Supply Area
to inspect the MSW delivered by NNM and identify Rejected Waste as per p
7.5, in such manner as it deems fit, and refuse to accept the Rejected Waste

8
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to receive all the fiscal incentives and benefits accruing in respect of or on account of the Project

Rights Associated with the Grant of Concession

Without prejudice to the generality of foregoing, the Concession hereby granted to NVVN shall
include without being limited to, and shall entitle NVVN, without requiring any further
authorization or authority from NNM, to enjoy, the following rights, privileges and benefits in
accordance with the provisions of this Agreement and Applicable Laws:

to design, engineer, finance, procure, construct, install, commission, operate and maintain each
of the Project Facilities either by itself or through such entities as may be selected by it;

upon commissioning of a Project Facility, to manage, operate and maintain the same either by
itself or through such other entities as may be selected by it;

to borrow or raise money or funding required for the due implementation of the Project and
mortgage, charge or create lien or encumbrance on the whole or part of the Project Facilities;
but NVVN will not mortgage, charge or create lien or encumbrance on the land provided by NNM
for the implementation of the Project;

to use, appropriate, process MSW delivered by NNM to NVVN and dispose the Residual Inert
Matter as per provisions of this Agreement-

to store, use, appropriate, market and sell or dispose all the products obtained after the processing
and treatment of the MSW (including but not limited to electricity, methane, Torrefied Charcoal,
Volatile Gas and Residual Inert Waste) and to further retain and appropriate any revenues

generated from the sale of such products. As the complete investment is being done by NVVN,

thus it may be noted that revenue proceeds from carbon credits or any other credits, if any,

generated shall be owned by NVVN.

1o obtain the utilities required for enabling the construction of the Project Facilities, without any

additional cost or charges, other than the applicable user charges for the utilities

exclusively hold, possess, and control the Site, in accordance with the terms of the Land Lease

Agreement, for the purposes of the due implementation of this Project, in accordance with the

terms of this Agreement

Use of Suitable Technology

Without prejudice to the generality of the foregoing, NVVN shall have the right to develop
the Project Facilities using such Technology that it considers suitable and commercially
viable for the purposes of implementing the Project, in accordance with terms of this
Agreement. It is acknowledged that it is the intention of NVVN to use the Technology
associated with the concept of a waste processing plant and that NVVN shall have the right to
modify, adapt, upgrade or change the Technology, from time to time, based on actual operations
of the Plant and the requirements of the Project. It should be noted that technology is for
processing of MSW and converting it into Torrefied charcoal, however, byproducts generated, if
any, may be utilized by NVVN.

Use of Supplementary Fuel for Waste Torrefaction Plant

The Parties hereby agree that NVVN shall have the right to use, at such times as
fit, any waste (such as Agro waste) as a supplement to the MSW (as per Mini

I\
A
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renewable Energy - MNRE Guidelines from time to time) to enrich the Torrefied coal/output

and/or to directly support the operation of Waste Torrefaction Plant (such waste shall be referred
to as "Supplementary Waste").

25  Sale and Marketing of Products from Processing MSW

NNM hereby confirms that NVVN shall be free to sell any products derived or produced from the
Plant as a consequence of undertaking the processing of the MSW including Torrefied Coal or fluff
or gas or any other products or by-products, other material recovered or produced from MSW at
the Plant, without any interference or requirement of any additional reporting, clearance or approval
inthis regard from NNM. NVVN shall have the right to sell or otherwise dispose of such products,

at such price and to such persons and using such marketing and selling arrangements as it may
deem appropriate.

2.6 Term of Concession

The Concession is granted to NVVN for the Twenty Five (25) years Term and shall terminate
upon the expiry of the Term or upon earlier Termination of this Agreement. After the completion

of the operational life of the Torrefaction plant, the scrap of the plant will be taken care of by
NVVN.

27 Renewal of Concession

NNM may agree to renew or extend the Concession after the expiry of the initial Term, for
another such period as may be mutually agreed to and, on such terms, and conditions as
mutually agreed upon. However, any such extension shall be co-terminus with Land Lease
Agreement.

3. CONDITIONS PRECEDENT

3.1 Conditions Precedent

This Agreement and the Concession granted herein by NNM to NVVN are valid and binding
from the date of execution of this Agreement provided however, the obligations of NVVN

under this Agreement would become effective and binding, only upon the satiéfaction of the
following conditions precedent:

(a) NNM by itself or through any of its agencies at its own cost and expense, provides NVVN the
complete and lawful right, title, and Vacant Possession of the Site, in accordance with the
provisions of the Land Lease Agreement. NNM will retain the right, title, and interest over the
lands. NVVN will be permitted to use the land only for the purposes of setting up an MSW to the
Torrefied charcoal plant facility and its ancillary facilities including the rooftop solar plant to meet
the power requirement restricted to plant operations only, the land will remain in the name of

NNM in land records and NVVN will not be allowed to mortgage the lands for aistiizSwaqs nor
create any charge. e

10
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(b) NNM shall facilitate NVVN to obtain all the required approvals and statutory clearance (if any)

(©

(d

32

33

4.1

4.2

required to enable the commencement and completion of the construction of the Project
Facilities, pursuant to the Solid Waste Management Rules 2016 and any other applicable Laws,

for the Site.

Approval of Feasibility Report and Investment approval for MSW to Torrefied Charcoal Plant,
Meerut by Competent Authority. Communication regarding the same shall be provided to the
Municipal Commissioner Office, NNM.

To ensure the quality of waste, NNM will be responsible for installing MSW pre-processing units.
NVVN will extent technical support for reviewing the technical specifications of the equipment
and the tender documents as and when they are issued by NNM for the aforementioned units.

Non-Compliance with Conditions Precedent

It is agreed that, if any of the above preconditions mentioned under Clause 3.1 above, that are
to be provided or facilitated by NNM, are not met within Twelve (12) months from the date of
execution of this Agreement, then NVVN shall have the option of either: (i) extending the
time period for the satisfaction of the conditions precedent by Six (6) months or (ii) terminate
this Agreement, in which event if NNM is at default, NNM shall be liable to pay Termination
Payments equal to Development Costs incurred by NVVN with applicable taxes if any up to
that stage which shall be finalized by the joint committee nominated by NNM and NVVN.

Option with NVVN on Non-Satisfaction of Conditions Precedent

Without prejudice to the provisions of Clause 3.2, in the event the conditions precedent specified
under Clause 3.1 above are not satisfied within an extended period of six (6) months then
NVVN shall, at its discretion, also have the right to waive the requirement of satisfaction of any
of the unsatisfied Conditions Precedent and undertake to satisfy such conditions precedent

itself.

THE SITE

Vesting of Site with NVVYN

NNM itself or through any of its nominated Agency shall allow to use of the land to NVVN for
30 years (including the tendering process, commissioning period, and operational years) as per
terms of the Land Lease Agreement. This may be extended further on similar terms and conditions
with mutual consent of both Parties.

MSW SUPPLY AGREEMENT to be Co-Terminus with Vesting of Site

NNM hereby agrees and ensures that this Agreement shall be Co-Terminus with the Land Lease
Agrecfnenl. In case, the Land Lease Agreement is Terminated, NVVN shall not be considered
to be in breach of any of its obligations under this Agreement nor shall it incur or suffer any
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6.1

.decided as per the remedy provided under ClauseQi of the Agreement.

COLLECTION OF MSW

Separate Storage and Collection of Various Types of MSW
n of MSW (as per Clause 5.2) Quantity free of cost to

NNM shall supply an obligated fractio
If or through its nominated agencies

NVVN at the Receipt Point either by itse

Collection from Bulk Generators

provided by NNM shall be a part of MSW Quantity,

It may also be noted that the C&D waste/Inert
ow table of MSW Quantity on any given day.

however, such quantity shall be as per the bel

Particulars %
Moisture <25%
Size <50 mm
C&D Waste/ Inert <5%

The NNM shall strive and comply with the Solid Waste Management Rules 2016 issued in Gazette
Notification by MoEFCC, to the extent possible, and supply the MSW with the following

characteristics as quoted from SWM rules 2016:
eement, and that it does not have excessive

ensuring the supply of largely “Dry Waste” under this agr
moisture shall be allowed, considering the

moisture. Also, some amount of Biodegradable waste and
present condition of source segre gation. However, NNM shall strive to improve the process and strictly

segregate the waste at source within 2 years from the date of award to NVVN.

t the waste is largely free from inerts;
gation at source as envi

such as sweeping waste, silt, glass, C&D waste

ensuring tha
saged in Solid Waste (Management &

components, and metals, etc. the segre
Handling) Rules 2016 & its amendment from time to time.

Collection at Cost of NNM

NNM shall be responsible for providing MSW at any location inside the plant premises, as

directed,atnncosttoNVVN

TRANSPORTATION OF MSW

Delivery Schedule

NW shall schedule the delivery of MSW at the Receipt Point in such a manner as to ensure that the
daily rate of delivery of MSW at the Receipt Points shall be between 560 TPD to 700 TPD ("Delivery

Schedule"). In the case of 900 TPD plant the daily rate of delivery of MSW at Receipt Points shall be
between 720 TPD to 900 TPD. Any deviations in the said Delivery Schedule shall be only with the
prior consultation of NVVN. This provision shall not prejudice NNM’s primary obligation to supply

MSW under this Agreement.

DELIVERY OF MSW

12
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At any time during the period from the Effective Date and until the Date of Commissioning of the
Plant, NNM shall supply and make available to NVVN at Receipt Point, free of any cost, between 560
TPD to 700 TPD of MSW at Receipt Point, as requisitioned by NVVN by seven days advance notice
in writing. In the case of 900 TPD plant the delivery of MSW at Receipt Points shall be between 720

TPD to 900 TPD.

Delivery of MSW Prior to COD

Delivery of MSW after COD

From the Date of Commissioning till the end of the Operational Period, NNM shall supply and
make available to NVVN during each day (during the Operational Period), MSW of a quantity
equal to the MSW Quantity, in accordance preced with the Delivery Schedule and the provisions
of this Agreement. MSW supplied to NVVN shall be primarily from the MSW Supply Area.
However, if NNM is not able to supply MSW Quantity from the MSW Supply Area, NNM can

at their wish supply MSW from any other area beyond its jurisdiction.

Measurement of MSW Delivered

NVVN shall make a Weighbridge to be constructed at the Receipt Point which should have video
surveillance, aserver room, an electronic display unit, and suitable technology, duly calibrated as
per BIS norms and duly certified by the Department of Legal Metrology (Weight & Measures
Department) of Government of India/Uttar-Pradesh, weighbridge having the maximum possible

accuracy, to carry out the following operations:

weigh the MSW delivery trucks, take the weight of empty delivery trucks, and determine the
weight of the consignment as the difference between the Gross weight of the loaded truck & bare
weight of the Empty truck. The density of the consignment shall be calculated with the volume
dimension of the truck & weight of the consignment as arrived at.

generate and maintain an electronic database for each delivery and provide a printout of the
specifications and details for each consignment, as stated in sub-clause (i) above (such printout

is hereinafter referred toas "Daily Weight Sheet").

(iii) additionally, NVVN should provide a weight receipt in Duplicate to the driver of the truck

(iv) The Weighbridge(s) shall be operated and maintained by NVVN,

40

(b)

(c)

(d)

NNM shall extend its help in coordinating with the Department of Legal Metrology (Weight &
Measures Department) for the calibration of Weighbridge.

Each_ consignment shall be first weighed at the Weighbridge. NNM or its Transporters shall
provide the weight and volume of each empty delivery truck, in order to enable the due operation
of the Weighbridge.

The Weighbridge shall be monitored and inspected regularly to ensure its due calibration and
accuracy and any errors shall be rectified immediately.

The Paily Weight Sheet shall be final and binding on the Parties.
provide Daily & Monthly Weight Sheets (consolidated Daily Weight Sjféels

o

be liable to

13



https://digital-camscanner.onelink.me/P3GL/g26ffx3k

(e)

"

(g)

74

75

(a)

@@

(i)
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of every calendar month.

onal, the weight of the MSW delivered at the Receipt

In the event the Weighbridge is not operati
ment established by

Point during such time shall be measured by an appropriate alternate arrange
NVVN and agreed to by NNM, to weigh the MSW being delivered.

ed material (residual solid waste, residual inert matter) remaining after
solid waste from pre-processing facilities, Waste Torrefaction
during the process of Waste Torrefaction shall be done before

Weighment of Unus
processing of raw municipal
including ash/residue generated
lifting of the same by NNM for disposal of the same.

ons for unused materials from where NNM shall lift the

NVVN shall identify the storage locati
r own cost, twice a week or as

same for disposal. The disposal shall be done by NNM at thei
required by NVVN.

Maintenance of Rccoi-ds

The Daily Weight Sheet will be maintained on a day-to-day basis by NVVN and NNM jointly,
to record the quantity of MSW delivered and the quantity of MSW entered therein, as having
been received and measured, subject to the right of NVVN to inspect and reject the Rejected
Waste that may be part of any consignment, be deemed to have been received by NVVN for
the purposes of this Agreement. A copy of the Daily Weight Sheet shall be sent to NNM by
NVVN. NVVN shall maintain the records of the Daily Weight Sheets (in electronic form) for
a period of the last three years. NVVN shall also provide a soft copy of the data at the end of
every Calendar year to NNM. NVVN would also integrate the digital database of the weighments

into the NNM’s existing digital monitoring platform.

Determination of Rejected Waste

es that a consignment, other than a consignment of Organic Waste

If the Weighbridge determin
this Clause 7.5 (a) shall not be applicable), has a density greater

(to which the provisions of
than,

in the case of an open truck, five hundred fifty kilograms per cubic meter (550 Kg/m3) and

in the case of a compactor truck, eight hundred fifty kilograms per cubic meter (850 Kg/m3)

| be rejected, and the truck shall not be allowed to unload the

then, the relevant consignment shal
be carried out

consignment. NNM hereby agrees that in order to enable the screening to
effectively, it shall adhere to the Delivery Schedule.

The quantity of Rejected Waste at the tipping point of the plant identified during a period,
shall be deducted from the MSW being supplied by NNM while determining whether NNM
has delivered the MSW Quantity for such relevant period.

Failure to deliver MSW Quantity

ensuring the due implementation of the Project. NNM hereby agrees that N
NVVN implementing the Project and processing the MSW generated th
14
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the jurisdiction of NNM, it hereby assures and undertakes that it shall deliver, on every da

after the COD, MSW of a quantity that is equal to at lcast the Minimum MSW 'Quantity at mi
Receipt Point, in accordance with the Delivery Schedule, and in the event it is not able to deliver
the MSW Quantity for a period of six consecutive days, then NVVN, NNM shall jointly
scrutinize the data through appointment of joint committee which may include experts nominated
by NNM and NVVN for determining the compensation due to capacity utilization losses payable

to NVVN.

LANDFILL SITE (if required)

The Landfill Site

NNM shall be responsible for the due operation and maintenance of the Landfill Site and for
ensuring its availability and suitability for accepting the Residual Inert Matter and Rejected
Wastes. The NNM shall cause the Landfill Site to be operated and maintained at its own cost
and expense (including payment of all levies, charges and taxes whatever) and as per the
requirements and conditions as prescribed under Applicable Law. NNM hereby indemnifies
NVVN and agrees to hold it harmless against any liability, expense, cost, loss, claim, action,
or damage that NVVN suffers on account of the non-availability of the Landfill Site to accept
the Residual Inert Matter and Rejected Waste. The landfill site location at the nearby area (not
adjacent) for disposal of rejected MSW shall be identified by NNM and shared with NVVN.
Responsibility for disposal of rejected MSW shall be of NNM.

Disposal of Rejected Waste and Residual Inert Matter

NNM shall maintain and make available, without any tax, charge, or fee, the Landfill Site in
Meerut to NVVN to dispose of the Rejected Waste and Residual Inert Matter, if any rejected
by NVVN, and in respect of which any cess, taxes, and charges of any nature whatsoever are
to be borne and paid only by NNM. NNM and NVVN agree that NVVN shall assist in loading
of the Residual Inert Matter/ Residual Solid Waste into the Truck(s) at the Site while Rejected
Waste shall be transported by NNM by itself to the Landfill site, at no cost to NVVN.

NNM shall bear the cost of transportation and off-loading of the Residual Inert Matter from the

Site to the Landfill Site in Meerut.
NVVN shall share inert waste collection reports with NNM twice a week or as required.

Closure of Landfill Site and Alternate Site

NNM shall be responsible for the operational and maintenance activities of the Landfill Site.
NNM hereby indemnifies NVVN and agrees to hold it harmless against any liability, expense,
cost, loss, claim, action, or damage that NVVN suffers on account of operation, maintenance,
or any other requirements related to the Landfill Site.

NNM further agrees that in case the closure of the Landfill Site occurs prior to the expiry of the
Term, for any reason whatsoever, it shall provide and maintain free of cost to NVVN an alternate
Landfill Site located at any other place within its jurisclit,:tion, where NNM can undertake the
Landfilling activities. In the event that NNM fails to provide the said
Site, NNM shall pay to NVVN all transport and handling costs incu by N
and disposing the Inert Matter and the Rejected Wastes.

15
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EXPANSION OF PROJECT

If at a later date, it is possible to expand the facilities to consume more garbage or produce more
Torrefied Charcoal, the same may be done as per mutually acceptable terms. The Parties however
also acknowledge that it may not be possible for the capacity of the Plant to be expanded in order
to process MSW in quantities greater than the MSW Quantity. However, NVVN expects (without
being obligated to do so) that up to ten percent (10%) extra MSW can be processed by the
Torrefaction Plant and the extra quantities of Torrefied Material that are so produced by it can be

cither stored or sold by NVVN in any form.
ADDITIONAL OBLIGATIONS OF NVVN

In addition to and without prejudice to the other obligations of NVVN specified in other provisions
of this Agreement, NVVN shall also discharge the following additional obligations

Financing and Implementation of the Project

The Parties hereby agree that NVVN shall have the complete discretion to implement and finance
the Project inthe manner itdeems fit. Without prejudice to the generality of the foregoing, NVVN
shall have the right to implement the Project through one or more special purpose companies and
induct or appoint any number of Persons as contractors, operators, partners or investors or
Lenders, without any restriction or condition or requirement of prior approval of NNM. NNM

hereby further agrees that NVVN may carry out any work relating to the Project either by itself
or through any suitable entities it may appoint, without the need to obtain any approval of NNM

provided however, NVVN shall remain completely responsiblc to ensure that the Project
Facilities comply with this Agreement.

NNM confirms that NVVN has the full right and authority, without requiring any further
consent, authorization or "no-objection” from NNM, to borrow moneys or raise finances and to
mortgage or charge the Project Facilities and any assets of the NVVN for the purpose of obtaining

finance for the implementation of the Project except the land under lease for the project or any
asset owned by NNM.

Undertakings

NVVN undertakes:

and NNM performing its obligations, it shall

that, subject to the provisions of this Agreement
achieve mechanical completion of the Project

undertake to construct, erect, assemble, install and
Facilities in a manner so as to enable the mechanical completion of the entire Project to be

achieved within scheduled period from the Effective Date.
that it shall always ensure it has the due authorization and proper legal right to use the Technology
it uses for the due operation of the Plant, and
that the Project Facilities shall be operated and maintained in accordance with this Agreement and
that the Plant shall, upon completion and commissioning, subject to NNM complying with its
ob]'lgatwns under this Agreement and the Operating Conditions for each Project Facility being
satisfied, have the capacity of processing MSW up to the MSW Quantity. N
16
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that NVVN may carry out the operation and maintenance of the Plant (or any part thereof) by
itself or through any suitable entities it may appoint however, NVVN shall remain completely
responsible to ensure that the Project Facilities comply with this Agreement.

NNM undertakes:
(a) that supply of non-hazardous MSW to the project shall be as per declared grade and SWM Rules
2016 as amended thereto.
(b) that NNM shall bear all the cost of transportation of MSW and off-loading of the Unused material
to landfill site and transportation of the hazardous substance if supplied with MSW.,

(c) that supply of non-hazardous MSW to the project shall be as per annual contract quantity.

10.3 Period of Agreement:

10.3.1. This Agreement shall come into force with effect from the date of signing of this MSW Supply

Agreement (the Effective Date) subject to meeting the Condition Precedent.
10.3.2. This Agreement shall, unless terminated in accordance with the terms of Clause 16 of this
Agreement, remain in force for a period of Thirty (30) years from the Effective Date.

104 Quantity

10.4.1. Annual Contracted Quantity (ACQ)

The Annual Contracted Quantity of MSW agreed to be supplied by the NNM shall be 2.31 lakh
tons per year from the NNM control area. In the case of 900 TPD plant the Annual Contracted
Quantity of MSW agreed to be supplied by the NNM shall be 2.97 lakh tons per year from the

NNM control area.

For part of the Year, the ACQ shall bepro-rated accordingly.
10.4.2.1n the event of a long outage arising out of the Renovation and Modemization and Life Extension

Program (R&M&LE), at NVVN, the NVVN shall give an advance notice of three months to
the NNM. NVVN shall also specify the period of such outage and the resultant reduction in the
supply of MSW sought by the NVVN on account of R&M&LE. Thereupon both the Parties shall
reduce the ACQ in writing accordingly. The ACQ shall stand restored to its original level inthe

subsequent year.

105 End use of MSW:

The total quantity of MSW supplied pursuant to this Agreement is meant for use at the MSW
processing facility, Waste Torrefaction Plant of NVVN.

10.6 Quarterly Quantity

The annual contracted quantities for the year shall be divided into quarterly quantities (QQ),

expressed in tones as follows:
(i) April-June: 25 % of ACQ
(i) Jul-Sep: 22% of ACQ

17
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(iii) Oct-Dec: 28 % of ACQ
(iv) Jan-March: 25% of ACQ

10.7 Scheduled quantity (SQ):

10.7.1. The monthly Scheduled Quantity (SQ) shall be one-third (I/3rd) of the QQ.

10.7.2. The increase/ decrease resulting from such revision shall not be in excess of 10 % of the monthly
SQ.

10.7.3. NNM shall have the right to make good the short supplies in a particular month in the succeeding month
(s) of the same Quarter to the extent of 10% of the monthly SQ.

10.7.4. Any changes in supply which shall deviate from monthly SQ, shall be notified by either NVVN or NNM
in writing, at least thirty (30) days prior to the commencement of a month.

10.7.5. Normally variation shall not be permitted in respect of QQ either by NVVN or NNM pursuant
t0 10.7.2, 10.7.3, and 10.7.4 except with mutual consent of NVVN, NNM. However, variation
in QQ with corresponding variation in the SQs of the quarter concerned over and above
permitted under sub clause 10.7.2, 10.7.3, and 10.7.4 can be made with mutual consent of

NVVN or NNM expressed in writing.
10.8 Compensation for short delivery
10.8.1.1f for a Year, the Level of Delivery by the NNM, falls below ACQ with respect to that Year,

the defaulting Party shall be liable to pay compensation with applicable taxes if any to the other
Party for such shortfall in Level of Delivery, as the case may be ("Failed Quantity") in terms of the

following:
Level of Delivery of MSW Rate of compensation for the failed
SL. Ne. g .
in a year quantity
Less than 100 % but up to 80
NIL
. %of ACQ
Less than 80 % of ACQ NVVN, NNM shall jointly scrutinize the data

(Not applicable for initial  [{through appointment of joint committee which
stabilization period of one  jmay include experts nominated by NNM and
year after commissioning, NVVN to determine the compensation which is to
during which penalty shall ~[pemade.

not be applicable)

10,9  Quality:

10.9.1, The quality of MSW delivered/ to be delivered shall conform to the specifications as per
declared grade.

10.9.2,NNM shall strive to supply the MSW of not less than 2500 Kcal/Kg by the following means:

i. ensuring that the waste supplied under this agreement does not have excessive moisture,
ii. ensuring that the waste is largely free from inerts; such as sweeping wagte, silf, gladg, C&D
waste components, and metals, etc. the segregation at source as envigfp{! in.sdp"d___
Sy <z
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(Management & Handling) Rules 2016 & its amendment from time to time.
ln. case th:e GCV of MSW falls below 3000 Kcal/Kg but is not less than 2500 Kcal/Kg then NVVN
will highlight the matter to the NNM, or a Nodal Officer appointed by NNM to rectify the issue.

In case the GCV of MSW is less than 2500 Kcal/Kg, then NVVN shall have the right to reject
iments or claim losses due to the lower calorific value of the MSW at a rate to

iii.

the consigr

compensate the losses.
NVVN and NNM shall jointly finalize the rates (through the appointment of a joint committee

nominated by experts from NNM and NVVN) at which the compensations are to be made.
10.9.3. The NNM shall not deliver hazardous, Radioactive, and other prohibited items as per Solid
Waste (Management & Handling) Rules 2016 & its amendment from time to time.
10.9.4.1In case of the supply of hazardous & Radio-active substances, if any, to the NVVN pre-
processing facility, the same consignment shall be transported by NNM to the storage
location(s) as identified at NNM'’s risk and cost adhering to the Hazardous and other waste
(Management & Trans boundary Movement) Rules 2016 & its amendment from time to

time.

10.10 Modalities for assessment of hazardous substance/waste:

10.10.1.NVVN shall inform the NNM of all incidents of receipt/presence of Hazardous waste, in
terms of specifications, in any specific consignment(s), immediately on its detection at the
Unloading Point and/or MSW processing point, and the NNM shall take all reasonable steps

to prevent such ingress at their end.
10.10.2.In case of receipt of items against the Hazardous WM Rules 2016, NNM shall take it back at

their own cost.
10.10.3.Quantity of hazardous substance/bio-hazardous waste attributable to the NNM shall be worked
out by pro rata apportionment on the basis of proportionate receipt of MSW by road transport

from NNM out of the total MSW received during a month.

10.11 Assessment of Quality of MSW

ed by a Third Party by manual method during cach of the shifts

Samples of MSW shall be collect
the quality of MSW provided.

and at the Delivery Point for determining
g, storage, and preparation of samples by a Third

be bome by NVVN. However, the approval of the
ttee appointed by NNM and NVVN.

Detailed modalities for collection, handlin
Party shall be done and the Expenses shall
sampling agency will be granted by a joint permanent commi

10,12 Price of MSW

The "As Delivered Price of MSW" for the MSW supplies pursuant to this Agreement

shall be NIL.
Transportation charges shall be borne by NNM for the transportation of MSW.

Statutory Charges:
cesses, duties, taxes, levies etc., if any,

The statutory charges shall comprise royalties,
payable under relevant statute shall be payable by NNM. These levies/charges shall
tuto 1.....-._..;

become effective from the date as notified by the Government/sta th ,
:"J-'%a

In all cases, the entire freight and statutory charges, irrespective of the \&é oftrﬁn}
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of theMSW supplied, shall be borne by NNM.

Adequate Organization

NVVN shall, through the Term have requisite organization and designate and appoint suitable
officers/ representatives as it may deem appropriate for implementing the Project properly and
for carrying out the purposes of this Agreement in accordance with the terms hereof,

Disposal of Residual Inert Matter

NNM shall collect and transport the Residual Inert Matter from the identified points of the Plant
to the Landfill Site for disposal. All charges for transportation of the Residual Inert Matter up
to the Landfill Site will be borne by NNM subject to provisions of Clause 8.2. NNM shall also
ensure that the Residual Inert Matter shall meet the norms as prescribed.

Applicable Approvals

NVVN shall apply and procure all Applicable Approvals in respect of the construction,
commissioning, and operation of the Project Facilities provided however, any Applicable
Approval that is to be provided by the NNM (lies within the sole jurisdiction of NNM)
shall be granted by NNM upon the application for the same being made in accordance with
applicable law by NVVN provided further that in the event NNM fails to perform its obligation
of providing the support to NVVN for obtaining the Applicable Approvals, then the failure to
obtain the relevant Applicable Approval by NVVN shall not be an NVVN event of default
under this Agreement. Any such support by NNM shall be limited to the endorsement or

forwarding of applications for such Approvals as required under Law

Compliance with Applicable Laws and Environment Laws
NVVN shall construct, operate, and maintain the Plant (and each of the Project Facilities) in
accordance with Applicable Laws, including but not limited to all the applicable laws relating

to the protection and safeguarding of the environment and the laws for preventing and

monitoring the pollution of the environment, and obtain and maintain the Applicable Approvals

required for the same.

Repair and Maintenance Work of the Plant

NVVN shall have the right to suspend receiving and processing of MSW, if required, for
undertaking maintenance or repair of any of the Project Facilities. NVVN shall provide NNM
with 15 days advance notice of any planned repair or maintenance work of any of the Project
Facilities that will result in the suspension of the operations of the Plant or a reduction in the
capacity of the Plant to process the MSW being supplied by NNM provided however, no such
notice would be required in the event of any unplanned repair or maintenance caused by an
emergency or accident or any such unforeseeable event. A tentative maintenance schedule
shall be provided to NNM every year in January month of each year. However, the NNM shall
maintain a temporary storage facility during the said maintenance period for the dumping of the

MSW as per SWM rules 2016 which will be again processed by NVVN when the plant is in order.
-Processing plant,

NVVN, shall be carried out by NNM at its own cost.

20
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The maximum period for repair and maintenance during any Calendar Year shall be restricted
to 60 days in a year. However, breakdown maintenance may exceed this limit.

No Breach of Obligations in Certain Circumstances

NVVN shall not be considered to be in breach of its obligations under this Agreement nor shall
it incur or suffer any liability if and to the extent performance of any of its obligations under

this Agreement, if affected by or on account of any of the following:
Force Majeure Event, subject to the provision of Clause 19, or

NNM Event of Default, or
Termination of Land Lease Agreement not at the default of NVVN
M or the directions of any government agency/

Compliance with the instructions of NN
ect Facilities or part thereof as permitted under this

competent authority, or Closure of the Proj
Agreement or otherwise with the approval of the NNM, or

Non-availability of the Landfill Site or any interference wit

Residual Inert Matter at the Landfill Site, or

being undertaken on one oOr more of the

Any repair or maintenance work
requires suspension of the operations of the Plant subject to Clause 10.16

h the right of NVVN to dispose the

Project Facilities that

Project Engineer of NVVN
NVVN shall within six (6) months from the effective date hereof, appoint a suitable person
{0 act as the Project Engineer for supervision and monitoring of the construction and operation
of the Plant. The Project Engineer shall also be responsible for maintaining proper
coordination and exchange of information with the NNM representative.

NVVN shall be fully entitled to remove and replace the Project Engineer i
expedient by NVVN.

NVVN alone shall be responsible
expenses payable to the Project Engineer.

f so, deemed

for payment of the salary and/or fees and other benefits, and

Processing of MSW

NVVN hereby assures NNM that, from the Date of Commissioning and subject to the provisions

of this Agreement and delivery of the required MSW by NNM, the Plant shall be able to
accept for processing a minimum of 80% of average annual waste tons of MSW per year
after completion of First-year operation ("Minimum Guaranteed Quantity"). Following the
completion of each week from the date of commissioning, NVVN will be required to submit a
report to NNM. This report, provided in soft copy formats, will include a detailed calculation of
the amount of MSW delivered by NNM during the preceding week. Additionally, the report will
outline the quantity of MSW that has been accepted and rejected by the plant during the specific

week.

Compliance with Environmental Laws

NV}'N undertakes 1o comply with applicable Environmental Laws and establish a fully
equlleCd laboratory to monitor the quality of water, air, and soil apg~ e=impact of the
project on the same and would appoint the required staff. > ~d
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11. ADDITIONAL OBLIGATIONS OF NNM

Without prejudice and in addition to the other obligations of NNM specified in this Agreement,
NNM shall have the following additional obligations to enable the due implementation of the
Project by NVVN.

11.1 Disposal of Waste during Plant Shutdown

It is hereby agreed that such quantity of MSW that cannot be accepted by NVVN for processing in
the Plant for any other reason such as suspension of operation of the Plant or maintenance of any
of the Project Facilities or initial stabilization period of first year (the period for the aforesaid
activities shall be maximum up to the period of total 60 days in a calendar year, however,
breakdown maintenance may exceed this limit), subject to Clause 10.16, shall be disposed by NNM,
at its own cost, directly at the Landfill Site or at such other location or in such other manner as may

be deemed appropriate by NNM. However, the MSW dumped during this period will be processed

by NVVN on best efforts basis, when plant is in order.

11.2 Applicable Approvals

NNM, shall, at the request of NVVN facilitate NVVN in obtaining all Applicable Approvals and to
provide/ facilitate all co-ordination with various State and other concerned authorities and agencies and
all other assistance and (including the supply of utilities like water i.e 10 KLD water supply through
bore well or water supply connection for drinking water usage during plant construction and operation
period, & shall provide 50 KLD of treated STP water for construction activities and 200 KLD of treated
STP water for process application within the plant battery limit & Electricity i.c. power connection of
2.5-3 MVA capacity at 11/33 KV voltage at the plant battery limit) as envisaged herein, (except as
otherwise expressly provided herein), as required and needed for the implementation of the Project
and for the purposes of this Agreement. NNM shall, without prejudice to the generality of the foregoing,
extend all required assistance to NVVN in getting permission from all agencies/ authorities to establish
and maintain water and electricity installations and lines. The NNM will provide the all the Electrical
Infrastructure including Electric Transformer and all the Water Infrastructure including Water Supply

J

Line/Raw Water and pump house till the project site for the Project Facilities. The running expenses of
such facilities during construction and operation period have to borne by the NNM.

(a) Without prejudice to the generality of Clause 11.2(a) above, NNM shall:

(i) recommend and forward to the relevant authority/ministry/department, any application of NVVN
to obtain any Applicable Approval,

(i) co-ordinate the grant of the Applicable Approval with the relevant authority/ministry/department
and facilitate NVVN in getting necessary clearances from the relevant authorities /
ministry/departments.

(iii) facilitate the approval of building plans for the Project Facilities at Site by the concerned
authorities under the Act / building by-laws / other relevant by-laws or regulations.

(b)  Further, any expenses / fees incurred in obtaining the aforesaid approvals have to be borne by the
NVVN only. a3

22
T


https://digital-camscanner.onelink.me/P3GL/g26ffx3k

11.3

114

(a)
(b)
(©)
(d)

11.5

12.

13.

i .
ult

811

Benefits to Project to Accrue Directly to NVVN

NNM hereby agrees that if there is any financial or tax benefits or otherwise in respect or on account
of the Project (including but not limited to Viability Gap Funding, Grants, Tax Benefits, etc.),
they shall accrue directly and exclusively to NVVN alone and not to NNM and NNM hereby
undertakes that it shall not claim or file and application claiming such benefits to the prejudice of
NVVN. NNM agrees to facilitate the grant or receipt of all such benefits by NVVN, whether on
its own behalf or on behalf of NNM and for the purpose to give all needed recommendations,
no-objections, authorizations etc. However, NNM shall not be liable to bear any cost on account
of any and all benefits.

NNM Assistance in Enabling Financing

NNM hereby undertakes to provide undertakings as may be reasonably required by the Lenders
in order to enable the financing of the Project. NNM acknowledges that under the Financing
Documents the Lenders may, in certain events, take over the Plant for management or for sale or
provide for transfer of the Plant to another Entity. In no case land provided by NNM can be
mortgaged or used as collateral for financing and also cannot be used for any other
purpose except for the establishment of proposed project. NNM agrees, for the purposes of
the Financing Documents, to be duty bound to intimate to the Lenders by such notice as required
under the Financing Documents:

of the happening or likely happening of an Event of Default on the part of NNM or NVVN;
of the termination of this Agreement by NNM or by NVVN;

ofthe oocum:née, continuance and cessation of any force majeure cause;

of any other breach or default on the part of NVVN under this Agreement,

NNM Liaison Officer

NNM shall, within fifteen (15) days from the date mutually agreed, appoint one of'its officers to act
as (and herein also referred to) as NNM Liaison Officer to provide liaison and coordination with
the Project Engineer in the implementation of the Project. The NNM officer who shall act as the
NNM Liaison Officer can be changed by NNM from time to time and shall be notified in writing
by NNM one week inadvanceto NVVN,

NO PROPERTY TAXES ON PROJECT FACILITIES

Having regard to the nature and importance of the Project aimed at reducing environmental
pollution and being implemented in the said discharge of the statutory liabilities and social
responsibility of NNM being a kind of utility service established by NVVN for NNM, it is agreed
that NVVN shall be exempted from the levy, assessment, and payment of property tax in respect
of the Project Facilities from the Effective Date until expiry of the Term. NNM undertakes to
give full effect to this provision by issuing such necessary exemption gsrequized under the Act

COVENANT OF NON-INTERFERENCE
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Non-Interference by NNM

NNM covenants with NVVN that NNM or any of its officers, employees or workmen shall not, at
any time, during the Term of this Agreement interfere with or obstruct in the functioning, running
and the overall management of the Project and in any matter in relation to or connected therewith.

NNM shall have no right, title or interest to the technology that would be used by NVVN in
the development, operation and maintenance of the Project Facilities. NNM agrees that any
technology that may be employed by NVVN in the development, operation and maintenance of
the Project Facilities would be proprietary technology obtained under specific license and NNM
hereby undertakes that it shall not violate or cause a breach of the license arrangements of NVVN

for such technology. The technology utilized by NVVN should be for processing of MSW and
transforming it into Torrefied Charcoal.

However, in exceptional cases the Commissioner or any authorized person on his behalf has the
right to enter and inspect the plant. Further, if any dispute arises then the same has to be decided
as per the Dispute Resolution procedure provided under Clause 18 of the Agreement.

Site Visits by NNM

NNM shall have the right to send its duly authorized representatives to visit the Site, during normal
working hours after providing at least one-hour notice, provided however, the representatives
of NNM shall not interfere with or prevent NVVN officials from discharging their functions and
further the NNM representatives shall not cause the suspension of the operations of the Plant and

will abide by the safety and other regulations (including but not limited to regulations limiting
movement of personnel) put in place by NVVN at the Site.

INSURANCE

NVVN Obligation

NVVN shall at its cost and expense, obtain and maintain, during the Term, all such insurances (in

addition to those mandated by Applicable Laws or required by the Lenders) as may be required by
the Lenders.

Insurance Proceeds

Subject to the provisions of the Financing Documents and unless otherwise provided herein, the
proceeds of all insurance policies received shall be promptly applied by NVVN towards repair,
renovation, restoration or re-instatement of the Project Facilities or any part thereof which may
have been damaged or destroyed. NVVN may designate the Lenders as the loss payees under the

insurance policies or assign the insurance policies in their favor as security for the financial
assistance provided by them to the Project.

No Breach of insurance Obligation

If during the Term, any risk which has been previously insured becomes un-insurable due to the
fact that the insurers have ceased to insure such a risk and therefore insurance cannot be maintained

/ re-instated in respect of such risk, NVVN shall not be deemed to be in breach of its ohhgatmm
regarding insurance under this Agreement.

R =
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EVENTS OF DEFAULT AND TERMINATION

Events of Default

Events of Default shall mean either NVVN Event of Default or NNM Event of Default both as the

context may admit or require

NVVN Event of Default

Any of the following events shall constitute an Event of Default by NVVN ("NVVN Event of
Default™) unless such event has occurred as a result of one or more reasons set out in Clause 19:

NVVN has failed to achieve project completion beyond 180 days of the expiry of Commissioning Period.
NVVN is in Material Breach of any of its obligations under this Agreement and the same has not
been remedied for more than 60 days in a calendar year or more than 15 days per instance:

A resolution for voluntary winding up has been passed by the shareholders of NVVN

Any petition for winding up of NVVN has been admitted and liquidator or provisional liquidator
has been appointed or NVVN has been ordered to be wound up by Court of competent jurisdiction,
except for the purpose of amalgamation or reconstruction, provided that, as part of such
amalgamation or reconstruction and the amalgamated or reconstructed entity has unconditionally
assumed all surviving obligations of NVVN underthis Agreement.

NVVN using the land provided by the NNM for any other purpose other than the purpose for
which it is provided except with the consent of NNM.

NNM Event of Default

Any of the following events shall constitute an event of default by NNM ("NNM Event of
Default") when not caused by a NVVN Event of Default or Force Majeure Event:

NNM has failed to pay compensation or any other Payments with applicable taxes if any due to
NVVN under this Agreement within 12 months of such Payments getting due.

NNM is in Material Breach of an'y of its obligations under this Agreement and has failed to cure
such breach within Sixty (60) days of receipt of notice thereof issued by NVVN

NNM has unlawfully repudiated this Agreement or otherwise has refused to be bound by this
Agreement:

Termination due to Event of Default

Termination for NVVN Event of Default

Without prejudice to any other right or remedy which NNM may have in respect thereof under this
Agreement and subject to the existing rights of the Lenders (including the rights undcf_ e 16.1),
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If NNM decides to terminate this Agreement pursuant to preceding Sub-Clause (i), it shall in the
first instance issue Preliminary Notice to NVVN. Within thirty (30) days of receipt of the
Preliminary Notice, NVVN shall submit to NNM in sufficient detail, the manner in which it
proposes to cure the underlying Event of Default ("NVVN's Proposal to Rectify"). In case of
non-submission of NVVN's Proposal to Rectify within the said period of 30 days, NNM shall be
entitled to terminate this Agreement by issuing Termination Notice.

If the NVVN's Proposal to Rectify is submitted within the period stipulated, NVVN shall have
further period of 30 days to remedy / cure the underlying Event of Default. If, however NVVN
fails to remedy/cure the underlying Event of Default within such further period allowed NNM shall
be entitled to terminate this Agreement by issue of Termination Notice.

Termination for NNM Event of Default

Without prejudice to any other right or remedy which NVVN may have in respect thereof under
this Agreement, upon the occurrence of NNM Event of Default, NVVN shall be entitled to
terminate this Agreement by issuing Termination Notice.

IfNVVN decides to terminate this Agreement pursuant to preceding Sub-Clause (i) it shall in the
first instance issue Preliminary Notice to NNM. Within 30 days of receipt of Preliminary Notice,
NNM shall forward to NVVN its proposal to remedy / cure the underlying Event of Default
(the "NNM Proposal to Rectify"). In case of non-submission of NNM Proposal to Rectify
within the period stipulated thereof, NVVN shall be entitled to terminate this Agreement by issuing
Termination Notice. :

if NNM Proposal to Rectify is forwarded to the NVVN within the period stipulated thereof, NNM
shall have further period of 30 days to remedy / cure the underlying Event of Default within such
further period allowed, the NVVN shall be entitled to terminate this Agreement by issuing
Termination Notice.

Termination Notice

If a Party, having become entitled to do so decides to terminate this Agreement pursuant to the
preceding Sub-Clause (a) or (b), it shall issue Termination Notice setting out:

in sufficient detail the underlying Event of Default;

the Termination Date which shall be a date occurring not earlier than 60 days from the date of
Termination Notice;

the estimated termination payment including the details of computation thereof; and

any other relevant information.

Obligation of Parties

Following issue of Termination Notice by either Party, the Parties shall, subject to the provision of
the Financing Documents and the rights of the Lenders provided therein, promptly take all such
steps as may be necessary or required to ensure that:

until Termination the Parties shall, to the fullest extent possible, discharge pift tive
obligations so as to maintain the continued operation of the Project Facilities '

AT i N
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the Termination Payment, if any, payable by N'JM in accordance with the following sub clause (f)
is paid to NVVN on the Termination Date (Vice-versa) and

the Project Facilities are handed back to respective Partics as under this Agreement, and Land
Lease Agreement, by NVVN on the Termination Date free from any Encumbrance along with
any payment that may be due by NVVN to NNM

Withdrawal of Termination Notice

Notwithstanding anything inconsistent contained in this Agreement, if the Party who has been
served with the Termination Notice cures the underlying Event of Default to the satisfaction of
the other Party at any time before the Termination occurs, the Termination Notice shall be

withdrawn by the Party which had issued the same.

Provided that the Party in breach shall compensate to the other Party for any direct costs
/ consequences with applicable taxes if any occasioned by the Event of Default

which caused the issue of Termination Notice.

Termination Payments

Upon Termination of this Agreement on account of NNM Event of Default, NVVN shall be
entitled to the termination payment as suggested by the joint committee which shall include experts
nominated by NNM and NVVN and the compensation which is to be made.

Upon Termination of this Agreement on account of NVVN Event of Default, NNM shall be
entitled to the termination payment as suggested by the joint committee which may include experts
nominated by NNM and NVVN and the compensation which is to be made.

Rights of NNM on Termination
Subject to the provision of Clause 16, upon Termination of this Agreement and after NVVN
has received all the payments due from NNM under this Agreement, NNM shall have the power

and authority to:
enter upon suitable agreements / arrangements with the Land Lessee/Licensee with respect to

possession and control of the Project Facilities.
prohibit NVVN and any person claiming through or under NVVN from entering upon dealing
with the Project Facilities.

Accrued Rights of Parties

Notwithstanding anything to the contrary contained in this Agreement, any termination of
this Agreement shall be without prejudice to accrued rights of either Party including its right to
claim and recover money damages and other rights and remedies which it may have in law or
contract. The rights and obligations of either Party under this Agreement, including without
limitation those relating to the Termination Payment, shall survive the Termination but only to the
extent such survival is necessary for giving effect to such rights and obligations

LIMITATION OF LIABLITY OFNVVN

NNM hereby agrees that NVVN shall not have any liability (monetary
NVVN Event of Default other than the obligation as stipulated under Clause

27
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Agreement.

DISPUTE RESOLUTIONS

Any dispute or difference arising out of or in connection with the Agreement shall be to the extent
possibly settled amicably between the Parties. In case, it is not resolved amicably, the Parties shall
resolve such dispute or difference through Administrative Mechanism for Resolution of CPSEs,
Disputes (AMRCD) constituted by the Department of Public Enterprises in terms of
Office Memorandum No. 05/0003/2019-FTS-10937 dated 14.12.2022 issued by Government of
India, Department of Public Enterprises and its guidelines/amendments on the subject issued from
time to time. ("AMRCD").

FORCE MAJEURE

Force Majeure Event

Any event lying beyond the reasonable control of a Party and not brought about at the instance
of the Party claiming to be affected by such event ("Affected Party") which the Affected
Party could not prevent or overcome despite having exercised due care and diligence and which
results in a Material Adverse Effect shall constitute a Force Majeure Event. Such events provided
they fulfill the requirements stated in the preceding sentence, shall include, but not be limited to
the following:

earthquake, flood, inundation and landslide

Pandemic Situation
storm, tempest, hurricane, cyclone, lightning, thunder or other extreme atmosphere disturbances

fire caused by reasons not attributable to the Affected contractors or agents appointed by the
Affected Party

acts of terrorism

action of a Government Agency having Material Adverse Effect including but not limited to

acts of expropriation, compulsory acquisition or takeover by any Government Agency of the
Project / Project Facilities or any part thereof or of NVVN's rights in relation to the Project.

any judgment or order of a court of competent jurisdiction or statutory authority in India made
against NVVN or any contractor appointed by NVVN for the purposes of the Project, in any
proceedings which is non-collusive and duly prosecuted by NVVN.,

any unlawful, unauthorized or without jurisdiction refusal to issue or to renew or the revocation
of any Applicable Approvals, in each case, for reasons other than NVVN's or any of its contractor’s
breach or failure in complying with the Applicable Laws, Applicable Approvals, any judgment
or order of a Governmental Agency or of any contract by which NVVN or its contractor as the
case may be is bound

War, hostilities (whether declared or not) invasion act of foreign enemy, rebellion, riots, weapon
conflict or military actions, civil war, ionizing radiation, contamination by radioactivity from
nuclear MSW, any nuclear waste, radioactive toxic explosion, volcanic eruptions.

Provided that NNM's inability to supply MSW wholly or in part from the aforementioned MSW
Supply Area shall not constitute a Force Majeure Event under this agreement,

28
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As soon as practicable and in any case within 7 days of the date of occurrence of a Force Majeure
Event or the date of knowledge thereof, the Affected Party shall notify the other Party and also
the Project Engineer and the NNM representative of the same setting out, inter alia, the following
in reasonable detail:

the nature and extent of the Force Majeure Event;

the estimated duration of the Force Majeure Event;

the nature of and the extent towhich, performance or any of its obligations under this
Agreement is affected by the Force Majeure Event;

the measures which the Affected Party has taken or proposes to take to alleviate/ mitigate the
impact of the Force Majeure Event and to resume performances of such of its obligations affected
thereby; and

any other relevant information conceming the Force Majeure Event, and / or the rights and
obligations of the Parties under this Agreement.

As soon as practicable and in any case within 5 days of notification by the Affected Party

in accordance with the preceding Sub-Clause (a), the Parties shall along with the Project Engineer

and the NNM representative meet, hold discussions in good faith and where necessary conduct

physical inspection / survey of the Project Facilities in order to:

assess the impact of the underlying Force Majeure Event.

to determine the likely duration of Force Majeure Period and

to formulate damage mitigation measures and steps to be undertaken by the Parties for
resumption of obligations the performance of which shall have been affected by the underlying
Force Majeure Event.

The Affected Party shall during the Force Majeure Period provide to the other Party and the Project
Engineer/ NNM representative regular (not less than weekly) reports concerning the matters set out
in the preceding Sub-Clause (b) as also any information, details or document, which the other Party

may reasonably require.

Performance of Obligations

If the Affected Party is rendered wholly or partially unable to perform any of its obligations under
this Agreement because of a Force Majeure Event, it shall be excused from performance of such
obligation to the extent it is unable to perform the same on account of such Force Majeure Event
provided that;

due notice of the Force Majeure Event has been given as required by the preceding Clause 19.2:
the excuse from performance shall be of no greater scope and of no longer duration than is
necessitated by the Force Majeure Event; ‘

the Affected Party has taken all reasonable efforts to avoid, prevent, mitigate and limit damage, if
any, cause or is likely to be caused to the Project Facilities as a result of the Force Majeure Event and
to restore the Project Facilities as a result of the Force Majeure Event and to restore the Project
Facilities, in accordance with the Good Industry Practice and its relative obligations under this
Agreement,

when the Affected Party is able to resume performance of its obligations under
it shall give to the other Party and the Project Engineer and NNM represepftive w
to that effect and shall promptly resume performance of its obligations herefin¢
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such notice being no excuse for any delay for resuming such performance;

the Affected Party shall continue to perform such of its obligations which are not affected by the
Force Majeure Event and which are capable of being performed in accordance withthe Agreement;
any insurance proceeds received shall be, subject to the provisions of Financing Documents, entirely
applied to repair, replace or restore the assets damaged on account of the Force Majeure Event or
in accordance with Good Industry Practice.

Termination due to Force Majeure Event

Termination

If a Force Majeure Event, excluding events described under Clauses 18.1 (g), continues or is in
the reasonable judgment of the Parties likely to continue beyond a period of 120 days, the Parties
may mutually decide to terminate this Agreement or continue this Agreement on mutually agreed
revised terms, If the Parties are unable to reach an agreement in this regard, the Affected Party
shall after the expiry of the said period of 120 days, be entitled to terminate this Agreement.

Termination Notice

If either Party having entitled to do so, decides to terminate this Agreement pursuant to the
preceding sub-clause 19.4(a), it shall issue Termination Notice setting out:

in sufficient detail the underlying Force Majeure Event:
the Termination Date which shall be a date occurring not earlier than 60 days from the date of

Termination Notice;
any other relevant information.

Obligation of Parties

Following issue of Termination Notice by either Party, the Parties shall promptly take all such steps

as may be necessary or required to ensure that;
NVVN receives the Insurance proceeds in accordance with the following Clause 18.4(d) on or

before the Termination Date and
the vacant possession of sites is handed over by NVVN on the Termination Date free from all

Encumbrance, to the extent applicable.

Termination Payment

Upon Termination of this Agreement due to a Force Majeure Event, NNM or NVVN shall not
be liable to pay any Termination Payments. All Termination Payments shall be as made good
by Insurance only under the provisions of Insurance obligations of NVVN.

Liability for other losses, damages etc.

Save and except as expressly provided in this Clause 19, neither Party hereto shall be liable inany

manner whatsoever to the other Party in respect of any loss, damage cost, expense, claims, demands
and proceedings relating to or arising out of occurrence or existence of any Force Majeure Event.

CHANGE IN LAW

30
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Change in Law shall mean the occurrence or coming into force of any of the following, after
the date of execution of this Agreement:

The enactment of any new Indian law;

The repeal, modification or re-enactment of any existing Indian law

A change in the interpretation or application of any Indian law by a court of record

Any order, decision or direction of a court of record. Provided that Change in Law shall not

include:

. Coming into effect, after the Appointed Date, of any provision or statute, which is already in

place as of the date of execution of this Agreement,
of or in the

contemplation of any government as of the Appointed Date, which is a matter of public
knowledge,

. Any change in the rates of the Gowt. taxes.

Subject to Change in Law, NNM and NVVN shall comply the Change in Law by mutual
agreement such that it does not affect the Project execution.

As per the essence of this agreement supply of Municipal solid waste is being provided to NVVN
free of cost and land for the project is being available to NVVN on the basis of lease rent, if due
to changes in law(s) and/or taxes/duties, there arises any cost for supply of waste and/or allocation
of land in future, the same shall be borne by NNM.

JURISDICTION

Subject to Clause 17, only the courts in Delhi shall have jurisdiction to try all disputes and matters
arising out of an under this Agreement.

NO WAIVER OF RIGHTS AND CLAIMS

Any forbearance, toleration or delay in invoking any of the rights oclaims aceruing in favor of
any Party under the terms of this Agreement shown or made by such a Party in whose favor such
rights or claims might have vested by virtue of this Agreement shall neither constitute nor be
construed to be a waiver of such rights or claims accruing in respect of such a Party.

SUPERCESSIONOFEARLIERAGREEMENTS

This Agreement represents the entire Agreement between NNM and NVVN and all agreements,
correspondence, notes or any other document submitted, or understandings made or reached by and
between the Parties inter se in respect of the subject matter of these presents prior to the date hereof
shall be deemed 10 have been superseded and revoked on the execution of this Agreement.

!

NOTICES
Unless otherwise stated, notices to be given under this Agreement including but

" N
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notice of waiver of Term, breach of any term of this Agreement and termination of this Agreement,
shall be in writing and shall be given by hand delivery/ recognized national/ international courier,
mail, telex or facsimile and delivered or transmitted to the Parties at their respective addresses

set forth below:

If to NNM:

Nagar Nigam Meerut (NNM),

(Attn: The Office of Municipal Commissioner),
Near Ghanta Ghar, Kaiser Ganj Road,
Meerut (U.P.) - 250002

Uttar Pradesh, India
Email Id:

If to NVVN:

NTPC Vidyut Vyapar Nigam Ltd, (NVVN)
(Attn: CEQ)

5th Floor, EOC Complex, A8-A,

Sector 24, Noida, Uttar-Pradesh 201301
Email 1d: wteprojects@ntpe.co.in

All notices under this Agreement shall be in English.

23. LEGAL CHARGES

The prescribed legal charges for execution of this Agreement shall be bone by NNM &
NVVN equally.

24. JOINT COMMITTEE CHARGES

The payment, if any, to the experts of NNM and NVVN of the Joint Committee shall be borne by
NNM & NVVN equally.

25. COUNTERPARTS

This Agreement may be executed in duplicate counterparts, each of which when executed and
delivered shall constitute an original of this Agreement but shall together constitute one and
only one Agreement.

26. ASSIGNMENT

(a) Subject to Sub-Clause (b) and (c) below, no assignment of this Agreement or fny rights or
duties hereunder shall be made in whole or in part by any Party without the written consent
of the other Party and in the event of any assignment the assignee shall assume the duties and
liabilities of the assignor. | N

(b) It is hereby specifically agreed that NVVN shall, in the event of forming a l
either as subsidiary company/jeint venture or jointly along with any other com )
be at liberty to assign or the rights and benefits hereof or duties hereu
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(b) That it has full power and authority to execute, deliver and perform this A
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formed limited company or in favor of such subsidiary company/ joint venture of NVVN/NTPC.
NVVN, shall, however, in such event obtain formal consent from NNM, which consent shall
not be unreasonably withheld by NNM. Any assignment by NVVN shall be subject to the
condition that the assignee shall assume the duties and liabilities of NVVN.

NNM hereby agrees that NVVN shall not require any prior approval of NNM for creating
any Encumbrance, right, title, or interest over the Project Facilities and the other assets of the
Project except the land, in favor of the Lenders.

NNM confirms that (i) the Financing Documents may include suitable rights in favor of the
lenders for taking over the Project Facilities for management or for sale, in enforcement of
their security upon the happening of an event of default thereunder on the part of NVVN.

NO PARTNERSHIP

Nothing herein contained shall be construed to constitute a partnership between NNM and

NVVN, or to constitute either Party as the agent of the other and neither Party shall hold itself out
as such.

SEVERABILITY

If any provision of this Agreement shall be declared illegal, void or unenforceable, the same shall

not affect the other provisions herein which shall be considered severable from such provision
and shall remain in full force and effect.

REPRESENTATION AND WARRNTIES

Representation and Warranties of NNM

NNM hereby represents, assures, confirms and undertakes to NVVN as follows:

That it is an urban local body under the laws of India and has authority to conduct its business and
to enter into this Agreement
That it has full power and authority to execute, deliver and perform this Agreement and has

taken all necessary sanctions and approvals and followed all the procedure required to authorize
the execution, delivery and performance of this Agreement

Nothing in this Agreement conflicts with its constitutional authority, mandate, or any law or

any other agreement, understanding or arrangement or any judgment, decree or order or any
statute, rule or regulation applicable to it

All approvals and permissions as are necessary for the execution of this Agreement have
been obtained and all the required procedure for the due execution of this Agreement have been

adhered to and further that this Agreement will be valid, legal and binding against it under the
Indian Law;

Representation and Warranties of NVVN

NVVN hereby represents, assures, confirms and undertakes to NNM as follows:

to enter into this Agreement;

ST
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taken all necessary sanctions and approvals (corporate, statutory or otherwise) to authorize the
execution, delivery and performance of this Agreement

Nothing in this Agreement conflicts with its Memorandum and Articles of Association or any
other agreement, understanding or arrangement or any judgment, decree or order or any statute,
rule or regulation applicable to it

this Agreement will be valid, legal and binding against it under the Indian Law.

COMMERCIAL AGREEMENT

NNM hereby recognizes that this is a commercial act being undertaken by NVVN and that
it hereby unconditionally and irrevocably: (i) waives any right of immunity, sovereign or
otherwise and(ii) agrees that should any proceedings be brought against it or its assets in relation
to this Agreement or any transaction contemplated by this Agreement no immunity, sovereign
or otherwise, from such proceedings, execution, attachment or other legal process shall be
claimed by or in behalf of itself or with respect to any of its assets

AN
s
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IN WITNESS WHEREOF the Parties hereto have placed their respective hands and seals hereto
on the day and year first herein above mentioned

SIGNED, SEALED AND DELIVERED BY:
For and on behalf of:- For and on behalf of:-
Nagar Nigam Meerut NVVN Limited, New #elbinr zmiw/aur KUMAR KULSHRESHTHA
—ﬂl?.:-.q-'m» G ET e
‘AL G vl Manager (N1 A )
U7 &l R iy |aties
o K@ NTPC Vidyut Vyapar Nigam Limited
Authorized Sigﬁgxﬁ@‘ Authorized Signatory

Name: _SAUQ'#EH GANEGWAR

Name: AM|T CuMAL _yy BH Khmnr

Designation: puayjcipa L comm,

Designation: Co# (|4 TE)

Contact Address: N{gwx N:;d’m Mlﬂﬂ“}
Nedrw Gilauda Ghax, [aipiagan)

Rood , Mapud 2S 0007 .

Contact Address: 5th Floor, EOC Complex,
AB-A, Sector 24, Noida, Uttar-Pradesh
201301

Witnesses

1.

/[/o'v/‘”" (Fbmﬂh&l\u PAJMQ
-~ Exgpwitn -(MWE)

Date: 03 1p:24

Place: Meerut
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Annexure-1
List of Banned Items in the Waste:-

C&D Waste

Anatomical Hospital Waste
Asbestos containing Waste
Biohazardous Waste

Electronic Scrap

Entire Battery

Explosives

High concentration Cyanide Waste
Mineral Acids

Radioactive Waste

36
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Annexure-21

TR 7 #xe @t dmrrta Tad) Rerd 9 ) B ke & Fraror 29
JaHM | 300 249 UfAfes &1 91 SrufRne FPRARU @ w@nfid € | RT WReR
Ud B0H0 WNHR &l Rl & gure # R @1 314 JuRE JagT Yollell Bl
gge 99V WM Ud Iulne & yWidl AR g R M aRe diodiodio
died (Ufead—wEgde urdRiAT dfed) W 9o 300 SGE B W B GATEH
Ud XX & B BT geal & gaag ¥ TR 7 #xe 9 draiia
YT 1000 €9 oI Ul gfafes Feaar 8 Rae &R Iad 300 IS
P < A T 3 AURME &1 FRAaRer fdar I a=g 78 ¢ |

S bl gfeTd X@d 8¢ 999 A R 94 %6 gRT 9d | whfud 300
SISl WiFe & HdTed, WE—I91d & 9i—4ary 600 <UlSl & A7 3IffaiRad
e @ JAESIYd, Gad- Ud YE—WMd 6l HR ¥l ST dredl & | SRl
AT & G B Jlodosio (CBG-Compressed Bio Gas) @ie @ STy,

T U4 W—R@Td BT B BT ITedl &
Ad: SUNIGd d TR H MY IAUAT ARG Uwd JATY SrelewIER]

HIITTT H UL B BT B B, rad gd 9 wnfia 300 TS & e

&7 GATAT, 600 SIUISI & AU We &l IS, Fala- Ud IG—WGrd defl
AN e &1 ASUA, Gared U9 YWE—x@g gffera 8, 99 S

ypeor § AR Aok forar S 9 | |

TR AT

TR 7| WRS |

G Scanned with OKEN Scanner

G Scanned with OKEN Scanner
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Initiatives/IEC Activities for increased Source Segregation

7 Nov 202510:04:23
Altitude:179.0msnm

Speed.0.0km/h
Index number: 3190

07-Nov2025 7:31

=



Annexure-22


27 Anne>7<ure—23

[T I—'vs 3(ii)] YA h1 ST : STHIERO

4. AT ITTHATHA F FAST. TIF AT TTTAFAT, -

(F)  3TF FET IO RO AU AN AT QAT AT AT TIF oIS FAT o ARy, 7
st S e afvFenT sfore 3 19 senr-aent fez= #§ d=Tiva O 67 an-AanT ow
AT ATErF ot ZTRT feer 31 Ater=eT F aqAT™ g0 G 70 saforgt v urfesra aafor= J= arer a1
AITIE FAEFATAT FT HUT;

(@) TENT U AT wEreaET AOtorE S ST SV TETEeaEy T2t onfe 79 3eavet & fRararet av aie
HTAT ZIT et F20E 5 GeAt § AT T ATt 3197 797 [239rq 3w eied /it # o6
T AT SrsAtas traor sfore 3 forw ==y v o= § 59 e,
(M AT G fEeEe safore T T w7 F7 90 gF aAy § d2Tied F9, w9 F47 98 370 2T 2,
AT 3 AFATT A7 freds atore o, 2016 F @A Mo T, 9w

(@) A TEAT T I I T AT {7 IET AT AT AU g TR | gaE w7 A=
FAT AT AAT AT I7 9T 077 g7 HeermA™ 27 Mdes w99,

(2)  FE Fufdre AT TR FIET TE0 AT R AT, TA ATASACFR T, ATSAT AT TATAT T A
THAFATT, T STEATUAIT ST F ST

(3) AT FAAfITE FeATFRAT THT ITATFAT IF T AT F31 ST ST AT(ICE TG F o1 TATF HHm7a7
it afeteat # ffHfece B S,

(4) w1 =AtE 9w ' T w#F w2 AN w0 femm @ e G gite G G Gl i
AT AT T U7 UF AT RN H ATIF FT TAT T2 AITAT T AANE AATAT Tl FAT | 7T

I AT U HTATAT T SAANF HT TF AT F TIFFLO KT ZAT0T FT A7 JIRpa Afom= 7
T (7T ZTeT ATIiEa AT FA ATl 7 AT AT FAGI ATTFII T T,

(5)  TE W AT AT FTAFATT F F7T o0 AT SHF =1 AT WA =T (FRoasrae) wrat,

[amN hnXd

Fat, =41, Y71, ATvae F e, O 3= e, Jteedl, A ae O SUE 9T TR 7 v
AT T FATHTT UTTEFTOT FIT FAT AT saforee d=Teor 307 A1 97 37 a78a § STor;

(6) == [FEwt F AfiatEa g T IR 7 U a9 7 dE7 Al JE Feamr i e #Y wg
aTferRTer Y aRiET 7 2 et § 7o fafaq Sf=t 3w dmfire w5 w5 9w ggw w7, 7w G oaw
FATN T A-SAAT T H HULT F7eA H AZTAAT A7 =R AT 1 T rafares 3o aret
FTAT ATFEFA T T AOTAT AT F 31 AA-STTFAOT AT FT TG TF HAG ST TA7 F 37
AT, ITATA T FAME FoF AaT aranaamEed F a0 Ao smoem o amfore s
AT ST T4T RET9a AT Sugarat a7 ST F7 (3T S,

(7) = ft T afeafa g9 At a7 uF ag F e 5,000 79 Wiww 7 afdw e are a4 T
T AT 37 FETT BATHT S0 i ARier T # 39 et § 7o fB3fed A= g amtore 71 #5a 1w
ET TIF FIAT, TOF 1 0 ATICE T AAT-FAT TIAT § FHALI F2el § AETAAT FIAT TAT TTAHFT T ATTAT
AFTET FIT AT AT AT FT T TF 7AT I TAT F dG7 FAATE, TTATA A7 FAE T
FAAT ATAHATN F 0 W= Frar ST 4 sfore =am Tieor 377 747 Hefom aatore
FEFATAL T ATHFZT F1 AT 237 ST,

(8) =z frowt F wfgqfa g9 ff a7 vF a0 F siew A grea o7 e s e i
AT 2 el 7 a7 fafgd S Z1e7 sfores 1 =0 07 T2 F7A71, ToF (50 70 Ao 51 9ot 7-
FAM ITAT H AU F2A | AEIAAT F2AT TAT THAFVT AT T T AT IS ATAT AT AT
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THAEAT T AT AT F31 FT-HTFAT FT(OE FT TgT TF FAT g7 TEAT F a7 AT
STATA 3T F9M2 F2oh a7 FTATHGTHOM % A0 fFa== FB7am ST org spafores sqre wrters=orgreT
TAT TS 19T A9 FREFa e AT ATHFT T 24T FT0T

5. TATAL, A A THAT TRAGT WATAT F FdoT.- (1) TATEW, T 37 FeAa1g Taae garag 90 7
=4 7t F aqaes i Wi F o Seeardt gem ag #tea, T31Ee, a9 i Jeary giadd $Are
1 Feqeaar F wefi| Fei wiied afnfy w1 e won, G Seteta st onfier 2 s 5
= AT AATEHTT. 20T Uik o 7 7 Tl g1 o147 -

(1) ot faewrer w=rery
(2) TeToT e AT
(3) TATAA TH TATE TATAT
(@) 3

(5) T g fEE A

(6) T 157 TEaeT =1 ArE/9gueT HF=rr A, FHOEE 51T
(7) A 7T AT 3 orget faeTe faram, = ey

(8) =T T ATHTL F TTHIOT T o eTaT, T 51T

(9) = 9T T T, T 3T

(10) ZT SIFITUTHT (HHH) 9127, AR ZIT

(11) wrsmeefrars, Aremdans

(12) =7 fam farems
2. TH Fea T AT J0 f7 52% 29 90 F S 71 Aides 727 07 [ o 77 F o
T T0 W F H T UF A R TATE, a9 A7 FAarg Tivaae 6orerd a7 f=@ermst #11, 7fs amaeT=+ g,
TS 7 AT AT 7 Te26 o0 T § J= 6207 FRaT ST
6. 2t s WA & Fedeq.- (1) 9= oA Wared TS0 "IN 947 6 5T AF F WAL
=1y fAetertad = oo Jeay Fom, -
(F)  ZF A= WaUH AT R qIWA F o0 gt FAT FAE FEAT g o st 47
HATAT {17 AT ATHFOT T Foed T 1 At e Tiarsterelt F (oarasy 7 a9 § 0 7 F7 7F
AT AATEF TAEATRT FAT TAT AT TF T i T AATE &,

@) = et i stieEe a7 w5y 7| o ST T F A" Wl 7 36 At Taye
¥ I AT 4T TS 9479 AT, TSAF daq9q Aqi9re 7 ZoAm i S o g

(M) T ST AU THE T ST T AT FesAr A 9T AT d 2| YA F AAd § e
T 7 T T AT F7 | TTAT qAT 5 7757 A1 FT AW FoAT 07 Ivg, qH AT,

(A) BT AU WEY FERT H ATALTT AT AR AT A7 997 TSA1 7 T S F oo
TAAT T TAT 74T,

(T) T SFTHT 7 ST TOIETIAT T W0 37 47 3T AHaT (a0 3T, 27
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